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GOVERNMENT OF INDIA.

LEGISLATIVE DEPARTMENT. ..

.

PR-OdEEDiNGS OF THE INDIAN LEGISLATIVE cbuuou. ABSEMBLED UNDER
‘THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1915,
‘ (6 & 6 Goo, V, Ch, 61))

The Council met at the Oouncil Chawmber, Imperial Se‘dreiariab, Delhi, on
Wednesday. the 10th March, 1920. . .

PRESENT :
. Thoe Bon’ble Sk GEORGE L.OWNDES, K., K.0.8.I, Vice-President, presiding,
~ and 60 Members, of whom 63 were Additional Members,

. FINANCIAL STATEMENT FOR 1920-21.

)

.THIRD STAGE. : v

“+The Hon'ble Sir George Barnes :—" 8ir, I beg to introduce the 113 4.,
following heads of the Financial Statement for 1920-21 :— o

Reveree. ExprNpITURE,
- Balt. A Salt.
Exaise. ‘Exaise,
~Posts and Telegraphs. Costoms.
- Btutionery and Printing. Posts and Telegraphs.
- State Railways. ’ Stationery and Frihtiﬂg.
Scheidised Companies. Protective Works, Railways.
"Subsidised Companies.
Miscellaneous Railway Expenditure.
Capital Qotlay on State Railways,

t

] shall adopt the procedure, which has been usually followed, of leav-
ing it to the President of the Railway Board: to deal with the subject of
Railways.. I must, however, add a word of explanation with regard to two of -
the subjects in the list I have just read out. T notice, in readin? through the
proceedings of last year, that my Hon'ble friend Sir Thomas Holland said that
the only sericus .difference of opinion that ever occurred between us arose
regarding our competing claims for relief from work, in which competition he
said that he mourned my success. In one respect ‘he has this year succeeded
in turning the tables upon me, for, as you will see, he has used his well-known

( 1221 )
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powera of persuasion to induce me to introduce two heads of the Financial
Statement, véz., Salt and Stationery and I’rintiuﬁ, for which he bas just become
responsible as part of the new Department of Industries. - He would, I know,
be able to place the case before you with more lucid and picluresque power of
cxpression than I am able to command. Hon'ble Members will, I am sure,
look forward to hearing him on the subject next year.

“T will turn first to the head of Posts and Telegraphs. The estimated
revenue for next year in pounds sterling converted at Res. 15 for the pound is
£6,050,300 and the estimated expenditure £5,665,800, leaving a surplus of only
£384,400, This compares with the estimated surplus of £1,210,600 for the
current year. The great reduction in the surplus is largely due. to the
increases which have been given, and I think rightly given, to the staff of tho
Post and Telegraph Bervice.

“ We are still working under difficultics. 'We are short of skilled men
and short of material. Many of the officers and men dcputed to overseas
expeditionary forces returned to India during the year, but we had again to
lend & considerable number of them for field service on the North-West
Frontier. We are also still short of material, for the supply of stores from
, abroad has not kept pace with the high requirements of the Department which
are necessarily abnormal after several years of the striotest econonty. We are,
however, hopeful of making up part of our defleiency in this country.
Attempts are being made to manufacture telegraph material as quickly as
possible in the departmental workshop at Alipore, and orders are being placed
with the firms in India wherever there is a power to manufacture.

“ As you are aware, the inland telegiaph rates had to be increased in
1918 in order to relieve the congestion of traffic. This inorease was made
with great regret, but there was no other course open to us. As soon however
as it becomes possible, there is every intention of reducipg the telegraph rates.
We are still suffering. from the effects of the war, and are unable to get all the
apparatus -that. we necd, and the effioiency .of tho high speed telegraé:h
instruments has steadily deteriorated during the last few years owing to the
lack of renewals and spares, - The position, however, is improving and I hope

" that very soon the improvement will become more rapid. As soon a8 we can
get supplies of oopgexj wire, there is without doubt a great field in this countr
for long distance telephones. We bave made a substantial beginning wit
entire sucoess. The Delhi-Lahore trunk telephone Las been extended to
Bawa.lyindi and Peshawar, and speech from Bimla to Rawalpindi has proved to
be as clear on the telephone as from one part of Simla to another. A new
trunk line has been erected hetween Lucknow and Allahabad, and two trunk
lines have been erectedthetween Bombay and Poona. We have other long
distance telephones under: construction, and provision has been made in the
budget for the cuming year for considerable expenditure in this respeot.

“With the object of further increasing our means of communication, the
development of wireless- telegraphy on a commeroial basis has now been
seriously tsken in hand. . A special branch with a Director in charge is being
organised for wireless work; and experts have arrived from England to study
the conditions of India with a view to solving the problem of atmospherio dis-
turbances which are the chief cause in this country of interruptions in wireless
communications. .

* “Mr. Crum mentioned in his speech the lkl?mastion of the charges on foreign
telegrams. The Government realise to the full the great importance to Indian
trade of a reduction in telegraph rates to foreign countries, and as from Maroby
1st the rate to Europe has been reduced from Rs. 1-4-0 to Re. 1-0-0 per word, This

- is the result of the rise in exchange. In some respects India gains by the rise
in exchange and in other respects she loses, but she gains more than she loses,
and bence a reduction has become possible. At the end of three months, under
Article 27 of the International Telegraph Convention, the rate of Re. 1 will be
again revised in the light of the rates of excha.nge ruling during the three
montbs, and a further reduction may then be possible. It is obvious of course
that I cannot prophesy as to this, - ‘-
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-« I cannot Jeave the subject of the Posts and Telegraph Depariment
without some words abous the pay of the subordinate staff. In order o
meot the increased oost of living, very substantial revisions of pay have been
made during the current year. The most importan_t of these took effect on
the 1st of February last, and involves an annual recurring cost of about ‘Rs. 20
lakhs in improving the pay of tho subordinate clerical staff. At the present
moment, & Committee is sitting, composed of officials and non-officials and
members of the staff, to examine the question "of the pay and conditions of
service of the staff in departmental tolegraph offices.

“ A general cheme of time-scale of pay for all other classes of the sul-
ordinate staff is being prepared by the Director General, and you will hear tke
figures in greater detai})from him at a later stage. While, on the one hand,
Qovernment are bound to exercise .econom{ in the interests of the general tax-
payer, it is, on the other hand, obviously the duty of Government to be a good
employer and to pay wages to the persons in its service suflicient to maintain
an adequate standard of comfort, and our efforts will always be directed to
this end.

"« In passing from the subjeot of Posts and Telcgraphs, I should like to say
. just & word- on a somewhat kindred subject, viz., Aviation. A short

time ago, as you all know, we organised a mail service by aeroplane
betweon Bombay and Karachi in conneotion with the incoming aud outi-
‘going mail steamers at Bombay. Mauny people may smile at this exgeriment
when they read the accounts in the press of the weight of mails carried. I fully
admit that financially the experiment has not been successful. Nobody ever
expeoted it would be. I wish to'say, howover, that the object of this  experi-
mont was by no means merely to test the amount of support which the public
are likely to give to an aerial mail service. Probably an experiment betwecn
other ceutres, if it could have been arranged, would have been more useful from -
this point of view. DBut the service was established partly also as an experi-
ment to test the reliability of the aeroplane for the carriage of mails, and still
more to gain acourate knowledge asto the cost of maintaining such a service.-
Instructions weregiven to keep detailed acoounts of the cost, and when theso are
available the experiment will have proved of some importance and value. Many
of us may possibly have doubts whether commeroial aviation will for some timo
be'a paying proposition. I am inclined myself to the view, that as far as the
carriage of mails is concerned, this will probably be unremunerative until at
any rate we have a through connection by air with the United Kingdom.
Possibly such a scheme is nearer realisation than many of us antioipate. I do
not want to trench upon what is perhaps technically the domain of my -Hon’blo '
friend 8ir Olande Hill, but you will notice that & provision of Rs. 5 lakhs has
been made under ¢ Soientifiocand Miscellaneous Departments * for the develop-
ment of Civil Aviation, and I should like just to say a word on what we ‘are
doing. We are at present oarrying out, through- the medium of Royal Air
Force officers, a survey of the primary air’ routes between important
commercial centres. These officers will report on the provision required in
the way of aerodromes and emergency landing grounds to serve ‘these routes.
Meanwhile we are taking steps to establish permanent Government aerodromes
at Calcutta and Rangoon, and others no doubt will follow. I hope that bafore
long. we may be able to obtain from England an -experienced officer as
Direotor of Civil Aviation to organise and direct the machinery necessary for
the control and development of Civil Aviation in this country.
“Turning to Excise, there is very-little to be said. The receipts from
Yixcise again show an increase, due, as the explanatory memorandun points
* out, tu the result of higher wages earned by the labouring population, specula-
tive biddings at auction sales, and to a minor degree to enhancement, of dulies,

“With regard to Oustoms, thereis little to be said except to give you
the figures, which, I think, you will consider tobe quite satisfactory. Our .
import duties for the year 1917-18 brought in & revenue of just under 12 orores
of rupees. For 1918-19 the revenue was 13§ orores of rupees. The revised
estimate for 1819-20 is 16} orores of rupees, and the budget estimate for 1020-21
is nearly 16 crores. . '
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“Turning to exporl duties, the revenue was in round figures Rs. 8,32,00,000
for the year 1917-18 ard Rs. 3,62,00,000 for the year 1918-19, Tho revised cstimatc
. for1918-20 is Rs. b crores and the budget estimate for 1020-21 is Rs. 6,£8,00,000.
This progressive rise in the Customs revenue, both with regard-to import and
export duties, is of courso largely due to the great incredse in prices, and the
present budget estimato of cxport duties isswollen by the expeoted revenue
from the export duly on hides and skins. The values of exports of Indian
merchandise for the calendar year 1919 compared with the previous year
for the most part show large increases both with regard to raw materials
and manufactured articles. In the latter case, cotton twist and yarn exported
show an inorease of nearly £7 million. Tanved hides show an increase of £2
million in value, and tanned skins an increase of £3.900,000. In order to
arrive at these figures rupess bave heen converted into sterling at the old ratio
of Rs. 15 to the pound.

“Now I furu to Stationery and Printing. The control of Stationery and
Printing will, as I bave said, in future rest with the new Board of Industries
and Munitions, and I only wish to say that, as'in the case of other Depart-
ments, we are faced with growing expenditure in increased pay to the stafl.
The pay of the establishment employed in Guvernment Printing Dresses will
come under examination by the Controller of Printing, and in the meanwhile,
temporary allowances to the lower paid employés, which were given during the
war, have beenincreased all ronnd. The work of Government printing is carried
on under very great stress, and I think the good work done, so far as Delhi aud
Simla are concerned, is apparent to every Member of this Council. T think we
may ali acknowledge that the printing of papers rolevaut to the business of this
Council is done with commonduble despatch and acouracy. The heavy work
which is done at the Central establishment at Calcutta also deserves comnmend-
ation. I only wish to conclude my remarks under this head, as this is the last
occzsion on which I shall have the opportunity of dealing with the subject, by
sayiog that I fully recognise the greatly-inoreased burden of work and respon-
sibilities whioh the war has thrown upon the Department, and have been mucl |
impressed by the szeal and energy with which the Ooutroller and his Depart-
ment have surmounted the difficulties with which they have been faced.

“ I might well repeat these remarks with regard-to the Commissiouer,
Northern India Balt Revenue, and the Department under his charge.

“The problems to which the supplies of salt during the war have given rise
have been of an anxious and difficult nature. We were faced throughout with
the deficienoy of supplics of imported salt, and, to meet this, cvery possible
effort has been made to stimulate local production at the Khewra mines, at
S8ambbar and elsewhere. These efforts have never becn relsxed, and India is
now in a greater measure. self-supporting with regard {o salt than she was
before the war. I may give the Council » few figures, I will not weary them
with many. The output of salt in India during the year 1915-16 amounted
lo 361 Jakhs of maunds, and the output of salt during the year 1918-19
amounted to 520 lakhs. of maunds. And if we turn to the figures relating to
imports, we find that—

in 1914 the amount imported was 562,000 tons,
, 1916 it was 519,000 tons.-

» 1916, 446,000

, 1017, 841,000

» 1918 7, 888,000 - ,,

o 1919, 481,000 ,,

So that in the last year we have imported substentially less than we did
before the war, and in the meanwhile the internal production has gone up.

-+ Although it is true that the record figures of output from the Northern
India “Balt sonrces, which “were reached in 1918:19, as a result mainly of the
copious supply of brine available in the Bambhar Lake ‘after the excessive
rains of 1917, will not be approached in the ourrent year, -the results have
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‘nevertheless been good. The output up to the 81st January, which is the

latest date up to which I have complete figures, was 91 lakhs of maunds, and

another 20 lakhs may be expected duving February and Maroh. I only wish
to conclude by saying that the work of the Department has been exceptionally
heavy and difficult during all theso last few years, and I wish now that I am

handing over chargo of the Depariment to Sir Thomas Holland, to give ungrudg- .

ing praise.to the way in which all ranks from the OCommisstoner downwards
bave laboured, sometimes at the sacrifice of health, to meet their responsibilitics.

“ Now, Sir, I have finished, for I proposo to ask 8ir Arthur Anderson to
deal with the heads relating to Railways, but befora I sit down 1 must remind
Mcmbers of this Qouncil that when we meet in Simla we shall no longer count
among our number Sir Arthur Anderson and Mr. Ley. Sir Arthur Anderson,
I am sorry to say, leaves India for good. The Railway Board will be poorer
by his departure, and I shall losc & very steady and wise adviser. Mr. Ley and
I have worked tozether the whole time that I have been in India, and it is
difficult to tell you how much I owe to him. I can, bowerer, say with truth
that it is largely due to his industry, skill and good counsel that wo have comc
through the troubled waters of the last few years.”

The Hon'ble Sir Arthur Anderson:—*“In the statement which
1 made just a year ago I referred to the diffioulties which railways had becn
labouring under during ths war years. These difficulties have not materially
lossened in the interval which has since elapsed. QOwing to the transition from
war to peace work, and. to the unrestful condition of labour in ;Engl nd, we
have beco disappointed in the delivery of many of the orders placed there, and
thongh materials and equipment have been airiving in this country,
they have not dome so to the extent anticipated. Railways have therc-
fore continued to work under great disabilities, and it must of necessity be
some little time yet beforo much of the new equipment can be brought into
use and make itself felt. Deliveries will proba%ly be freely made in the early
months of the new finarcial year, and theso supplemented by the new orders
which we liave been enabled to Elaoe against tho provision which the Hon’ble
the Finance Member bas found himself in a position to make for the -coming
year, will, it is hoped, prevent any interruption occurring in the work of ree-
toration. A marked improvement in the services which railways render should
therefote he evident in the near future. :

“ It will perbaps be of interest to the Oouncil if I give a few figures based
on the latest information available to show the present position in regasrd to
the vital matter of rolling stock. \

“ First as regards engines.—We had under order for this year a total of
619 engines broad and metre gauge. Of these, wo anticipate that only 168
will arrive and the balance of 461 will therefore form a‘liability against next
cear. In addition to this we are placing orders for 262 wore, so that we shall
have 723 under order with a ressonable expectation of receiving the large
majority during the year. o

“1n regard to goods stook we had 17,023 wagons under order in this year
of which we expect to receive the materials for 11,763. The balance of 5270
supplemented by 8,876 further orders make our provision for next year 13,846.
These further orders include 8,000 wagons to be built in this country. If
deliveries in this respeot come ull»):o expectations, a very sensible rolief in the
present difficult position should be secured.

_.*In regard to coaching vehicles the figures are naturally more modest. We
had under order 1,187, of which only 803 are expected to be delivered, and we
bave ordered a further 594 against next year. Takinginto account the balance
of the current year we shall ﬁierefore have a total of 1,468 under supply next
year. , , :

“ In regard to this question of rollirg stock the fact must not be lost sight
of that until India has rcached the stage of manufacturing wheels, axles, brake-
gear and other component parts, our efforts at improvement are dépendent upon

11-28 a.M.
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English supplios, and while the present world demand lasts and labour troubles
continue, thisis, as shown by this year's experience, a very uncertain factor.

“ The unexpected failure of English supplies has had the effect of heavily
inoreasing our net Indian Oapital liabilities by the reduction in credits for
issues of revenue stores. After allowing for expenditure on special works
necessitated by the movement of troops on the frontier, the Indian expenditure
(excluding oredits obtained for the sale of stores fo the Military Department
which amounted to 63-03 lakhs) was higher by 342-89 lakhs, and a transfer of
grant to this extent from England to India was in consequence effectod.

“The value of local purchases is estimated at 1726-81 -lakhs which is
nearly 7% ororca greater thau the purchases in the last year before the war,

* Qur Revenue Budget estimate of traffic receipts for the current year
rovided for an inorease of Rs. 3,77'39 lakhs compared with 1918-19 actuals.
}t was based on the assmmption that consequent on the termination of hostilitics
the trade of the country would greatly expand. According to the latest
estimate the earnings will exceed those of 1918-19 by Rs. 8,02:89 lakhs. Tie
comparatively small deorease of Rs. 75 lakhs as compared with the budget
cslimate, 18 in a large measure due to the disturbances in the Puujab and
consequent restriotions imposed on traffio.

“The saving in working expenses, which amounted to Rs. 1,90 lakhs is
mainly attributable to gain by exchange on English stores issued on revenue
account,

“The funds allotted for railway purposes id the coming year, vic.,
Rs. 21,9764 which would have been equivalent fo Rs. 81,7213 had the
old rate of exchange continued, are again record figures, and I congratulate
the Hon’ble Mr, Hailey on ‘the effort he has made. The deman?is made
upon railways are ever increasing, and so long as the scarcity of shipping
between local ports continues, congestion is bound to ooour. Inconveni-
ence will still therefore require to be put up with, but with the increased
provision of funds at our disfo’m] the capacity 'of the Railways will steadily
increase and the worst may, I hope, be regardod as over.

“The large English grant provided for next year is in some degree the
result of the failure of supplies in 1919-20, provision being necessary to meot
liabilities thrown forward. Apart from this special feature our budget has been

. designed in the first place to provide, as far as possible, for the improvement of
traffic facilities, such as the doubling of main tracks, extensions of yards, sidings,
station accommodation, etc., which have been unavoidably deferred during the
war, and are now urgently required to meet a rapidly expanding trade.

“ The figures adopted for reéceipts are Rs. 4,756 lakhs more thau the
"revised estimate of 1819-20, It is expeoted that the traffic will show consider-
able cxpansion next year owing to the favourable agri cultural prospeot and
to the development of the trade of the country.

“The budget of workiug expenses shows an increaso of Rs. 4,86 lakhs
over the current year's revised estimate due mainly to a larger programme of
renewals of Permauent-way and rolling stock, to additional expenditure ta
meet the incroased traffic, and for increased establishment charges. The
inorease would have beer greater but for the fact that the value of English
stores issued to revenue is taken at a higher rate of exchange than in the
curront year.

“The provision for programme revenue during the next year is placed at
Rs. 10,75 lakhs against Rs. 9,75 lakhs in the current year’s budget estimato.

“It will help the Council {o some realisation of the increasing demands
made on railways if I quote a few figures. In the pre-war ' year 191314 the
freight ton mileage of goods traffic was approximately 15,623 millions. In
1918-19 the figure was 22,140 millions, an increass of 42 per cent For coal
alone the ton mileage increased during the same period from 5,203 millions to
9,987 millions-or by 92 per cent. When it is remembered that thess enormous
increases had to be dealt with by a depleted staff and a rapidly deteriorating
stock, and that additions and replacements were impossible, railways may,%
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consider, justly congratulate themsolves on the manner in which they have icet

“The inoreasing consumption of coal and its continued dependence on’
rail carringe is one of the chief difficulties presenting itself at the present time.-

The development of the principal coal carrying lires to meet this evergrowing
trade is receiving the closest attention, and,|in addition, Government have taken

-steps to open out the Sor coal-fleld near Quetia with a view to meeting require-

ments of the North-Western Railway as far as possible from that source.

“Tn common with other looal industries, railways have not been free from
labour troubles during the year which has passed, but though there have boen
partial interruptions of work oocasioning a certain amount of dislocation,
railway men generally may be congratulated on the sound common sense they
have shown in representing in a regular manner the economio disabilities
they regard themselves to be labouring under. Railway admninistrations
have in their turn recognised legitimate claims by the revision of scales of
pay from time fo time as occasion arose. The enhanced cost resulting there-
from has increased the wages bill by nearly 4 orores of rupees per annum over -
what it would have stood at had the old scales of gag remained in force. The
Hon'ble Mr, Orum during the earlicr stage of this debate said he would like to
be informed as to the perosntages of increase in working costs. TFor his
information I may say that, assuming his inquiry relates to the curront year,
ordinary expenses are estimated to cost about 17 per cent., Fuel 11} per cent.
and Renewals and replacemncnts about 150 per cent. over those of 1918-19.
These substantial increases in the cost of working our railways have compelled
us reluotantly to slightly revise some of our rates on commodities which can
hest: bear an inoresse. The most important change is in coal freights which
are being enhanced by from 5 per cent. to 7§ per cent. This may be compared
with tho increase of coal rates in Bngland where fhey have gone ap by 26
per cent, while other merchandise traffic there has had freights enhanced.

'“pgacticall'y all round by from 50 per cent. to 60 per ocent. Ge’nerallﬁy. speaking,
failway administrations are averse to_raising rates and fares, bu

t with the
constant and growing increase in operating expenses, there has been no. option
left to them but to follow in a modified form the lead set by every other
industry in the oountry. ' : :

.- *“During the disoussion which took place two days ago Hon’ble . Members -
laid. stress on the shortcomings both in the accommodation provided in
passenger trains and in their number. As they are aware a very considerable °
curtailment of passenger services occursed during the war, but I stated last
year that Government would use their best endeavours to restore the services
to their former level at the earliest possible date, I am pleased to be able to
say that considerable progress has been made in this direction, as during the
paslt year the passenger train mileage has increased by over 36,000 miles
daily.

““Steps are also being taken to improve the type of 8rd cluss carriages on
long distance trains. In the improved type already introduced on one of the
prinoipal railways considerably more room is provided for passengers than is
the case in the existing type, while improvements in other Xireotious have also
been effected.

“ Hon'ble Members -are aware that of recent years new construction has
practically been at a standstill. It will be a satisfaction to them to learn that -
we can'look forward to making a beginning during the coming year with some
lines which have for long had to be held in " abeyance. It will not be possible
even now to secure a full measurc of materials required to push work forward in
an energetic manner, and in any oase our first concern must be to bring exist-
ing lines to a satisfactory standard befors hampering them with new traffic
arising from an inoreased open mileage. In our Budget for the coming year
we have provided & sum of 94'60 lakhs for new projects and 8476 laklis for
the purpose of carrying to completion works already in progress. In this
connection we have not been blind to the urgent calis which have come from

Bombay and from Calcutta for the improvement of suburban train services
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arising out of housing difficulties. A committee reprosenting local interests
presided over by a Member of the Railway Board is now inquiring as to the
best means of meeting Calcutta’s requircments, while in Bombay where in-

creased faoilities are even more urgently. required, considorable progress has

been made towards bringing the eloctrification of local railways serving sub-
urban areas into being. Sufficient funds to secure a good start being made
with the work have been arranged for.

“ Another class of work which invites early attention is that of tho
vestoration of lines disinantled in order to transfer the materials obtained from
them to war arcas. Funds bave been provided for this work being takenup
during the coming year, and it will be pushed forward as quickly as materials
are obtainablo. The lines which it is proposed to takein hand are the Guutur-
‘Penali, the Bhagalpur-Buusi, the Hyderabad-Badinand the Dhakia-S8ambhal.

“ The Hon’ble Mr. Crum has cxpressed himself as not quite satisfied
with the reply I gave to his question relating to tho proposed new bridge over
the Hooghly. Itis manifestly impossible for me to give an undertaking that
a work for which the preliminary investigativns are not yet complete, will be
put in hand at once. The original desigus did not prove acceptable to all interests
conoerned in that the technical officers of the Port Commissioners recommend-
cd modification with a view to reducing obstruction to tho waterway. 'These
are now under consideration by the Bengal Government All I can therefore
say is that the work has been accepted in principle, and that, though I shall
not be here to take a hand in it, 1 Lope no time will be lost in making a start
as soon as the necessary preliminaries have been completed.”

RESOLUTIONS RE PAY AND PROSPECTS OF THE
POSTAL DEPARTMENT AND APPOINTMENT OF
COMMITTEE TO INQUIRE INTO GRIEVANCES.

The Hon’ble Mr. G. S. Khaparde :—“I ask your permission, Bir,
to move resolution No, 18, before moving resolution No. 12, on the list. My
remarks will apply to both resolutions, and I beg you will put No. 13 first
and No, 12 next.”

The Hon'ble Mr, V. J. Patel :-—“ Will it not be convenicnt, Sir, if
we take Nos. 12,13 and 14 all together, because they reluto to the same
subject P’ )

The Vice-President :—“As the Hon'ble Members like. Mr.
Khaparde will speak once and Mr. Patel will speak once, but both will have
the right of reply. Is that satisfactory ?” '

The Hon'ble Mr. G. S. Khaparde:—“Quite, Sir. The resolution
which I have to move runs as follows :—

#¢ This Council recommends to the Governor General in Conneil that the grant under the
brad ¢ Posts and Telegraphs ’ in the badget estimates for 1920-21 be increased ty twenty-five
lakhs of rupees to provide for the betterment of the pay and prospects of the clerical and
telephone establishments of the Postal Department.”

% The next reaolution' I have to move reads as follows :—

+“This Council recommends to the Governor Gencral in Council that the grant
under the ‘sub-head ‘ Special Commissions of Enquiry’ of the major head ¢ Miscellancous’ he
increaned by H25,000 to meet the expepses of a committeo to inquire iuto the grievances of the
clerical and telerhons establishments of the Postal Dopartment,”

®No. 18, $No. 12,
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As 3 preliminary to the obscrvations which T wish to make, T request that
I way be helieved when I say that ny object in moving these resolutions is
not really to say that the psople in othor departments get more than they
ought to, "They probably get what they deserve. My position is that the
postal subordinates really ought 1o get more. Tt is not that T want others to
get less, but I want the Postal Department to get more and possibly get as
much as the other departmeuts do, and that is my position. 8o in instituting
comparisons whioh are always rather unpleasant, but all the same they have
to be brought in if the position is to be established, T hope I may not be
misunderstood. Now, that there are grievances under which postal subor-
dinates labour I beliove there is no doubt. Many Hon'ble Members here
have received numerous telegrams, and I have received so many of them that
for two nights T could not sleep ; every few minutes a telegraph man would be
at the door knocking to wake me up to receive a telegram ; and I have brought
them all-here, I could make quite a good show as if I were a very busy man
indeed, Lecause I think they would easily go heyond a few handreds. But,
these telegraphic messages are genuine. That is why Tsay that these
grievances of thesc postal subordinates are real and very real as I
shall presently explain. Council will remomber that the gresent depart-
ment, Posts and Telegraphs, was formerly two different departments, namely,
Posts under a separate Director General and Telegraphs under a seperate
Director General. In the year 1913 thcy were brought under one adminis-
tration, and one Dircctor General of Posts aud Telegraphs has the whole
department under him. That department is like this. There is first the
Telegraph Department. There are the telegraph people, that is the operators
on the telegraph wachines. Then there are what are called signal room
clerks, that is people who take your money and who take down messages and
deal generally with the public, and there is also a olass of people called tele-
phone operators attached to the same line. Whereas in the Postal Department
there are throe branches; in fact it might be called tri-partite There is a
urely postal hranch, then there is a subordinatc service called the Railway

ail Service. Then there is a combined branch, that is a branch whioch does
ostal as well as telegraphic work. If you put them toqether, the whole
epartment now administered by my Hon'ble friend Mr. Olarke is so:nethi:g
Sartly telephonic, partly tele¥mphic, and partly postal, and this mix
epartment which partly deals with telegraphic work and partly with the-
postal. I dwell upon this difference to some extent because I hope to show
that the telegraphic part of this department has been very very fortunate.
I do not grudge them their good fortune—I really wish they had more if
possible, but they have been very fortunate indeed.

“There are two scales in this department, one is called the general
soale and the otheris called the local scale. 'The general scale means that .
the servants of that department are likely to be transferred from any
Fls,oo to almost any other place in British India, and therefore they get a
ittle more than the local people who are supposed to be confined to their pro-
vinoe or to the particular part where they are serving. The general scale,
people begin with Rs. 76 and can go to Rs. 200, whereas local scalo people
begin with Rs. 50 and can go to Rs. 130 or Rs. 150. In the casc of the postal
people, however, before the 18th February, there was what I would call real
confusion in different circles because they began with different pay. A eircle
is a term more or less technical in this department, and roughly corresponds
to the different provinces: The Punjab is the Punjab cirole, Bengal is the
Bengal circle, and so on. It is nok quite accurate but it will do for general
purposes. 8o people begin in some oircles or some provinces with Rs. 16, in
others they begin with Its. 20 and in some cases they begin with Rs. 80. .Now
that was a difficult thing with people of the same department, because they
served in different provinces they began with thissmall pay. Then thereisno
general or -local scale as there'is in the telegraphic (Yepartment. Further
difficulties arose in that respeot when the puy of these postal people were very
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much lower than the pay of tho other departments of the Government. For
that purpose I have just corpiled a little memoraudum to show how tho situ-
ation is, and I will take Delhi itself. Under the memorandum, which was issued
on the 18th February, these inequalitios in different circles have to a great extent
been removed and everyone in the postal department begins with Rs. 80,
whereas the olerks in the Chief Commissionor’s office begin with Rs. 85 and
by yearly inorements go higher, Tho people fu the Chief Engineer’s Office
begin with Rs. 40 and the Postal Audit Office, which is in the same department
begin with Rs. 40. The olerks in the Controller's Office begin with Rs. 60,
whereas the telegraphists on the general scale begin with Rs. 76. 8o the
unfortunate postal clerk appears to draw the least as he only draws
Rs. 30 and people of nearly the same education, and baving less work to
do, draw higher pay. Then there isa further difficulty in this case, that
is to say, that these inequalitis between one branch of a department and
another branch of a department because they are all lower paid in comparison
with other departments similarly situated in the same place. This circular
No. 83 of the 18th February, that is only a few days ago, has removed to
some extent thesc inequalities in the postal departiwent. Then there used to
be a complaint about the time-scale. I did not guite understand the meaning
of time-scale before, but I have studied it ang I find that time-scale means
that people riso automatically and get an incroase every year which is a sort of
an annual incroment. :

“Pormerly the system in vogue in the postal department used to e
called the grade system, which means that people would get, say, Rs. 50 in one
grade, Rs. 60 in another grade and so on, and promotion was given from one
grade to another which meant that the senior man io the lower grade had to
wait until there was a vaoancy in the higher, and under this arrangement
promotions were vary uncertain and sometimes new prople were appointed to
the department which meant so much loss to the people placed below.

“The time-soale service has this advantage, that .everybody begins and
receives increases automatically, and there is no complaint on that ground
at any rate. It is more economical also, because a person retiring on Rs. 500
may not necessarily be suooeeded by & person drawing Rs. 500, and another person
may be appointed whose pay is on the time-scale basis anl he may not be
drawing Rs. 500. I am glad to say that these advantages have been recog-
nised and endeavour is being made now to give them the time scale. I myself
think the soale heging too low and it may be said that this ciroular letter of
the 18th February last really equalises all this and that there is no grievanae,
but I humbly sabmit that this is not so. Th~ grievanoces are still there. The
circular letter deals only with people whodraw pay up to Rs. 100, it does not
deal with menials, nor does it deal wich the higher portions of the service,
In dealing with the smaller po-tion.of the service it makes a sort of
an ominous kind of statement, it is, ‘The revision noted above will
have effect from the 1lst VFebruary 1920." I have got another paper whioh
shews that this grievance has been brought to notice from & long time. It says
the scheme is a large one—that was written on the 19th December 1919 by the
Postmaster Generafc—

‘I have seen 8 number of telegrams and representations from the- staff asking for &
revision of their pay. This gives the impression that nothing has been done. That is not the
case. The question was taken up by the Director General early in.the year aud his proposals
were placed before the Government of ladia and the schems is nyw befors the Secretary of
State. It is hoped that his decision will be received by the eud of tho carrent month and that
the new scale of pay will kave relrospective effoct ’

which I take to mean that the new scale when it is sanctioned will date
back to the 1st April, 1919. If I am wrong I hope I will be corrected. Even
supposing these people arg. contented with the scale, and I do not think they
are, because it is a very limited scale, they stand to lose nearly a year's
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increment. Then this mode of introducing it is harmful in another direction
and that is that it is made appiicable to people who join the department now.
But what about the case of people who have served for 20 and 25 years? All
this time they have heen kept out of their dues. How is their case to be met ?
Are they to retire on the old scale of pay with no inorement at all ? To my
mind, it 'does not appear that this ciroular meets the case of these people.

“ Then, again, it- was announced yesterday by the Hen'ble Mr. Hailey,
that 23 lakhs of rupecs bave been provided for the revision of the salaries of
these people. If I beard it rightly, Sir, I do not quite understand whether that
sum of R23 lakhs bas already been provided for in the Budget, or that a grant
of 28 lakhs of rupees has been made in excess of what is provided for 1n the
Budget. If it is the formor, that is to say, if it is included in the
Budget, then my resolution is safe, because I ask the Qovernment to
inorease the grant that has been made under that head. If it is extra,
that is to say, if it is beyond the Budget, still 1 say it is merely a
palliative, and it does not really rcmove the grievance root and branch and the
galliative may be good for the time beirig, but in order to have an element of

nality in the matter or almost an. element of fixity in the matter, we will
‘have to put them on a proper aud satisfactory footing by which these peaple
may be contented. A large service and a discontented service is not a blessing.
I should piefer to make them feel that they are fairly treated, and so whethor
that amount of 23 lakhs of rupees is already included or it is made in excess of
the Budget, is immaterial, and I snbmit that my resolution stands by itself and
requires inquiring into. '

“ I made a caloulation roughly, because ienerally I make mistakes in my
caloulations, and arrived at the figure of 80 lakhs, but I thought that if I men-
tioned 80 lakhs nobody would care to look at my proposition, so I reduced the
figure to 26 thousand rupees, but here I would ask the Council not to think that
itis a figure which was arrived at as a result of careful oalculation, It is the
result of a little bit of timidity on my part and also a little bit of prudence,
because being a smaller figure you may care to notice it and if it was a large
figure you may be scared away and not care to take notice of it. But to put
the postal subordinates on the same level in their own department as the
telegraph staff in the same department, it would require, according to my
_oaloulation, about 80 lakhs of rupees. My calculation would be admittedly
very, rough, and being a bad calculator, it is likely to be wrong, but anyhow
it is somewhere near the figure that I have suggested that would have to be
provided for. Why do I refer to the Telegraph Department and to the
Postal Department in the way I do? First because I feel they are part of the
same department ; next becaude, as I shall show presently, the educational
qualifications required of these people are very nearly the same; only in the
case of telegraph people they have to study signalling or telegraphy, while, in
the case of the postal establishment, they are expeoted to deal with a large
number of branches. 8o I believe while there is need for special training on
the one side there is necessity for the postal staff to get acquainted with the
work of various branches. That balances the whole thiug, and therefore,
I think, both the Telegraph as well as the Postal establishments should start on
the same pay and be eligible for the same promotions. For that purpose
I have compiled a table to see how things go on. In the case of telegraphists,
as I explained, there is a general and a local! branch. The general scale man
~begins with R75, whercas even with the improved conditions under the circular
No. 88 of 1920, the postal clerks start only on R30, and this is the differ-
ence about which I shall speak presently. 1 will first of all compare their pay.
In the case of the telegraphiste they start on R50 or R75; then they get
annual increments and also over-time allowance, that is to say, if they work
beyond the 8 hours fixed for them in the ordinary - course they get something
extra. ‘Then they also get what is called pie-money. That is a technical term,
and pie-money is given as a sort of reward for superior efficiency. They are.
supposed to send a certain number of - telegrams within a specified time, and it
they manage to send more within that time, then they get a certain percentage
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of their earnings and that is called pie-money. This is so far as the telograph-
ists are concerned. Now let us see how the pay of the postal clerks compares
with the pay of the telegraphists, The postal people begin ou R30, but they
do not get any over-time or pie-money.

“ Now as to the duties, I have compared them also. "The duties of the
telegraphists are, they begin and end with their instrument and nothing more.
For dealing with the public there are - what sre oalled signal room clerks, and
if there is a little bit of extra work therc are telephonists employed to work
in rotation during the 24 hours of the day. As against thjs, let us see what
are the duties of the postal establishment. In the postal department there is
work *which is called departmental and extra-departmental or non-depart-
mental. The deparimentai work consists of dealing with money orders, parcels,
window work, deaking with the general public, insurance and the. liability for
losses, savings bank work, selling stamps, V. . parcels and recovering ainount
on account of them, Now their non-r‘epartmenta] work consists of solling
quinine, selling salt, payinent of pensions to native military- pensioners, selling
judicial stamps, Life Insurance of Government scrvauts, War loans and other
{oans. After all this work is disposed of by these clerks, they have to look to
the work of colleoting oustom on foreign parcels. Thercfore it has rather
amused me, and I hope it will amuse somo at any rate, that in the casc of the
telegraph clerks they have only an 8 hours’ day and when they finish their 8
hours’ day they goaway and some one comes and relieves them, wheroas the time
fixed for these unfortunate postal officials is from 10 to X. Now 10 neaus that
he has to be in office at X o'clock and X means that he has to remain there till
he finishes his work, it may be 12 hours, 14 hours; 18 or 20 Lours, s0 I say from
10 to X, bocause they bave to remain in offive for an indefinite length of time,
X is an algebraical term Tuunderstand it; it is an unknown quantity; every-
thing unknown is equal to X. Therefore whether these unfortunate people
romain for 16 hours or 20 hours in office is quite immaterial. This is really
rather hard work, and what is more, with the varied nature of their duties
their responaibilities are alsogreater. 1In the caseof the telegraphists after they
have sent away thz messages allotted to them as correctly as they oan, the
matter ends there; whereas in the case of the postal people their responsihility
is infinitely greater, as they have to be responsibile for excess payments, for
short receipts, and in all this work the liability of making mistakes is far
greater and they are fined for such mistakes. Oftentimes I am told that
these fines are recovered from these clerks, so that if they cannot enjoy their
whole pay they live with the precious little that they get. This is the lot
of these poor people who have to support themselves on & smaller pay.

“ Then, again, as I said these people do not get sufficient assistance to carry
on the work, and I have compiled a table whioh shows that the number of hands
employed in the department is hardly cowwcnsurate with the volume of work
winoh is daily increasing. For instance, in 1915-16 the number of officials were
95,746 and they dealt with 1,051,428,160 or in round figures 1,051 million
articles, or in other words 91 persous bad to deal with onc lakh in that way.
In the next year 1916-17, they had to deal with one thousand 87 millions
and the number of people were decreased to 88 per lakh., In the third year
1917-18 they bad to deal with 114 million articles and the work had to be
done by 87 persons per lakh, there again the number of men were reduced.
Then lastly, in 1918-19, the men had to deal with 1,194 million articles and the
percentage got reduced to 83. 8o, Lhe work goes on increasing, and the per-
centage—(percentageis a wrong word bere, it should Le per lack) goes on
falling. From all this one can easily imagine how much hard work these poor
people must have been doing avd for what P—for this little remuneration to
which I have already referred.

“ Bir, the case beoomes worse when you take the railway branch of that
service. Those poor people have always got to work outside their stations,
They generally have to do their work of sorting letters and looking to the
packages and so forth between one station and auother and they have to finigh
all their work, I-suppose, before the train reaches tire terminus. As they have
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to work hetween oue station and another, often they have no proper conve-
niences on the way ; many of those people do not - eat the food cooked by other
people, and so they often have to go without food. And yet, they get no
travelling allowance at all. Their 1ay is fixed according to the soale, whatever
that may be and thal isall. 'They have often to work against time between one
station and another. I think that isa very great hardship. Everybody who
has got to work outside his own station gets a travelling allowance. The SBuper-
intendent of the department gets his travelling allowance, but these railway mail
scrvice people do not get anything. Of course, they bave no over-time,
“They do not have any regular hours either, their hours bave to be regulated
not by a oertain number, but in accordance with where the train will stop and
where it will be possible to relieve them. Sometimes I have seen some of the
clerks accompanying the train from Bombay to the Punjab, and the same clerk
goes on sorting letters. eto., and staying up all night.  But whichever way we
look at it their lot is not at all an enviable one from any point of view. There
is & great deal in these grievances and I have received such a large numbor of
them tuat if I went on dotailing them, 1 would detain the Council here very
long. Anyhow.1.ibiok T have said enough to show that there is a real griov-
ance behind them., What is more importaut is that “the "Telegraph people in
19Y9"Rad their pays revised and adjusted, and two days ago there was a Com-
mission sitting to inquira into their grievances and revise their  pays and do
somothing, wgereas nothing up to this time has been done about these postal
_subordinates. No commission has inquired into their grievances, no endeavour
has been made to adjust their pay to their work, and in fact no trouble has been
taken about it, and that is what has led me to frame my sccond resolution in
this Council. If the Guvernient see their way to put these people on an
equality with the Telégraph Depurtment there is- nothing more to urge, hut
in case Government do not see their ivay to do this, and it may be that I have
not supplied enough data—1I think I have given enough to show that there is a
real .grievance—if this data is not enoutih I propose that a small committee
may be appointed and this matier of their grievances may be gone into.
In order to put my resolutions into the form of budget resolutions I have
to say that the grant should be increased by R26,000,and this committee
will sit and ingmire into all these things, and there are numerous other
things which I am afrnid I do not understand. That is-to say in the
Telegraph Department, if there is a rush of work and many telegrams
are received, they are able to hand some over to a neighbouring office
to distribute. Often they send them by post. Whereas if there is a rush
in the Post Office they have no such means of transferring work . from
one office o another where there is less work. What is called hand to hand
delivery I have not yet quite understood. I belicve it means that the man takes
a number of telegrams which cannot be dealt witi and carries them to a neigh-
bouring office and says we have too much to do, you have’'some time, dispose
of them.” Nothing of this sort happens in the Postal Department. There are
& number of other grievances which, not understanding thein myself, I do not
like to put forward, but I believe I have made out & case to show that they have
great grievances. Their beginning is very poor; their anoual inorements are
very poor and there are large numbers who guve been serving on low pay for
20 and 25 years. So I submit I have made a case for this gravt being given
o them, not 25 lakhs as I have said, but the necessary amount after proper
~caloulation. 1f that cannot be given, at least an inquiry may be made. })hope

I have noi overstayed my time ; I have tried to be as brief as I can. With thesp.

words I move this Resolution.’’
The Hon'ble Mr. V. J. Patel :—8ir, I beg to move the following

resolution :-—

‘This Council recomwends to the- Governor Genera! in Council thet a provision of
rupees ten thousand be made nuder the appropriate bead in the Budget in order to meet the
expenses of o Committee of officials and non-officials to be up?ointed to inquire into the
grievances of the clerical establishments of the Postal Depariment.’: ‘

1218 » u.
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“ 8ir, in moving this resolution, 1 should make my position with regard to
the resolution moved by my Hon'Dle friend Mr. Kbaparde perfectly olear.
T am entirely al onc with him in the demund that he makes for the betterment
of the pay and prospects of the clerical establishment of the Postal Depart-
ment, but I must say at onoc that his resolution as it stands is very moderate
and will not meet the rcguirements of the situation, What are the demands
of the Poslal clerks ? Their demands are that they should be placed on a
footing of equality with their brethren, the Telegraphists. In fact they say
that tﬁey should have time-scale pay, not the time-scale pay as ordinarily
understood, but what they really want is the retrospective time-scale pay. We
are told that something has been done to amelioraté the éondition and better
the pay and prospects of those people. Well, I quite agree that something has
been done, but that something is not what the{ ask for. Among the numerous
telegrams that I have received, as vther Hon'ble friends of miue must have
received, I will only read one just to show what the Jostal clerks think about
the revised scheme which has been recently announced :—

* Revised scheme just published extremely dieappointing, mere promises time-scrle pay
unsoothing starvation leading to extremes, pray merciful interference immediate grant
retrospective tine-scale pay like telegraphists. Nothing short will satiefy. Addressed
Viceroy, repeated Director General, Posts — Postal Association.’

“T have received numerous telegrams and communiocations to the eame
effeot. What they really want is retrospeotive time-scale and not progressive
time-scale. Let us now see what the eftect of the grant of such scale wonld be
on our hudget ? If retrospective time-scale pay were granted to the Postal
clerks as they demand, the effect of it would be that wg,would have to make

rovieion of something like 80 lakhs of rupees in ouf budget. - Well, that
Eeing so, as I have already said, my Hon'ble friend Mr. Khaparde’s resolu-
tion will not meet the requirements of the situation. He merely demands
.that the provision of 25 lakhs of rupees be made in the budget. This certainly
cannot satisfy the Postal clerks. Now let us for a moment examine the claims
of the olerioal establishment of the Postal Department to be placed on a
footing of equality with the Telegraphists. I have taken some frcuble, as my
Hon'ble friend Mr. Khaparde has done, to put two and two together and
make a sort of a comparative statement of the respective duties, responsibili-
ties, pay and prospects of our telegraphists and postal olerks. Of course the
statement is neither long nor exhaustive, but I have just jotted down a few
points which will give clearly some idea to this Hon'ble Council as to the
respective duties and responsibilities and the pay and prospects of those two
classes of employees. No educational qualifications are required of a tele-
graphist before he enters the service. A postal clerk, on the other hand, must
have passed either the school final or the matriculation. If I am wrorg I shall
be glad to be corrected. The telegraphist has to learn telegraphy only; the
postal clerk has to learn telegraphy as well as several branches of post office work.
The telegraphist starts on Bs 50 local scale and “Rs. 76 general scale, while a
postal clerk starts on Iis. 26 and under the new revision will start on Bs. 80, The
telegraphist gets yearly inorements and rises to Rs. 150 and 200 in 16 years; in
the case of the postal clerk there is no yearly increment. Promotion is giveu
only when a vacancy occurs; he hardly gets Rs. 60 after 16 years. There will
be some improvewent here under the revised scheme. T'he telegraphist has
to attend to his duty for a period of 8 hours only, while a postal clerk has
fixed periods but has to attend for at least 10 hours and complete the work
assigned to his branch. The telegraphist is paid extra allowances for overtime
and gets the benefit of late fees and the pie money referred to by my Hon'ble
friend Mr. Khaparde, while for the postal clerk there is no extra allowance
even though he may have worked overtime. A telegraphist is not transferred
for a pumber of years from one place to another, while there are frequent
transfers in the posta) department, and a clerk is shifted from place to place.
The maximum work for a telegraphist is a limit of 160 messages, while in the
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case of a postal clerk therc is no limit of work. The work assigned to his
branoh must be completed before leaving office, and thus he is always
overburdened. The telegraphist has to attend oflice once or at the most twice
a day, while a postal clerk has to attend office, once, twice, thrice and even
four times & day. There are one or two more points of difference in my
notes.  The duties of a telegraphist entail no pecuniary responsibility
and hence he has no anxiety while on duty and can rest at ease after office
hours, whilc in the case of a postal clerk his duties entail peouniary
responsibilities and, consequently, his mind is always heavy with anxiety,
both while on duty and.aiterwards. Thus he gets no mental rest and suffers
from physical dulluess which shortens his life, and s0 he becomes unfit for
any other profession or work after retirement. There is only one more point,
Sir, in my notes, and ‘that is that the telegraphist has never to make good
any peouniary loss while a postal clerk has to undergo pecuniary loss in his
transactions with the public, while sending money orders.

“ Well, Sir, if the statement that I have made to this Council is correct
or substantially correct, I certainly say that the Council should favourably
consider the case of the olerical establishment to be placed on the same
footing as the telegraphists. As my Hon'ble friend Mr. Khaparde very rightly
stated, it is not our cass that the telegraphist gets more than he descrves;
perhaps he gets loss. But in‘hny case thero is no reason why a postal clerk
whose duties and responsibilities are equally hesvy, if not heavier, should not
be paid equally with the telegraphists. '

-“ Well, 8ir, I know something about the Bombay poatal clerks and their
condition. They tried their best to induce tho Director General to grant them
the retrospective time-soale. In faot since the beginning of 1918 they have
been appealing to the authorifies for redress. They made an application in
the year 1918 pointing out to the Director General the desirability of introduc-
ing the time-scale in their case. What was the reply ? The Director General
said ‘ Whatever may be the advantages of time-scale pay, its introduction
~in the oase of postal clerks is out of the question' That was the reply. that
they got in, I think, June 1918, six months after their application. The
~postal clerks were naturally not satisfied amd they again appealed to the

ireotor General. I think that was somewhere in Fevruary 1919 and they
were then assured that a big scheme of revision was in contemnplation,
Well, they naturally thought that something really substantial was com-
ing. Nothing of the kind. They waited for months and months and,
finding that there were no visible sigus of that big scheme which was
promised the Bombay postal clerks submitted an appeal to the Viceroy
through the Director General and also asked for an interviow with the
Director General. The Direotor General was pleased to give an interview and the
_postal cJerks reiterated their demand that the only radical oure was the grant
of the time-soale in their case. Since then the so-called big scheme of revision
'has been announced and the postal clerks have lost no time in characterising it
as wholly disappointing. In fact very soon after this revision was announced,
a public meetiug was held by the postal clerks in Bombay under the presidency
of my friend Mr. Baptista, Barrister-at-Law, and a representation submitted to
the Director General pointing oui again that the only possible cure was to grant
‘them the time-scale pay, not progressive but rtrospective.

-+ “Well, 8ir, I am conviuced in my mind and I believe most of my Hon’ble
friends here must have been convinced that these postal clerks have now
combined ; they have organised or are organising and they want what they
think they deserve. I strongly appeal to Government not to negleot them, not
to disregard their wnanimous demand. If you for any reason cannot see your
way for the time being {o grant tho 80 lakhs that they say they must get, at any
-ate let us have a committee of officials and non-officials, as I propose, to
examine the whole question aud see whether it is possible to meet their demands
‘in any way. That will satisfy them for the time being, I hope, but I am afraid
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in these days it is not wise on the part of Government to disregard the unani-
mous demands of so important a class of public servants as the postal clerks,
and I necd hardly add that the consequences of such disregard would be to sa
the least serious ])JOﬂl te the public and the Government. The situation calls
for immediate action and the Government should, therefore, at Jeast appoint a
comwittec of officiuls and non-officials, as I suggest, instead of altogether
throwing them overboard by saying ‘ well, their pay and prospeots have. been
revised, the revision has been announced only a fow days back and thoy must
for the time being rest content. We know that the revision announced is
regarded by them as highly disappointivg and will not therefore meet the
requirements of the situation. Under these circumstances, the only way open
to Government to my mind is to appoint a committee immediately.”

The Hon’ble Mr. Kamini Kumar Chanda ;—* Sir, I entirely
asscciate mysclf with the case that has heen placed before the Council
by my two fricnds the Hon'ble Mr. Khaparde and the Hon'ble Mr. Patel.
I do not think there is any  real differencc between the two cases.
Mr. Khaparde has distinctly stated the figure of Rs. 25 Jakhs which he suggested
was an arbitrary figure in order to draw the attention of the Government to
this. Mr. Patel has more elaborately shown that if you are reslly consistent,
if you grant their prayer, then the cost will amount to not less than Rs. 80
lakbs, and he therefore asks for a committec to go into the matter and see
how far this could be met. Bir, tomy mind the only matter that we should
urge upon the Government is that steps should be ta{en to give this inorement
to these poorly-paid employees with retrospective effect, not from February
1620, but taking into account their past services. If in doing so the question
becomes a difficult one to solve, if the Government thinks that it could be
better gone into by 8 committes, I think a committec might be appointed,
but I do not insist on that as absolutely necessary. The only point is that you
should give them an increase taking their prst services into consideration, and
givo them a time-scale aocordingly.” oo

The Hon'ble Sir Dinshaw Wacha :—* Bir, this postul grievance
is'a longstanding oue. I bave heen urging it here in this Council for the past
four years and have been puiting many questions regarding the pay and pros- .
peots of postal clerks and postal peons. The grievance has, I admit, been
met with a certain amount of consideration from the Government, Palliatives
have been offercd; but those are mere palliatives pure and simple. When
we oconsider that from year to year there is & great advance in the cost of
living and house rent, the increased allowances granted during the last two or
three years cannot be held to be commensurate with that inorease. Consider-
ing all those things, I am afraid Government have not been so generous as
they ought to be, consistently with the rising standard of living. The Hon'ble
Bir George Barnes observed that the Government fully recogniso the fact that
a good employee of the State is a very contented employee .

The Hon'ble Sir George Barnes:—*I said the Government
ought to be a good employer.”

The Hon’ble .Sir Dinshaw Wacha :—“Well, 8ir, in private
firms aud in different business offices such bas been the case. Private offices
and firms do recognise what a clerk should get consistent with the times and
cost of living to make him fecl contented. Iam afraid this aspect of havin
contented employess is forgotten or neglecicd, either by the Direotor Gene
or the head of the Postal Department. If Le is neither negleotful nor forget.
ful. then, he simply :shrugs his shoulders, and says that the finances do not

mit of further grants or allowances! Now, that may be partly true. But
may reasonably ask how are the lowly-paid clerks and peons to be made
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contonted 7 Thore is no branch of the public service which does such
valuable work as the Post Office. I.have repeatedly observed so in this
Council. Every unit of the population comes into touch with the Post Office
almost every day. That being tho case, I have uniformly given credit to the
Postal Departinent for the admirable way in which millions of letters and
gurcels and newspapers and other articles sent by post are bein% dealt with.
here is no doubt of the high efficienoy attained by the Post Office. But I
must ruefully observe that il is generally attained by sweating. We are all
denouncing sweated labour here, there and everywhere, we denounce sweated
labour in the mills where, of course,. there is not much of it. Itis so, I
will say 80; I frankly say so; I courageously say so; and that with the
greatest emphasis. But that is another story. The Government themselves
sweat a service like the post where are employed thousands of poor hard-
working peopls. These number nearly a hundred thousand, If Govern-
ment really recognised that they wore discontented, there would not be
80 many strikes as there have been during the last two or three years. Strikes
arc increasing in number; and if the Government are wise “I should certainly
request them now io seriously take the grievances of the postal clerks and
peons into their consideration. Palliatives will never do. What is wanted
18 a most generous treatment whioch may bring contentment. I may say, so
far as Bombay is concerned, in overy private office, even ordinary peons and
messengers are gefting from Re. 20 to Rs. 25 a month besides allowanges and
bonuses. Look at the poor postal peon in Bombay. Bombay has a popula-
tion of 12} lakbs, Almost every unit of this vast papulation gets a letter
once 8 week or s0. In Bombay, there are large chawls, four-stories high,
where, perhaps, are congregated two or three hundred people. Just imagine
the bard work a poor fostal peon has to do by way of delivering letters and
money orders up and down during a day to these 200 or 300-people crowded.
in 8 single chawl! Look at this amount of work only and the population
to .be served. It is an astonishment to me that the poor postal pcon.is so-
patient and so unmurmuring. He applies periodically for a fair and reasonable
inorease to his wages; but the Government have hitherto never given a truly
generous response. It vefleots little credit on the Government, I will say
that - most emphatically. I have, I repeat, put questions on the subjeot during
the last four years, but I do not see that anything substantial has been done
by way of allaying the growing discontent. If strikes oftener do take place
and if tho publio service is less efficiently performed than before, I am not
surprised. Sir George Barnes said there was a surplus last year, and estimated
that this time the surplus would be very much less. But may I inquire
what is the first use to which a surplus should be applied? I consider, 8ir,
that sc- far as the postal service is concerned, it ought to be for the purpose
of keeping the employees contented, and next, to expend the balance which
may lead to greater and greater efficiency.” Whatever surplus there is, is of
course taken from the public. Therefore the public -should have the’ benefit
of it, and how is the public, thatis the taxpayers, to be benefited ? The
‘public say : ‘ We want to seo our postal service more efficient.’ How is it
to be more efficient? Isay: ‘Tay your clerks well, pay your peons well
and generously. Let them have some standard of comfort” But you do
nothing of the kind. 'What surplus there is is grabbed by a Government ever
in want of the cternal pencc. I do not think there is a more grabbing Govern-
ment than the Government of India, It is the same thing with Exocise. I
could go a great deal into that question, but refrain from doing so in this place.
The taxpayers are asked to pay more aud more in order that the fattest taxeaters
may have more cakes and ale. The Government of India and the Director
General of Posts and . Telegraphs seem to have yet noidea of the depth of
feeling, the depth of discontent -that is prevailing in the post offices of land,
not only in Bombay, but in all other provinces. -Like other Hon'ble Members
I too am receiving telegrams; in fact the number of telegrams which I have
been receiving during the past five years would ‘make a big pile. A few of -
these I have sent to the Director General. I have been constantly frying to
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catch him and get an interview, but owing to-some cause or ofher I have
not been able to do so yet. But apart from that, I am glad my Honourable
colleagues have brought the matter forward to lay so prominently. I think they
bave made out a good case; and I appeal, Sir, to the Government of India
that they should appoint a committee of officials and non-officials as my friend,
Mr. Patel, wants to jnvestigate the whole question of the salaries and wages
of postal clerks and peons. Such a committee will fairly and independently
investigate the whole case of these employees, and make a report which will re-
commend what fair and reasonable satisfaction could o given. I admit that the
Government have spent something during. the last two or three years, but let
the public money be spent in an efficient wuy. There is extravagance on one
side and there is cheese-paring on the other. That is the policy of Government.
Those who got much get more, while those who got very little get poth-
ing at all or even something less than bofore | That is the position. ‘That is
not a policy which a wise Government should adopt. Fair market wages for
a fair day’s work should be the principle; and tho principle should be carried
ovt honestly and generously ; but not merely giving them .hope. . Hope is a
very good thing. As they say, hope makes a good breakfast, parlicular]i for
these class of employees; but it makes a very disappointing dinner,. Aund it is
the dinner that these people want and are crying aloud for. 1 shall not take
up more of the time of the Council, but T do want that this appeal of Mr. Patel
will be taken into serious cousideration by the Government and a committee
appointed, who may go iuto the whole question in a spirit of the greatest inde-
pendence and impartiality and recommend a liberal increase to their pay which
shall effectually allay all discontent.”

The Hon’ble Pandit Madan Mohan Malaviya :—
% Mr. Vice-President, I need not take up the time of the Counoil after what Bir
Dinshaw Wacha hassaid. I eutirely agree with him that the matter deserves to
be considered fully and fairly, and ivhope the Government will see their way
either to accede to the request of the postal clerks in a reasonable spirit and
give them what is their due fairly, or appoint a committee with instructions to
report at an early date. The appointment of a committee carries with it a
possibility of the matter being shelved for some time, and the oases of these °
clerks demand that the matter should be decided early. If therefore a com-
mittee is to be appointed, I hope it ‘will have instructions to report at an early
date ; otherwise I hope the Government will see their way to accept the
advice of Bir Dinshaw Wacha and of other members who have spoken and deal
fairly with the clerks and satisfy a large body of public servants who have

“deserved well of the Government and of the public.”

1240 ». X.

The Hon'ble Nawab Saiyed Nawab Ali Chaudhuri :—* 8ir,

I desire to assooiate myself with the Resolution, moved by my Hon’ble fricnd

Mr. Khaparde. The Postal Department, Sir, is one of the most hard-work-

ing and efficient departments of the Government. It enjoys perhaps the least

number of holidays. The uniform regularity and punctuality with which it

performs-its highly important functions, make us forget, Sir, what a volume

of industry, patience, and conscientious regard for duties are requisitioned to

"keep up that high water-mark of efficiency, that the Postal Department stands
for ; and the credit, Bir, is due as much to the directing intelligence as to the

rank and file of the Department. The pay of the officers of the, Government
are graded in proportion to their responsibilty and the amount of work they
-are required to perform. The high oharacter, honesty and integrity that are
demanded of the officers'in charge of Post Offices, with their saving banks,
their huge monetary. transactions, entitle them to o far higher rate of pay
than is actually given to them, Again. their demand, just as it is, i modest
too. They want to have the same privileges that their brother-officers in the
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Telegraph Department are enjoying as regards pay, promotion and other con-
ditions of service. I hope the Government will sec its way to acoept the
Resolution that aims at ameliorating the status and position of the Postel
employees. I am glad to find that my Hon'ble friend, Mr. Clarke, had moved

in advance of the demand and has already secured the ranction of the Seoretary
of Btate for an increase in the pay of the subordinates of his department; and

I am sure the proposal of equalising the status of the two sister branches of-
his department will receive at his hands all the sympathetic cousideration it

deserves. 'The allotment asked for by Mr. Khaparde will, I hope, enable the

Hon’ble Mr: Clarke to redress some of the grievances of his subordinates.

With these few words, 8ir, I beg tosupport the Resolution,”

The Hon’ble Khan Bahadur Ebrahim Haroon Jaffer:— 194sr x.
“Bir, I shall say only one word, I strongly support the resolution. I fully
associate myself with what has been said by the previous speakers on. this sub-
jeot, and hope that the Government will accept the resolution moved by my

Hon'ble friend.”

. The Hon'ble Mr. Surendranath Banerjea:—*5ir, I desire 1244z, v,
to support the views which have been so forcibly put forward to the members

of .this Counoil, and I am sure the Government will respond to the appeal

which has been made, and I think made with a unanimity whioh is not always
observable among the non-oflicial wembers of this Qouncil.

% We sec round this. Coundil Chamber gathered together non-official
members who represent different phases of political thought and political
conviction, but in regard to this question there is absolute unaninity.

“J think, Sir, it will be regarded on all sides that the most efficient
departmont of the Government is the Postal Department, over whioch my .
Hon'ble friend the Direotor-Goneral presides. Its honesty is worthy of great
admiration, and its capacity has been proved by long and hard work continued
for generations together, and it muat be admitted that the department is not pro-’
perly paid. There is very great discontent among members of the department, -
and one of the reasons of this discontent has been referréd to in the course of the
disoussions that have taken place to-day, namely, the difference in the scale of
pay and in the time-soale rate betwoen members of similar branches of the
same service in the Telegraphio and Postal Scrvices And, Bir, it has appeared
from the statement that was read out by my Hon'ble friend, Mr. Patel, that
the standard of educational qualifications necessary for the postal department
is even superior to that required for admission into the Telegraph Service. 1
quite admit that a training is required for the Telegraph Department and that
technical knowledge is necessary, but inasmuch as there is this great differerice
prevailing among the subordinates of the Postal and Telegraph Departments,
it seems to me that there should be an inquiry. I beard it said, and the
Hon'ble the Finance Member told us the other day that the Becretary of State
had sanctioned a certain grant for the improvement of the financial status of
postal clerks—I think the sum he montioned was 25 or 36 lakhs of rupees.
Whatever it may be, Mr. Khaparde puts it at 80 which should be granted.
There is a considerable discrepancy between the two' figures, whether it ought,
to be 26 or 80 lakhs makes no difference ; it is quite olear thut the departmant

will not be satisfied until a thorough and exhaustive inquiry has been made.
1 weuld accept the 26 lakhs and make the best of if, but at the same time
I would ask for an inquiry, because I think it is essential ; and this discontent;;:
this ferment, this exoitement and’agitation which is going on will not- cease -
unless and until the whole question has been properly gone into-and an
equitable decision has been arrived at.. My Hon’ble friend has referred. to.
telegrams which have poured - in upon wus, he has referred to ‘the
disturbance of his midnight dreams, well we have all suffered from them

H
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and we have beon deluged with {elegrams, It is not artificial agitation
and you must not put it down as such. Unless there is an clement of feeling
bohind it, it would be no agitation at all. Hon'ble Members will admit that
thess clerks are among the most deserving class of public servants, they have
done admirable service to the Btate, and I do think that the question ought
to be square‘lly' and boldly faced and dealt with, and that & committee of
inquiry should be appointed ; but in the preantime, inasmuch as the committee
of inquiriv may tako some little time and beforo the results of the committee
are out, I think some relief should be given to the members of this department
by allowing them an inorease of pay which would be provided for by the
26 lakbs of rupecs granted by the Secretary of State.

“1 support the resolution of my Hon'ble friend and I would like to make
au earnest appeal to Governmont to acoede to that request. It isin the interests
of Gavernment that wo make this appeal. We want to remove discontont, we
want to avoid the possibility of strikes which will re-act upon the general
community, - If a large olass of public servants are excited, if they agitate, the
newspapers would be deluged with their complaints and with their petitions,
and do you mean tosay that they will not appeal to their countrymen at
large? and you will spread a volume of discontent throughout the length and
breadth of tio land unless you oconciliate them—a most deserving olass of public
servants—and I do most earnestly hope, Sir, that the Government will see its
way fo respond to the appeal which has been made by all sections of the non-
official members of this Counocil.”

-The Hon’ble Mr. Rao Bahadur B. N, Sarma.—*8ir, I recog-
nise the difficulties of the Government and the non-official membesin dealing
with problems of this charaoter, We shall have to face them in larger numbers
in the near futare. 1In these days of economic and monetary confusion and
strikes I oan appreciate the Government's hesitating attitude in matters of
this description, beoause if a clerk in the postal service is paid not Rs. 30
but 50, the clerk in the Revenue Department may also ask for 50 and the clerk
in another department with similar qualifications would have to be paid 50,
and you would have to raiso salaries all round in order fo be ablo to satisfy
and put men doing similar duties on the samefooting and on an equal basis, and
that would lead to enormous expenditure. Well I can also understand the atti-
tude of people towards those who have enormous risesin salary and pensions and
who think that the low-paid elerks in the subordinate services should be given
at least an adequate living wage. There is a difference between the two;.those
who are highly paid are after all few, it may be said and the total expenditure
which would fall on the 8tate would not amouunt to very much, whereas one rupee
in the lower ranks would mean a lot to the treasury. Consequently, Hon'ble
Members cannot expect the same attitude to be taken with regard to the revision
of the salaries of the lower ranks in the departments of the Government as in
the case of the higher ranks, I recognise, Sir, all these difficulties and differences,
but there are two aspects of the question which we have to consider in regard
to the revision of pay in the postal service. We find, in the first place, that
the Telegraph Department has been granted an iuquiry. The postal service
men naturally say ‘ how are we inforior to the telegraph men in ahy manner, and
telegraph service is only a sister branch.’ The postal service men naturally ask
if they are turning out less work than, and if their qualifications arein any way -
inferior to, the. men in the telegraph scrvice whether we slur over the mat-
ter or not, there.is at the bottom of their hearts this feeling that because men of
a particular tribe or nationality occupy largely places in the telegraph depart-
mept the Government readily accede to their prayers, whereas the demands
of the postal service men do not receive the same consideration. I am uot
saying that it is so, but there is somo plausible ground for such suspicion,
for such feeling, for such ap%rehension, and I think a wise Government would
appoint & committey' for the purpose of showing to the public at large, who

$
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after all are the persons who would be affected by reason of any arrangement
which the Government may make in incroasing the salaries of their subordinates
what speoial reasons exist in the case of the Telegraph Dopartment as against
the Postal Department, and why it is that the same steps cannot be taken
in the case of both the departments. I submit, Sir, the poiut does arise, namely,

that wheo you undertake the revision of ono branch of the same departinent
by one method, you cannot reasonably object {0 a revision in another branch

on similar lines. After all, some of the postal men do discharge telegraph work
also and they naturally say °yes, simply because I am recruited into the
ostal branch my claims are ignored’. It is but proper that Government
have decided to make no distinotion in salarics between one man and another,
and that only an oversea allowance is going to be given to thoso who have not
domiciled in India. Therefore, wo must hereafter proceed upon some prinoiple
in order that these irritating questions may not constantly arise and create
situations which are avoidable. I submit, 8ir, that the best way of solvin
this problem would be to appoint a committeo, face the public openly anﬁ

inform them what the oconsequences would be if the revision asked foris -

granted. But I would ask the public as well as the Governmont that they
must face the emormous expenditure because the rupee has considerably
depreciated in value. But if the Government are going to say that an
inorease or revision of the present salaries would affeot the expenditure -and’
would be objected to by the enlarged Council, well the.new Councils will have
to tackle the question and meet the costs. But it seems to me that an inquiry
cannot be shelved because equity and justice demand that the claims of
" postal olerks should be inquired into and considered by an open Commission.”

‘The Hon'ble Sirdar Sundar Singh Majithia :—8ir, in speak-
ing of the case of postal olerksin the Punjab, I feel it my duty to join my

1886 .u.

friends and point out that in the Punjub the situation isthe same as in the -

other: Provinces, and whatever I say on this question has the entire support
of my colleagues from the Punjab. 1 submit the case of the postal clerks in
the Punjab also requires very carcful consideration. Btrikes seem to be the order
of the.day in the world. -Wo ocannot afford to have a strike of the postal em-
ployees because it will dislocate all business, not orly Government business but
of private firms as well. It seems to me that the case of the postal employees

has been very ably put forward by the Hon’ble Mr. Patel, and that he has - -

also made out a case for an inquiry into the matter, and I think Government
will be wise in acceding to this request. .The difference that existsin the

scale of pay of the postal and the telegraph employces operates as a great hard-
ship on the former, and it seems to me that it is very necessary to make their -

salaries equal in both cases.. I am not making this suggestion on account of

any. fear of strikes, but of course we have tc face the situation asit is, and -

I would advise the Government that this is a matter which requires to he

very. carefully gone into, and that they will be well advised to accept ax -
e

inquiry as suggested by my Hon'ble friend.”

The Hon'’ble Mr. K. V, Rangaswamy Ayyangar :—" 8ir,
1 had brought this matter to the notice of Mr. Maxwell, the late Director of
Posts and Telegraphs, and I have also been attempting to bring it up before the
Hon'ble Mr. Olarke. In reply to my question the other day, 1 see from the
answer that the Government are attempting to mect the grievances of these
low-paid people half-way. What is, however, now urged is not that retrospect-
ivo effect should be given in matter of the time:scale scheme, but in the
matter of the increase of pay that has been sanotioned now, retrospeotive effect
should be given frown the day the scheme was sent up by the Director General of
Posts ‘ang Telegraphs to the Government of India and to the Becretary of-
State. The pay of-the clerks below Rs.'300 should also he inoreased. 1 have

12-57 r.x.
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also to urge one other point, Sir, and that is, that the differences between one
community and another that exist in the Postal and Telegragh Dopartments in
the matter of status and pay should be done away with, and T would be glad if
the Governnient should take the nccessary action in this dircction. I want that
full justice should be shown to these poorly paid clerks. Itisnot the fear of
any strike that need induce the Goyermment to consider their grievances, but ‘it
is the justice of their case which should demand the necessity of remedying
their grievances. I heartily support the proposition for the appointment of a
commission of inquiry into this matter.”

The Hon’ble Mr. G. R. Clarke:—* Sir, from many of the remarks
that have been made in Council to-day it would almost appear as if Govern-
ment have given no consideration and given no thought in the past to improving
the pay of the postal and telegraph staff. I canassurc you, Bir, that the improve-
ment of the pay and condition of these men is & matter which has always been
before the Director General. e have had a regular annual grant of six-lakhs
of rupees which we have applied to improving the pay of the staff generally,

“and specially of the lower paid men. I think we must all agree that in the

last year or two the rise in prices has defeated all calculations. - We could not
possibly foresee that the inorease in prices would -be ‘?uite out of proportion
to the rise of pay that was given to the staff. '[be staff is composed of nearly
a hundred thousand men, and to raise the pay of every man at the same time
is almost an impossibility, In connection with the resolution of the Hon'ble
Mr. Khaparde that there should be an extra grant of 23 lakhs of rupees
next year, I should like to put before the Council exactly what has been
dgxe; ]in the next year's budget for the improvement of the pay of postal
officials.

. “The reviscd estimate for 1919-20 is roughly Rs. 597 lakbs, The budget
estimate for 1930-21, according to the latest figures is about Rs. 700 lakhs, an
inorease of Rs. 103 lakhs. Now to give you some idea of the heads to which
this inoreass will be applied, there are the usual 6 lakhs for the ordinary
revision of the pay of the Posts and Telegraphs staff. There are about 18 lakhs
recently sanctioned, for revising the pay of the postal olerical staff under
Rs. 100. When that pay was revised, the intention was that the war allowances
which were granted would be withdrawn, but when sanction was received, the
Hon’ble Member of the Commerce Department and the Hon'ble Finance
Member considered that as a further conoession, and in view of the increased
rise of prioes, these war allowances of 10 and b6 per cent. should be allowed to
remain, and they were allowed to remain at an extra cost of Rs. 9 lakhs. We
have also in the budget Rs. 1,17,000 for increasing the pay of Superintendents ;
we have Rs. 1,81,000 for increasing the pay of Inspectors, Rs. 3,00,000 for
;{\eoial allowances in the Bombay Presidency and in the cities of Bombay aud

arachi ; Re, 6,00,000 for inoreasing the pay of clerks whose pay is Re. 100 and
above ; Ras. 80 lakhs for improving the pay of postal meniais in India, and
Bs, 10 lakhs for ordinary war allowances whioh cannot be absorbed by revisions
of pay during the year. That s a tofal of 84 lakbs of rupees, of which
practically the whole is going to be devoted to improving the pay of the postal
staff, or has already been devoted to that purpose. I do not t{)mink, 8ir, we can
call that ungenerous. "It is really a very rarge sum of money which is going to
be devoted, or has been already devoted, to improving pay.

“ Now a great deal has been said about the organisation of this Depart-
ment. From what Ihave heard from Mr. Khapardo, he is talking about a
Department whioh I have nothing to do with. The strange figures whioh he bas
given and the strange oonditions of service whioh he has mentioned certainly do
not obtain in the Postal Department. His chief argument seems to be that the
Postal and Telegraph staff .should be placed on an equality. I wonder if
Hon'ble Members haye ever studied this question. 'The origin of the difference
in pay in the Posts and Telegraphs is really a matter of history. Tho Telegraph
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TDeparlment was a soparate Dapartment, a highly technical department, which

dealt entirely with telegraph work. The Post Office was ® much more local

- service. We had originally Posial establishments in the various provinces

which were indepencent of each other and under the Local Governments. ‘In
1854 they were amalgamated into one Post Office Department of India under
a Director Genoral. But the history of the Department has always bad this

- effect'that very great differences of pay exist in the different provinces, and

it must he so. We cannot pretend to pay a postal olerk in the mofussil the
same as we pay a postal clerk in & town like Bombay or Caloutta. 'The
conditions arc quite different, the work is differont, the volume of work is
differcnt. You get a postal clerk in a small office, he has not two hours’ work
in the day, and you get a postal clerk in Calcutta or Bombay, his time is fully
ocoupied with really important work. While these differences in thd conditions
of service exist, theré must De differences in pay. The argument seems to be
that postal clerks have always been and are very much under-paid. ‘Now in
recruiting for a service like the Post Offico, we have to recruit locally ; that is,
we recruit in small towns and in the mofussil, and we gel men and have

" always got men on what they are willing to come for. That has really been

tho basis of recruitment. We have been. able to get recruits in Madras for
Rs. 15. We get men in the United Provinces on Rs. 20 and Res. 26. No one
has forced these men into the Department; they have known what is before
them.  There is not one of thesc men whose pay and prospecis have not besn
im’xrov'ed since they came into the Departments, and mow they turn round
and say that they are starving, that we are treating them badly, that they are
being overworked. They came in of their own free will ; nobody pressed them
into the Post Office ; they have seen what career is in front of them. And
now they turn round and quarrel with the bread and butter that is being
given to them. I consider their attitude most unreasonable. I admit that
prices have risen, and we are considering this very question now. We only
wish to treat this staff properly. I assure you Bir, nobody knows betler than
I'do how important it 1s to have a contented staff, and nobody feels more for
them, and I know we must .give these people some improvement in pay,
but I think a great deal too much has been msde of the number of telegrams
which Hon'’ble Members are being deluged with from various parts of India.

“ As regards the pay of the Post Office, I may say, Bir, that the Government
have already sanctioned the appointment of a special officer to consider the
establishment of a time-scale pay. for all postal clerks, Now when we improved-
the pay of postal clerks under Rs. 100 at a cost of about Rs. 18 lakhs, we did
so.advisedly. Tho staff was a low-paid one and it was recognised that the
pay ought to be improved, and that it was very iwportant that men should be

ut into better grades of pay before they were transferred to a time-scale,
%y doing so they get a better start on the time-scale. Having promoted.
them to these better grades, we have put an officer on -speoial duty to work:
out suitable time-soales for the whole of Indin. Now I think it would be well
to tell the Council how we intend to settle theso time-scales. We intend to
goleot areas in which there will be definite time-scales laid down, suitable to

. egch area. Inside those areas there will probably be places of exceptional

expensiveness, take for instance Delhi in the Punjab ecircle, and some
fronticr stations .like Peshawar, and places like Oawnpore in the United
Provinces. In addition to the time-scales, which will be established for
definite areas, we hope to give local allowanoes for such special places, for
instance, cities like Delhi and Lucknow, to compensate men for the extra
cost of living. In the Post Offico it is impossible to appoint stuffs solely to
cerlain offices,- men must be transferred. We get rushes of workin cortain
places and men have to be taken from office to office. Therefore, the best
solution is to lay down fixed time-scales for oertain areas, and ‘in ‘more
expensive places to 5ive a local allowance to componsate the staff for the extra
cost of living. I do not know that we can possibly accede to a request to
put the Postal staff on the same level of pay a3 'the Tef;gra'.ph stafl. It is- a
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very diffioult question to raise. The Tclegraph staff has a gencral scale and
a local soale. I do not know whether any of the Hon'ble Members who have
advocated  that ocourse know that great differences of pay must exist
in the Postal staft all over India, aud if you introduce the general and
local scales of the Telegraph staff, which are universal for the whole of
India and Burme, it is not going to cost Rs. 80 lakhs, it is going to
cost crores of rupees 'The cost of such & measure would be enormous and
I do not think it would be justified. I do not think it would be justifl-
able to pay & number of men who do ordinary work in small offices the
same pay as we give to highly skilled tolegraphists in large towns. It is
only right that labour should be paid according to its value. In this case the
value of the labour would not be equal to what we should pay forit. It
would be absurd to pay men a time-scalo of Rs. 76 rising to Rs. 200 for
dealing with a few lotters in a country village ; it would be ridiculous, and
any committee that sat on the question would see that point at once. Now,
Sir, as regards the grant of 256 lakhs asked for in the resolution, we have
already a sum of 84 lakhs in the budget for improving pay next year.
Some of that has already been paid from the 1st of February. If we have a
time-scale established for Postal olerks it will cost more money, but I am not
prepared to say how much it will cost. Buppose you have a clerk on Rs. 50
and place him on a time-scale of Ks. 50 rising to Rs. 100, his average pay is
inoreased to Rs. 70, that is an inorease of Rs. 20, but it doss not follow that
he gets the whole increase at once ; the immediate increase will be about Rs. b.
I think- it is impossible to say what the cost of a time-scale will be when
established next year, and I do not think that Government can bind itself to
grant Rs. 25 lakhs or any other sum of money for the time-scale. I think
that when the Hon’ble Member understands that a time-scale is now uuder
consideration, that a special officer is being placed on duty to look into the
matter and that whatever it will oust, will, undoubtedly, be sanctioned by
Government he should be prepared- to withdraw his Resolution. It is very
diffioult for us to estimate the cost; he himself admits that he does not know
whether it is 80 lakhs or 25 lakhs. It is very difficult to say how this time-
scale will work out aud at what diffurent stage each mau will come on to it.
8o much for Mr. Khaparde’s Resolution as regards the 25 lakhs.

“ With respeot to the appointment of a Committee, I have already said
that we have put ona sgecml officer to deal with the improvement of pay not
only of the postal clerks but of the menial staff. However, as the opinion of
the non-official Members of this Council seems (o be in favour of a Committee
to look into the matter, I may say on behalf of Government, that I am
prepared to accept that. \Let us have a Committec, let us have the
.non-official members and the staff represented and go into the matter
thoroughly . It will take time; it will nut be done as quickly as some people
imagine. It is a very big question and the Committee mnay have to go aﬁ over
India and take evidence. But, as the Members of this Counoil are 80 anxious
about this matter, let us have this committee to go into the question of putting
the pay of the postal olerks on a proper. fooling. :

“I shall be very 5lad to acoept the principle of this Resolution,”

The Hon'ble 8ir George Barnes :—* 1t is understood, Sir, thaf
the Committee will be of the same character as the Commitiee already appointed
for the telegraph service,”

The Hon'ble Mr, V. J. Patel :—* What is that oharacter ?”’

o -'I'i?e Hon'ble Sir George Barnes:—“Not a Committee of this
‘ouncil.” -
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The Vice-President:—“The resolution asks for a Comrnittee of
officials and non-oflicials.”

P e

The Hon’ble Sir George Barnes :— That it will be.”

The Vice-President:—* I suggest that on this some of these resolu-
tions might be withdrawn and possibly one of them might be accepted. Mr.
Khaparde’s second resolution is for the provision of 25 lakhsfor the betterment
of the pay and prospects of the clcrical and telephone establishments of ~the
Postal Department. ‘1hat, I suggest, the Hon'ble Member wmight like to with-
draw now. His first resolution asks for Rs. 25,000 to meet the expenses of a
Committee of inquiry, and Mr. Patel's Resolution asks for Rs. 10,000 for the
samne purpose.”

The Hon’ble Mr. V, J. Patel :—* I am always moderate.”

The Vice-President :—“Ido not know whether Mr. Khapsﬁde's
resolution in that form would be acceptable but, perbaps, as a Commiittee is to
be appointed, Le will withdraw it.”

The Hon'ble Mr. V. J. Patel :—“Might I explain that there isl-1ér.x.
u slight difference between Mr. - Khaparde's resolution and mine. His
resolution asks for the appointment of a Committec to inquire into the
grievances of telephone clerks as well.”

The Vice-President :—* I understand that Mr, Patel’s is the ohesper
inquiry. Toan only ask the Hon'ble Mr. Khbaparde whether ho wishes. to
press either of his resolutions now.”

The Hon’ble Mr. G. 8. Khaparde :—I am not willing to with-
draw. - Isit my turn to speak now ?"

£

The Vice-President :—* Yes, I must ask you to reply ",

. The Hon'ble Mr. G. S. Khaparde:—* Thank you, Sir. Iamuisrw,
very glad that the inquiry portion of my resolution is going to be accepted ;
but the first portion is going to be put to the vote, I believe, and I am not
willing to withdraw that Resolution for the reasons which I will give now.
Taking the reasons given by the Hon’ble Mr. Olarke, some of them appear to
me to be rather difficult fo understand. One reason given was that the
difference in the pay of the postal and telegraph department is due to
historical causes. Now what those historical causes were % Was very anxious
to know, and the causes were that at one time these were different departmenta
and they had since been amalgamated. I do not know whether that reason
would satiefy anybody else, but it does not certainly satisfly me. There is alsoa -
difference due to the weakness of human nature, that we like a fast horse better
than & slow horse and we prefer a horse to a bullock so far as travelling is con-
cerned, and the telegraph people do their work very speedily, whereas these neoplo
do their work slowly. ‘There may be that difference, but'tgeré' is also a difference
in the nature of the work, that.1s to say, the postinan sends the identical article
people offer to him from one place to another place, the telegraph man ‘merely
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sends the message as it is and generally a brief one, and the telephonc man
speaks out the message that is spoken out to him. They are all carrying
messager, but there is a difference. and the historical difference is merely that
one department started earlier than the other. I humbly submit that does not
account for the difference in pay. -

“The next ground that was taken was rather surprising 1o me and not
altogether bereft of amusement It was said ¢ Fancy a man being employed
on Rs. 200 al a small outlying place and being given increases,” and all that.
But that does happen everywheroe in this world. Even a senior Sessions Judge
goes sorvetimes to districts where there is not so mush work to do,  also in
the case of a senior Collector. But you donot, therefore, reduce the pay of
o Sessions Judge or a Distriot Collector. Thoso are the conditions of service;
they bave to go where they are ordered to go, and a person near vetirement

is usually given an casy district and easy kind of work. But that does not
muke any difference.

“ Another argument appeared to be, you must take them at the warket
rate. Labour is oheap in the mofussil and more cxpensive in the presidescy-
towns, therofore, you should have different’scales of recruitment. That again
is a difficult argument for me to understard. If the work is of the same kind
and has to be done by the same class of persons, the places where they are
recruited from makes no difference at all. The difference ought to be disposed
of by giving a local allowance, and 1 quite agrce that that is the right thing to
do. 1 shall not take up the time of the Council in roplying in detail to all the
arguments put forward, but I am going to assign the reason. My reason was
that, if . this 25 lakbs—I heard it is 26 lakhs to-day, but whatever the figure
may be does not much matter—if it was already inclvded in the Budget, then
my proposition stands untouched, because I say that the grant under this
scction should be increased by 25 lakhs, and that proposition, therefore, remains.
The calculation of 35 lakhs was made by me roughly, but, however, that may
be, it certainly ought to be given to theso people as asolatium and the results
of the in(iuiry may be awaited later. Asit has been pointed out, the inquiry
will be a Jaborious one, the Jummittee will have to travel from place to place,
and it will take some time before they formulate their conclusions. Therefore, it
is, 1 suppose, necessary to give them something like a solatimin. What has
been offered has been pronounced, as my friend the Hon’ble Mr. Patol read
out, by these people to bo uusatisfactory and disappointing. In order to kecp

them in heart, it is proper that we should give them something out of these
25 lakhs which I propose.

“Then it is said that these things nccessarily happen and thesc arc the
ordinary laws. I quite agree that they may be; that a man should fall if the
sapport is taken away is in kecping with the law of gravitation, but it is no
consolation to the man who breaks his head ; it may be tie law of gravitation,
but it is nu consolation to the man ; you want some medicine for it. Similarly,
these historical causes or laws may operate adversely ; but Istill urge that these
people should get these 25 lakhs which I have put down in my resolution. In
the meantime they may be given an interim solatium, a sort of little bonus to
depend upon until this iuquiry is completed ; and I hope this inquiry will put
them on terme of equality with tbe telegraph branch of that department. I am
ratlier glad that this propositon has received general support, on this side of the
Council at any rate, and I hope that this inquiry will result in somothing good,
I commend the resolution to the Couneil.”

The_Hon'ble Mr, V. J. Patel :—“8ir, my resolution as I stated
in the beginnirg in an alternative to the resolution of my frierd Mr. Khaparde
and I understand my Hon'ble friend Mr. Clarke is going to accept it.”

The Vice-President +—“T do not understand that tho resolution
has been acocepted.” ,
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The Hon’ble Mr. V., J. Patel:—“I thought the recommendation
for the appointinent of a committec had becn accepted by Mr. Clarke.”

The Vice-President :— The positiou is this. The resolution pro-
poses to the Council that a specific sum should be allotlod for a commitiee.
As far as T uncerstand, Government have said that thoy will have a committee,
but they bave not accepted any specific sum to be allotted for it.”

The Hon'ble 8ir George Barnes:—* May I say one word, Sir? 1-22 r.x,

1 appeal to both Hon’ble Members to withdraw these resolutions. The Council
has had a very olear statement from Mr. Clarke. Members have got the promise
of Government that a committee shall he appointed. Does it matter to them what
the-exact sum put aside to meet the exponses of this committee is? The sum
which was suggested—I think Mr. Patel suggested Rs. 10,000 and Mr, Khaparde
suggested Res. 25,000—-may be an entirely wrong sum. Al they want is the
substance ; they want the appointment of a committee and it really does not
matter exaotly what figure it costs. I would ask both Hon’ble Members to be
satisfied with what:has fallen from Mr. Olarke and from myself and withdraw
all these three resolutions.”

The Hon'ble Mr, V. J. Patel :—* 8ir, my position is this: I am1-83rm.

not quite clear what the functious of the proposed committee would be. Will
the functions of the committes be' to go into the main issue for which the
postal clerks have beea fighting, vis., that they should be put on a footing of
cquality with the telegraphists? That is really the issue of issues in this ocase.
If T am assured that the committee will have power to go into that question,
vig., whether the postal olerks could be put on a footing of equality with the
telegraphists, I shall be satisfled.” -~ .

The Vice-President :—* I should like to point out that the Hon'ble
Member’s resolution is for the appointment of a committee to inquire into the
grivances of the clerical establishments of the Postal Department. That I
understand has been accepted by Mr. Clarke.' ' ’

The Hon’ble Mr. G. R. Clarke :—* The principle of the resolu-
tion has been accepted.” - .

o The E:on'ble Mr. V. J. Patel :—“Am I to “understand that the'
::spl}xtlon has been accepted ? * If it has been accepted, I have notling more
say.”

. “The Vice-President :— I have again to ask the Hon'ble Member
if he desires to withdraw $he resolution or to press it.”

, Ttl}'e Hon'ble Mr. V. J. Patel :—If it is not acceptod, I want to
press it. '

The Vice-President :—* Then I propose to put Mr. Patel's reso-
lution* first. ' '

® “This Council recommmends to the Gorernor General in Counoil that a provision of rapes ten
bo made under appropriate head in the Budgoet in or:ltr to meet the esx: gm :f n. c;;ﬁf:m ’;!noo&;’i‘:l(:

and non-offiials to be appointed to inquire into the gri 4 hpe i i
o Ao op quire into the grievances of the clorical establishments of tbrfut.l
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The Resolution was put and the Council divided as follows :—

dya—11. Noss—36.
The Hon’ble Mr. 8. Sastri. His Excellency the Commander-in-Chief.
The Hon’ble Mr. . N. Sarwa. The Hon’ble Sir Cluude Hill.
The Hon'ble Mir Asad Ali, Khan Babadur.  The Hon'ble 8ir George Lowndes.
The Hon’ble 8ir Dinsbaw Wacha, "The Lon’ble Sir George Barnes.
The Hon’ble Mr. V. J. Patel, The Hon'ble Sir William Vincent.
‘I'he How’ble Mr. 1. H. Jaffer. The Hon'ble Mr. 8hali.
The Hon'ble Sir Umar llayat Khan, The Hon’ble Mr, W. M. Hailey.
The Hon’ble Sardur Sundar Singh. The Hon’ble Sir Arther Anderann
The Hou’ble R. B. K. V. Reddi. The Hon’ble Sir Thomas lloltuid
The Hon’ble Mr. G. 8. Khaparle. The Hon’ble Mr, C. ¥ de la Fosse.
The Hoo’ble Mr. K. K. fibanda. The Hon’ble Mr. E. M. Cook.

The Hon’ble Mr. H. Sharp.

Tho Hou’ble Mr, A, H. Ley.

The Houn'ble Sir William Marriz,

The Hon’ble Mr. R. A. Mant,

The Hon’ble Maj.-Genl, Sir Alfred Bingley.
The Hon’ble Mr. 15, Burdon.

I'he Hou’ble Sir Sydney Crookshank,
The Hon’ble Mr. H. R. C. Dobbs.

The: Hon’ble Sir John Wood.

The Hon’ble Sarg. Genl. W. R. Edwards.
The Hon’ble R, i L. M. Chatterji.

The Hon'ble Mr. G. R. Clarke.

The Hon’ble Mr. 1}. Moncrieff Smith.
The lion’ble Mr. A. P. Muddiman.

The tlon’ble Mr. C: A. Barron.

The Hon’ble Mr. N. B. Marjoribanks.
The Hon’ble Mr. K. C. De.

The Hon’ble Maharaja Sir M. C. Nandi.
The Hon’ble Mr. L. F. Morsbead.

The Hon’ble Mr. C. A. Kineaid.

The Hon’ble Mr. H. A. Casson.

The Hon’ble Mr. A. E. Nelson.

The Hon’ble Rai Sahib 8eth Nath Mal. -
The Hon’ble Mr. B, C. Allen,

The Resolution ﬁa_s,- therefore, rejected.

The Vice-President:—“I now propose to ask Mr. Khaparde
whether be desires either or both of his resolutions to be put.” '

The Hon’ble Mr. G. S. Khaparde :—* The first resolution, as it
.appears on the agenda as number 13, is about the inquiry, and the next resolu-
tion, number 13, is about the 25 lakhs of rupees, so on the understanding that
the Government is going to appaint a committoe to go into the whole question,
I shall withdraw that resolution of mine.”

Resolution No. 12 was, by leave of the Oouncil, withdrawn.

The Vice-President :—* Does the Hon'ble Member wish the next
resolution to be put ? .

The Hon'ble Mr. G. 8. Khaparde:—* I wish it to be put and

a division taken.” K
The Resolution was put and rejected:

The Vice-Pfésidént :—“1 desire to state the gourse that we shall
have to follow to-day. The Oouncil must know that this is the last day we
‘have allotted for the ' isoussion of Budget resolutions. I propose that the
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Council should it from & quarter to three until a quarter to five and then
adjourn until six o’clock and then sit for another spell of two hours until
8 ololock and after that ‘adjourn again, il nooessary, and then git until we
finish.” ' e

"

/
[At this stage the Council adjourned for luncb.] (/‘-IL//

————— e

RESOLUTION RAF iNCREASE OF EXPENDITURE ON
‘ SALT. ‘

The Hon'ble Rao Bahadur B. N. Sdrme. +—* 8ir, 1" heg to 218 r.x,
move the following resolution :—

. ‘ This Codneil recommonds to the Govervor General in Council that the expenditure on
“ Balt ”* be iucreased by one lakh of rupees for csrrying ont experiments with a view 1o
manufuacture refined salt which weuld compete favourably with the foreign commodity
imporied into India. ’

This is a non-controversial resolution, Sir, and to the superficial observer it
might appear as if there is nothing in it, but I will ghow the Council that a pro-
per and satisfaotory solution of the salt quostion would materially benefit the
country in more ways than one. Firstly, in providing cheap and abundant salt
to India without any large and violent fluctuations in prices and, secondly, in
saving to the country upwards of two crores of: rupees. The figure one lakh of
rupees that I bave suggested in'my resolution ie only put in provisionally. I ask
the. Council to aceept the principle that we shall have to set about in the im-
mediate future to devise plans by which we can improve our. salt manufacture in
such & way as to render ourselves independent of forcign stoocks. I may state,
8ir, that roughly one-third of the total consumption of salt in this country is
imported stuff, and roughly one million seven hundred thousand tons may be said ~ »
to be the total consumption. What variations in prioes, what violent fluctuations
were incidental to this dependence of ours on foreign imports was illustrated
when there was a reduction. for one or two yearsin the quantities of imported -
salt,. and we had loud complaints almost everywhere that the price of salt
had gone up considerably, although the Government duty continued to be the
same and comparatively low, namely, R1.4-0. Hou'ble Members will see
that -in 1918 the total production in India of salt was 1,478,189 tons.
Jt was nearly the same in the previous year. In 1914 it was 1 million 348
thousand, that is, there was a reduction of only a hundred thousand a year.
Thén next year it went up to 1,745,522 and eversince it has been about 1
million 400,000. Excapt in one year there has not been much fluctuation,
by way of reduction. The fluctuation has all been in the imported commodity ;
whereas the imports were 606,000 in 1913 they went. down to 465 -and 336,
that is, a deficiency of about 2 to 8 hundred thousand tons of salt makes
such & wonderful difference iu prices. It is the same in food-stuffs, as
in salt, and it will be the same-in other things as well. We .cannot
judge of the inorease of prices merely by the relative proportion of decrease
iu’ quantities in the case of food-stuffs and other necessary artioles of
consumption, and we find that phenomenon plainly illustrated here. Thus,
ouriously enough, although we paid about 84 lakhs'when the commodity was
606 thousand or thereabouts, we had to pay for a muach smaller commodity
of 336 thousand in 1917, & orores 20 lakhs, and we had to pay in 1918, 2
crorcs 228 or 233 lakhs for 481,000 tons. Therefore, Hon’ble Members will
see that for a smaller quantity of salt the import valuo—I take it they do not
include the duty—but whatever it be, has risen from 84 or 87 lakhs to' 238,
in other words, for a smaller quantity wo are paying 164 lakhs more, ~There-
fore, I am perfectly justified in my assertion that.if you can manage to
replace the foreign commodity by locally manufactured product, there will
‘be a considerable saving to the Iudian consumer, That is a point that I hope
T have made out.



1250 RESOLUTION RE INCREASE OF BXPENDITURE ON SALT.
[ Roo Bahadus B. N. Sarma.]  [101H Marcy, 1920.]

“Then the question is, can you do it ? can you relieve yourselves from
your dependence ? Well, here I realise that inasmuch as salt is an article of diet,
we cannot say that simply by putting a certain faitly equal commodity on the
market wo will immediately rcduce the consumption of foreign salt. The
tastes of the people will have to be consulted. You will have to gradually
acoustom the consumer to the indigenous product. I bolieve Bengal is the
principal consumer of foreign stuff and we will have to consult their taste and
a certain margin has to be allowed. But I am sure the swadeshi spirit of
Bengal will come to our rescue and enocourage the production or rather the
consumption of locally manufaotured salt. Here, 8ir, may I say a word?
There is no question here of Bombay salt or Madras salt or Bengal salt or
North India salt. Balt is an all-India subject. Balt reveuno goes to the whole
of India, and consequently nobody in particular is interested in the snlt
revenue, and therefore you cannot say that Madras would gain or. Bombay
would gain as against Bengal or any other part of the country if the wanufacture
of ralt is encouraged. Therefore, when I talk of Madras salt, I mean Indian
salt, and I hope that Hon'ble Members will look at it from that point of view

“ Now "with regard to this question the Government of Madras seem
to have been paying sowe atéention, but unfortunately they do not appear to
have . arrived at any satisfactory solution owing to two or three causes as the
Board puts it on page b of its report to the Government. One of them is the
question of freight with which this resolution has not much to do, except
remotely. The report says :—

¢ As regards the third point, that of freight, it still remains doubiful if Madias salt can
compete with foreign salt in Rengal, unless a special low railway freight is obtained, or an
import duty is imposed on foreign sult. "Thus the freight by sea from Liverpool, Spain, Port
Said and Aden varies from Rs, b to 20 per ton, and is said tobe usnally wader Re. 10. 8slt
is even said to come sometimes as ballast for nothing. Thesc rates may be compared with
the following rates : —

Madras to Calcatts by rail, per ton Rs, 14-12-0.

Madras to Calcutta by ses Rs, Sto Rs, 11

Apd from Taticorin, one-of the ports in the Madess Presidency, to Calcutta by nail
Bs. 25-8-4 per tom From ‘Tuticorin to Calcutta by sea Rs. 88-5-4 per ton ; Tuticorin tc
Rangoon by ees, Re. 83-5-4.

*Hon'ble Members therefore will seo that the Oouncil and the Govern-
ment will have to take steps to rectify this difference as far as may be. Bui the
subject-matter of the nt resolution does not comprise that, and I will
leave it there. With reference to the second point with regard to the improved
methods of manufacturs, they state :— .

* With regard to erushing, the Port Sail and Aden crushed salt, whicb is so popalar in
Bepgal, is no better than could be turned out here; and the Board has taken steps to get inlo
communication with Bwiss and American mapafactarers of mills designed to crush solar
salt. As reported in paragraph 18 of the Administration Report last year, packet salt was
manufactured departmentally with excellent results, but on 50 emall a scale as to be- worth-
less commercially.’ ' :

Aud they go onciting experiments which would convince any oné that we
are on the Eigh road to success if only we persevere, and I believe last year the
Madras Government asked for the services of a foreign expert who would be
able to assist Government in devising methods for manufacturing cheap salt
on commercial lines 80 as to be able to compete with the imported stuff, 8o,
Bir, the problem is not onc outside the range of practical politics. All that we
want is an outside expert with s complete methodical knowledge of the
processes adopted elsewhere, and I will not spoil my cause, which is a very good
and a very strong unc, by saying that the Government might have done this a
little earlier, and have not done so. There is no use crying over spilt milk,
We shall have o see to it hereafter. The dificulties experienced during the
last three years owing to" foreign shipping not being able to bLring the
imports necessary into the country will, I daresay, rouse the Government and
the public alike to-improve the situation. - I, therefore, think; 8ir, that thers
is ample ground for hope, and that further experiments should be made and
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further money should be spont, till we achieve our objeot, and what I have ask-
ed for is o very swall sum hore, move for the purpose of getting my principle
acsepted, and, if necessary, a larger provision may be made. I will not quarrel
if 20 lakhs of rupees are given instead of one lakh if that be necessary.”

The Hon’ble Sir Dinshaw Wacha :—* 8ir, this question of salt 259 »x.
as now proposed by Mr. Sarma is & very good one. The more there is consump-
tion of salt in India the better, because I think it will improve the physique
and health of the vast masses of the people who cre suffering partly on acoourt
of the inadequate supply of salt. Bome ycars ago Government investigated
this question when it was found that 12 pounds of salt per annum per family,
that is man, wife and two ohildren, was doemed sufficient. For a time this.
standard was well maintained. But population bas beon increasing and,
I helieve, the producticn of salt has not increased in proportion to the growth
of population, even apart from the importation of foreign salt. Therefore,
if T am in favour of the proposal of Mr. Sarma, it is more on account of the
sanitary aspect of it than any other, that is to say, that the people should be
supplied with a larger quantity of salt, namely, 12 pounds per annum so vitally
requirgd for their Eottcr health. T do bolieve that at the present moment they
are having less than 12 pounds per family. If I am wrong in my belief,
should like to be corrected.

“ Apart from the question of health, there is the other question. If we
want to expand and develop our industries, salt is one of the basic industries
which ought to be greatly stimulated. It would not require much capital or
much enterprise to produce cheap and abundant salt. Mr. Barma is right in

- sying that a few clever men coming from America or Spain or.elsewhero
would do what was necessary for the better manufacture of salt. Ae far as
imported salt is concerned, I do not know if my Hon'ble friends are aware
that part of this manufactured salt, which is generally known as table salt, is
consumed by 8 Jarger number of the Furopean population than that of the
. Indian. The salt so consumed should be deducted from our consideration,
Yor years together this necessary of life used to come from Jeddah also.
The salt that is imported from Italy is only of recent date. But there
are places in India still, cven in Bombay such as Bassein, and some others,
where, with proper and” economio encouragement, the enterprise can' be
‘put -on a more scientific basis, & good deal of salt could be produced,
probably enough to suffice for the EopuTation of Bombay, Of course, at
present, prices have risen very high owing to two or three causcs which we
all know. It is of no use referring to them, but one of the causes is
the heavy freight charges from Oheshire which is the country in England
whence large quantities of salt are exported for India. I do not think the price
of Jeddah and Aden salt has been so very high. But the resolutionis quite
proper: in the first place, for the better pblaysieal health of the masses of the-
population, who are getting less than the adequate quantity of salt needed.
My friend, the Hon'ble Sir Claude Hill, might e able to explain this subject
-with greater lucidity, besause he knows so much about it. Secondly, for the
reason that a leading industry of this character, which is really so useful, should
be greatly encouraged and directed in a proper aund intelligent way. Therefore,
I heartily support the resolution.” L : o

The Hon'ble Sir Thomas Holland:—“I think every oressrx. -
will agree, 8ir, about the desirability of increasing the local supply of salt;
and although I do not accept Mr. Barma's figures as representing modern
‘conditiovs, there is no doubt that, whether the imported salt is one-third, as
he put it, of the prodvction in India, or one-fifth, as it more nearly is now,
it makes very little difference to the argument. .'We want to keocp it out,
‘whether it is 1-5th or 1+3rd, and we want to make our salt in - this conntry.
But when Mr. Sarma goes on to say that salt is an all-India question, he
forgets the one practical issue arising. from - his: Resolution. He wants to
. improve the technical processes for - the manufacture-and réfinement of salt
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so as to compete with the imported foreign material. Now the only salt of
importance we have to deal with, is the foreign: salt imported into Bengal,
where tho people insist on having a clcan white sall, Consequently, it is only
the Oalcutts mavket that really is affocted. Salt from the Sambhar Lake in
Rajputana can just compete with imported salt in Bibar and it bas beon doing
so for some years. Recently, also, in consequence of the increase in the price
of forcign salt and the improved methods of mining and handling at Khewra in
tho Punjab, rock-salt has been coming into the Palna market and competing
with imported salt there. Now for any further trespass on the market, of
which Calcutla is the centre, it is obvious that we must look to Madras sources
of supply, and the question is thus one which would have been more saitably
brought before the Madras Oouncil. Tt is not an all-India subject as it has been
stated to be.  Salt is an all-India subject it is true, but the partioular problem
bofore us is, whether we can produce more salt on the Madras coast of the right
kind to meet the demands of the Calcutta market. It thus becomes a Madras
question.  'We could hardly undertake to force upon the Madras Governwnent
another lakh of rupees without knowing from them that the moncy could be
economioally spent on the experimonts that Mr. Sarina suggests.

“It would be officious on our part to interfers with the Madras activities in
this direction, unless we bave a special requost for further help. Mr. Marjori-
banks is present, and I notice that he has not put in a plea on- behalf of the
Madras (Government for any special grant other than that provided in the
ordinary Budget for work in connection with salt. 'I could not discover from
Mr. Sarma's speech that he bad taken the precaution of finding out first
whether this additional money could be spent in Madras, or whether the money
was wanted for the researah work that he wishes to have undertaken.

“T rather suspect that this Resolution is due to insufficient knowledge of the
steps which the Government has already taken. Mr. Barma has given us a
brief account of what has been done. He stated that the Madras Government
had, for instance, asked for an Italian expert. That wes dove last year, and,
so far, the Bccretary of State has not been successful in getting a suitable
.expert to come out. As Bir George Barnes told us in answer to a question put
in this Counoil last month, a8 Deputy Commissioner of Salt in Madras is
also guing on leave to study the French system of ealt refining. That is
heing done in case it is still impossible to get a French or Italian expert to
come out, Mr. 8srma will remember that, last Maroh, in answer to a question
of his, I told him that an Assistant Commissioner bad then been gut on special
duty and that research work Lad been undertaken by Drs. SBudborough and
Watson at the Indian Institute of Science at Bangalore. Drs. SBudborough and
Watson have, since then, been down to Tuticorin and laid down the lines of a
model salt factory, which is now comiang into operation as a means for experi-
menting on the improved methods of producing white salt. There was also held
in September 1918 a Ooxference in Madrasitself of the principal licensees, who
discussed with Dr. - Watson and the salt officers improved methods of
manufacture; and it was at this Conference that it was decided to ask for an
Italian or French expert to assist them.

“It is not. however the technical difficulty connected with the manufacture
of salt that worries .us so much. As Mr. Reddi pointed out on Monday, in
discussing the l'inancial Statement, Madras ie provided with the sea—the
sane ocean that washes the shores of other countries—and is provided with
a good climate for the manufacture of ealt by solar evaporation. He also told
ur that no special expert was necessary ; but I am not sure, if in this respect,
it wonld be wise to accept Mr. Reddi as a guide in purely technical matters,
as he also thought there would be no dificulty whatever in wiping out these
unimportant frontier tribes and in turning merchant ships into dreadnoughts.
At the same time,.there is no doubt that the Madras Government proved their
ability to manpufacfure refined salt suitable for the Caloutta market. There
is no doubt that-they can manufacture the salt ; there i8 no doubt that
they do manufacture the salt. The Madras salt worker has himself been
undertaking rescarclywork for generations, and, as the result of his research
work, he has been siccessful in turning out a product that is uniformly
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bad, though in this respeot tho Madras worker is sometimes beaten by
the - Bombay salt mapufscturer. 1 use the word ‘“successful’ advisedly
and not sarcastically ; lor the Madras salt workers and dealers are business
men who woik, like other business wmen, for profit ; and, as they pay
~duty by weight and sell by measure, it is impntant to make a ragged
skeleton orystal that bulks large and weighs little.  They have learnt cnough
of erystallography by their researches to discover that dirt favours the
formatiou of those hopper-shaped, skelcton crystals that hulk so large and
weigh so little. .

“It is not so much a guestion of wanufacture, as a question for the con-
smner. The line to take is to educate the consuming public. The consumer
in Bengal has been educated by pure white Liverpool salt, and he will not touch
ordirary Madras salt except at about half the price. The Madras Government
have also attemptod to imnprove the taste for refined salt. Daring the exhibition
of December 1017 they sold something like five thousand oue-pound packets of
white salt at a very much less price than the imported article.  Sinoe then.
Jarge quantities have been sold in continnation of the attempt to introduce a
wider taste for this salt. Now, that salt contained over 97 per cent. of sodinm
chloride, and it was as good as the ordinary imported sall. Asa result of the
Conference tbat I referred to just now, when the licensees and the salt officers
considered methods, some of them undertook to introduce thesc improved
methods of wmanufacture into their factories, and we have now in operation the
manufacture of pure white salt at places as far apart as Surla, Pundi, Krishna-
putuam, Bunore, Mavambadi and Tuticorin. As Mr. Sarma pointed out,
the imported salt is also crushed or ground, aud the Madras Governmnent have
been attempting to get grinding machinery in order to obtain the pure white-
ness that is sc atiraotive to the Caloutta buyer.

“The freight question that he referred to is a matter that need not be gone
into now. I think there is no doubt that all ealt sources south of the latitude of
Madras itself will find it very difficult to compete at Calcutta with imported
salt if they have to rely on (Ze ordinary railway rates, but there is no possi-
bility of getting these rates revised under present conditions. Further north,
the salt sources of the Madras Presidency will have an opportunity, by reason
of a shorter railway lead, of entering the Caloutta merket if they will only
attempt to make the right kind of salt that suits the Ualcutta taste.

“'T'hen, too, there are new companies that are being formed for operation
on the border of the Madras and Orissa coasts. These companies are organised
along modern lines, and I have not the slightest doubt that they will be able
to produce local salt so as to compete successfully with the imported article.
On the whole, the prospects in view are such that I should advise Mr. Barma not
to press this Resolution. Weoould not very well press additional - money.on the
Madras Government without implying some dissatisfaction with the results that

"they have already obtained or the steps that th:{ have already taken, I sce
no way of improving on the line of advance that they bave already suggested.
I see no reason for being dissatisfied with what the Madras Government bave
undertaken and what they have doge, aud I, thercfore, think that it would be
unwise {0 press a resolution of this kind through the Imperial Council when the
matter is practically one for the Madras Government ; and, so far as I can sec,
their work has beeu in every way satisfactory.” .

The Hon’ble Mr. Surendra Nath Banerjea:—*8ir, as some .16 ».,

reference has been made to Bengal in connection with this discussion, I feel it
my . duty to make an observation or two. My Hon’ble friend, Sir Thomas
Holland, has observed that this is not an all-India question, that it is a Madras
guestion and it does not concern Bengai at all. 'Well, it does concern Bengal,

think. Not very many ycars ago we had large salt works in the Distriot of
Miduapore, and I remewber myself to have visited the dilapidated ruins of
these works in the sub-division of Contai at Jhalamuti and 8ajamuti. “We
had large salt works there, and then there were salt works in Hijli, in the same
district: The people therc were in the habit of manufacturing salt frcm remote
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times and their ancient aptitudes bad not completely left them. In fact, if my
mewmory does not fail me, about filty years back, the manutacture of- sall was
quite known in Bengal. Fartheruore, Sir, I remember to have read a discus-
sion in the Bengal, Legislative Gouncil in which Hon'ble Mombers pressed for
the revival of thisindustry in Bongal, and they called attention to the remnants
of these salt works which were still left in the district to which I have referred.
I thiuk, therefore, I at any rate must come to the conclusion that it is not merely
a Madras question, but that it also doncerus the province from which I come.

“Then, Sir, reference was made by wy Ilon'ble friend to the taste of
Bengal for white salt. Well, 8ir, my memory carries me hack to the days of
the Swadeshi movement when we eschewed foreign salt.  We vowed not to take
any foreign salt; wo made that vow in our wosques and in our temples, and
many of those who took the vow have obsorved it. Therefore, Sir, under a
strong Swadeshi impulse, which I hope will revive with the growth of sesponsible
government, we may aiscard the very clean salt that we ave in the habit of
consuming in favoue of & less olean salt. Things are changing rapidly in India;
tastes will also change, and 1 have not the slightest doubt that the difficulty
which my Hon'ble friend apprehcads will b2 overcome in the course of time;
thus looking at the matter from all points of view, I am forced to the con-
clusion that this is not a purely Madras question ; it is also a Bengal question,
and from the obssrvations that fell from my Hon'ble friend, Sir Dinshaw Wacha,
it appears that it ie also a Bombay question. Well, if ivis a Bombay question,
a Madras question and a Bengal question, and it is also & question affecting
Rajputana and the Oentral Provinces, am I not entitled to hold thatit is a
pau-Indian problem in which the whole of India isinterested ? I hope, Sir, my
Hon’ble friend, 8 Thomas Holland, will look at the matter from this point of
view and give us the help that we want for the revival of an avcient industry
which, under his auspices, will flourish and do honour to his administration and
be a source of benefit to the country.”

The Hon’ble Mr. K. V. Reddi.—“ May I submit oue word, Sir?
In the discussion on Monday Iust I entirely confined mysolf to the raw salt, if
may say s, as distivguished from the refined salt. 1did not want tointervene
in the debate to-day because I thought that my friend, Mr. S8arma’s resolution
had reference more to this refined salt, which I have always tnought is tha
privilege of the upper olasses, with whom generally, if you will allow me to
say 80, I do not concern myself much. On Monday I was putting it asan
all-India question, and I thought that this couutry could produce salt enough
not meroly for its own uses but also for export purposes. The figures given by
my Hon’ble friend, Mr. Barma, have been questioned ; but my figures are drawn
from this latest report, (1919) on the Conditions and Prospects of British I'rade
in India, at the close of the war by His Majesty’s Senior Trade Commissioner
in India and Ceylon. These are the latest figures ; they were intended to give
some idea nf the post-war trade conditions in this country. These figures
disolose that Germany ceased to send us salt in 1915. During the two years
previous to that, that is in 1918-14 and 1914-15, we Qnd ounly Rs. 9,30,000
and 5,40,000, worth of salt imported from Germauny, respectively. As for
the salt imported from the United Kingdom, we have got here only 20 lakhs
worth, then 14 lakhs, then 43 lakhs, then +7 lakls, and then 16 Jakhs from
1913-14, up to the year 1917-15, respectively. It will be seen that this
galt is not worth very much taking iuto account the enormous amount con-
sumned in this country. [ thought my friend, Mr. Barma, was a litile inaccu-
rate when he spoke about freights A frieud of mine, whom I acoept as having
been acourate, was telling me last night that the reason why foreign salt was
80 cheap in this country was that it was generally brought into this country by
what are known as the return boats ; that is, produce is sent from this country
to England, and -when the steamers return they come laden with this salt,
taking very little or practically nothing by way of freight ; snd if we are to
meet that in any way, it a%pears to me that the only way is by an acoeptance
of Mr. Sarma’s resolution, by making an attempt at a beginning now. As the
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Hon'ble Bir Thomas Holland was telling us, of course it is more in the Madras
Presidency that this will have to be done ; and if either my friend, Mr. Sarma,
or myself happen to be there next year, probably it will {e our duty to bring
it up therc as suggested ; more so if my friend happens to he there, perbaps in a
" more responsible place, and then he will seo his way to do what he can. Mean-
while let me hope that a heginning will be made here.” i

. The Hon'ble Rao Bahadur B, N, Sarma :—" Sir, we are extreme. 828 r.x.
ly obliged to the Hon’ble Sir Thomas Holland for adding to the information
given by che Hon'ble Member in charge of the Salt Department, by reason
of this department Liaving newly come under his charge. Weare obliged for the
additional information that he bas given, and Ishall deal only with such of
his remarks as bear on the resolution I have moved. The Hon'ble Member
seems to thiok that the figures that I have quoted are not quite accurate and
that the more recent figures give a different percentage. Of course, I have
not the most recent information which the Government can command ; at any
moment they can get the figures for 1918-19 and for 1819-20 if they care to;
we can only rely upon the blue-books that arc supplied to the general publio,
and I do not think I have stated anything which is not justified by the returns
published in the Statistios of British India, Volume I, Commercial Statistics ;
aud in giving the figure one-third, I think I was more acourate than my
Hon'ble friend, who ttought that it was,about one-fifth. Of course it all
depends upon ho you look at it. Now, 1013 is, I tbink, considered to be a
normal year, and I think one would take the figures of 1013 because there
were not 80 many fluctuations owing to deficiencies in the supply of foreign
salt and failure ]‘;ere and 0 on which occurred in later years. The production
of aalt in 1913 was 1,473,000, the imports were 606,000, or a total of about 2
millions and odd, of which the imports, vie., 60 ,000, would be nearer a third
than a fifth. If we take thefigures for 1917, the difference would be greater
because that-year there was an extremely low import quantity, 336,000; and
this out of 1,800,000 would be between a fourth and a fifth.

“1 have always thought that figures for partioular years are not taken but
only ‘averages for about ten years, and-if you judge from averages, you find I
think one million seven hundred thousand to be the latest average figure -avail-
able, and if you work out the average of imports you will find that the imports
amount to 650,000 or about a third. But it is not a matter of very great im-
portance what the proportion is exoept in 5o far as it would enable the public to
gauge the expenditure and the extent of our dependence upon foreign supplies,
and it is for that purpose that I have introduced this subjeot. Then, again, we
must take some exception to the stateraent of the Hon’ble Sir Thomas Holland
that this is more a Madras quostion than an all-India question. I thought
that the Madras Governmeut was only acting as an agent and a subordinate
Agent to the Governmeni of India in this mutter, They have no direct
interests except ns instruments and agents of the Government of dndia, and they
do not sbare any portion of the revenue, and, I think, therefore, that it is here
that questiouns about salt revenue will have to bo disoussed. In future yearsthey
will be discussed in Indian Councils. OF course what can be done in the Local
Councils by way of criticism and control of administration entrusted to provin-
oial Governments will be done there. But the general policy will have to be
dictated from here and the subject-matter of my resolution deals with the
general polioy as to whether the Government of India would take steps for the
purpose of improving the process of manufacturing refined salt. I fear that I
am driven to commeunt upon the very little that has been done in the past.
By the attitude taken up by the Hon'ble 8ir Thomas Holland the Government
must have known for years and years of this enormous subordination of India
to foreign couctrics for the salt supplics, 'What have they doue up to now to
hlep manufacturers in improving their prcoesses and in seouring expert advice
What have they done in the pakt to erect manufactories for refining salt &0 as to

secure & chance in the Bengal warket. Well, if the Government have not done

anything in the past, I think I am perfectly right in inviting the attention of
the Council to the fact that a little stimulus from the Goverpment may not be
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“harmful but would, on the other hand, expedite matters. 1f nothing has been

done for s0 many years to remove the diffionllics in the manufacture of refincd
salt, surely it is not out of place to suggest that the time has come for something
to Ue dons. Then, Bir, it has been sugyested that the Madras Governmeut is in
charge of it 1have not complained that the Madras Government have not
moved in recent years in the matter. WhatI have said is that an Italian expert
has been asked for and, I think, the Council would have been considerably ins
terested if 8ir Thomas Holland had been able to inform the Couneil as to
whether thero is a chance of securing the services of an Italian axpert or French
expert for the Madras Government within the next year or so. That would
bave given me some satis{action instead of feHing me that sowe Commissioner
is likely to be placed on special duty to learn the process. s it so very difficult
to find a single expert from Europe to help us here in understanding this
problem ?

“Then, again, what about the wachinery referred to in the latest report
available here for 1017-1918—and if the machinery used by Bwiss and Awericar
manufacturers adapted to Indian conditions—-were provided here, it would be
of cnormous benefit. Sir Thomas [Tolland might have told us in a few words
that the machinery had been ordered for the Madras Government and that the
Government of India had given their sanotion. Then, again, with regard to the
Italian expert wo have tried for him ; we canvot get him, it is & disappointing
answer, | submit, 8ir, that no very great satisfaction would be derived either
by the Gouncil or by the general public by oriticism of this sort, that everything
is being done that can be done, and that we must possess our souls in patience
and I think I am perfectly right in moving this resolution.”

The Hon'’ble Sir Thomas Holland :—* I will reply very shortly,
8ir. The questions have narrowed down to one or two which, I tﬂink, are
not very diffioult to answer. The Ilon’ble Mr. Surendranath Banerjea
contested my statement that this was a Madras question. Ile said it was a
Bengal question, a Rajputana question, and then he went furtber afield until
he found it was an all-India question. But I pointed out that the immediate
proposition before us is the grant of a lakh of rn:ﬁes to make experiments
with a view of improving the manufacture of salt that will compete favourably
with the foreign commodity imported into India. I pointed out clearly that
foreign salt was imported into Bengal because the ordivary Madras salt is so
large%y mixed with dirt ; consequently the only technical question before us
narrows down to whether refined salt can be made in Madrae, which is the
source nearest to the Bengal market. Therc is no necessity to .introduce
the question that salt consumption is important to people in every part
of India. Thatis not before us at all; we all admit that. The question
before us is the technical question of improving manufacture on the Madras
east coast. Now the Loocal Government arc vesponsible for the control of
the Balt Department in Madras, and they are cairying out the experiments
which I beve described. It is not quite correct, as Mr. Barma said, that
nothing has been done in the past. 1 donot mind admitting that very
little was done in the distant past, but a great deal has been done in the
past two or three years. Mr. Barma's collection of reports is apparently not
quite up to date. The Report of the Madrus Balt Departinent for 1918-19 has
also been published My Hon’ble friend, Mr. Surendanath Banerjes,
referred to the old salt industry in Bengal. Wellof course we know the reasons
why it died out. There were some very good technical reasons for that. You
cannot expeoct sait that bas to be made from relatively diluted sea water, under
evaporation conditions where the atmosphers is fairly charged with humidity,
to compete with a concentrated sea water further south, where we can count

- on long periods of evaporation and of undisturbed fine weather. There is no

doubt that the conditions in the upper part of the Bay of Bengal are not
suitable in competition. with other sources of salt ; and I hope ey Hon'ble
friend, in apite ofp his Swadeshi iustinots, which are not stronger than mine, and
I hope not more practical than mine, will help to encourage the consumption
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of salt in Bengal that contains 97 per cent. of sodium chloride and not 91 per
oent. of sodium chloride and 9 per cent. of dirt.

“ Now, Bir, with regard to figures there is. just one point which is worth
correcting. As Mr. Sarma pointed oul, it doos not matter whether it is one-
third or one-fifth of our salt that is imported. What we want is to defeat all
foreign salt under all ciroumstances. The actual figures for 1918-19 show o
total salt cousumption in India of 635 lakhs of maunds; of that, only 114
lakhs of mauuds were imported. Sir George Barnes pointed out this morning
that the production in India had risen from 360 lakhs of maunds in 1917-18
to 520 lakh of maunds in 1918-19 ; so that there has besn an enormous inoreass
in_the production of salt in India, and the increase in prices has not been due
entirely to shortage as Mr. Reddi seemed to imagine,

“ Also I shonld like to record or.e word of objection tc Mr. Barma’s teliance
on five-year averages. I am glad to think that in the last five years, India
has almost everywhere progressed; every year has boen better than the year
hefore, vspecially in the matter of mineral development.

“I have pointed out that the Madras Government has douc and is doing &
good deal of work and that they bave applied.for an expert. My Hon'ble friend
3r. Sarma wants to know whother the expert is comiug this year or not. That
I am unable to tell him ; all I can tell him is that the Secretary of Btate has
not.been successful so far in obtaining an expert ; and, in order to make up the
defisiency an officer of the Madras S8alt Dspartment is taking the opportunity
whilst on leave of examining the processes at work in France with a view to
improve matters on his return to India.”

The Resolution was put and rejected.

RESOLUTION RE INCREASE OF BUDGET GRANT FOR
RAILWAY CONSTRUCTION. '

The Hon’ble Rao Bahadur B. N. Sarma :—“ Sir, I beg_ to
move the next resolution that stands in my name. It runs thus:—

‘ This Conncil recommends to the Governor Geueral in Conncil that the budget grant

3.88 r.u.

on Construction Railways, on lines in progress and new lines, be iucreased hy one crore, the

ssme being dodunoted if necessary frcm cxpenditure on open lines.’

« 8ir, I have great pleasure in fully endorsing the very apprecistive
remarks the Hon’hle 8ir Goorge Barnes made in referring to Bir' Arthar

Anderson who, to our deep regret, is going to leave us shortly, and I think the °

people of Southern India in particular have great cause for regret that he is
* 50 soon severing his conneotion with the Railway Board, becausc he has been
in touch with the requirements of the people south of the Vindhyas and he
would have been an asset to us in future when a larger railway programme is
becoming possible. '

“ Now Hon’ble Members, some of them at any rate, may be surprised
‘to fiod that T am advocating this year a larger expenditure of mone
upon Construotion Railways, on lines in progress and ou new lines,
have alwuys held, Bir, that whonever we can borrow money to advantage
we cannot be doing worse than by not doing it and not expending

it in improving our railway system. OCompared with the other oivilized -

nations of the world, we are yet very much behind hand in the matter of the
developwent of the railway system of our country. I therefore for one have
always been convinced that the expansion of railways in India would be of
oconsiderable service to the country, Where I quarrelled last year with the
Government aud where I wus misunderstood was when J asked for a reduotion
of the railway grant on the ground that, owing to disturbed markets and un-

settled conditions, it was not wise .to budget for such a very large inorease
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during that, particular year, and I bave the melancholy satisfaction that the
Qovernment would not have lest anything if they bad accepted my resolution
Jast year because they have not been able to spend what they had badgetted for.
They were ablo to spend only 16 crores out of 26. I think, therefore, my
resolution struck the right note in respeet of that particular peint, namely, the
unsettled conditions in Burope with regard to the supply of railway materials.

“ Now the immediate point under discussion here is as to whether we
should not budget for a Jarger sum on Construction «f lines in progress and
pew lines. If there be a competition hetween railways and irrigation,
certainly I wculd give the first preference to irrigation, and I think all those
who have studied Indian conditions would certainly give preference to the
irrigation programme instead of .to ruilway programme, but we are not
confronted with that question here.  We Liave been told that we cannot during
the coming year spend an additional crore of rupees on irrigation. Owing to a
resolution passed yesterday in regard to India’s contribution, I think the resources
of the Governmeut would ho somewhat iwproved, and I think, therefore, there
may not be the same difficulty now as there might have been otherwise in
accepting my resolution with regard to the additional grant of one erore of rupees
on the construction of open lines. Well, in addition to the gencral statoment
that we are considerably behind hand when compared with other countries in the
developmert nf our resources by the extension of our railway system, may I
point out, Sir, that schewmes are rcady and have been sanotioned to the extent of
2,098 miles and can be provided for if only materials are forthcoming, and the
one.crore of rupees that T have asked for will not go a very long way towards
meeting that programme which was sanctioned many ycars ago? And may I
also point out, Sir, that on several lines that have been sanctioned as far back as
1806 or rather 14 years ago, much work has uot been done up to the present
moment ? Lines which were sanctioned in 1904, 1906, 1008 or 1912 have not
yet been completely tackled, and I think that to ask for an expenditure of a
orore of rupees is not too much. I refer only to the Jubbulpore-Gondia line,
an extension of only 8 miles, which was sanctioned in 190t Thers may be
causes, of which I am unaware, which may have put off that programme, but
thoy are shown in this Book in Appendix ILI, page 11 as lines sanctioned.
Then there was another line Raipur-Paipatipur line in which I am interested,
and the Central Provincesis also equally interested, of 260 miles, which was
sanctioned on the 26th January 1906, and only 87.miles of work was finished
but was subsequently stopped. . That was partly due to the harbour scheme
not being sanctioned as there was no money fortbcoming.

* But whatever it may be, I know that when the Railway Cominittee sat
they thought the matter had been under investigaton for 20 years,  Everybody
felt that the amount necessary would have been sanctioned as far hack as 1908,
and you have only provided about 10 lakhs on the harbour, and only Rs. 50,000
or 50 on the railway, and I fear that uuless something be done by way of
starting the work in real earnest, there will not be much satisfaction. And I
%nt it fo you that you should begin that line for another reason also. In the

izagapatam district the pressure of the population on the soil is greater than
in any other part of the Presidency, and therefore there would be no difficulty
about labour. We are now talking about colonization schemes, aud whethoer we
are to eend our people to Brilisb Guiana and other places, while a vast extent of
land is available nearer at home. You have nearly 10,000 square miles part of
which has been once populous, but which has heen devastated during the Pindbari
wars, which would furnish food to millions of people if opened up. We do not
look to the development of our own resources at home, we do not spend money
on them, but think of sending our people outside on volunization schemes in
which other people are interested. I t%erefore lead very strongly for some-
thing beiug doue in the way of putting the woriing of this line on a eatis.
factory basis, and I think the Central Provinces are equally interested in that.
1 may state in this connection that we people living south of the Vindhyas do
not seem to be considered by the Railway Board as within the territorial limits
of India. I think we are 8 negligible quantity except when it comes to g
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question of taking large sums of money from our revenues. T am justified in
making that remark bocausc Hon'hle Members will fiad by turning to the
statistics, that between 1907 and 1917 there has hecn an expansion in railway
lines of 5,710 miles, hut the Madras and Southern Maharatta, the South Indian.
and some other lines can only hoast of about 168 miles. 168 as against 5,710
surely is a figure which must suggestsome painful thoughts to the Railway
Board if they think ubout the matter.

“'.Last year, 1 went into the question of the rolling stock also and I found
the same disparity. Sir Arthur Aunderson has becn good enough to set the
matter right to a certain extent, though not very much, by providing additional
suns in last yoar's budget. As to whether the goods vehicles intended for
Southern Tndia have arrived I cannot say.  But the state of things in Southern
India, the congestion on Southern India railways is deplorable, It is impossible
for any one who has not seen the pressure to imagine the discomfort, the positive
discomfort of the peoplec of that Presidenoy owing to the insufficiency of
railway wagons, and all our food troubles also may be traced toa considerable
extent to the neglected condition of our roilway resources. Well, I think, the
answer that hias been given by way of aunticipation {o my resolution was that
there is no use in adding to the lines by inoreasing the number of open lines,
when the vehiole supply is deficient. Theré is force in that argument, I qaite
ses that, but the lines will not be open for some years, and may [ also submit
that if you oarry that logically very far, the time may not come for many years
togethar when you will be able to do anything for these open lines, and the
little you can do will always be on Upper India lines broause of the power of
comiercial interests, Caloutta commerocial interests and Upper Iadia com-
meroial intorests no Govermuent can with comfort to itsclf very long deny ; and
I, therefore, fear that we who are less troublesome from that point of view are
likely to be given the cold shoulder. I submit, therefors, that something has -
to be done in the way of making "a modification in that reasoning, espeoially
in the matter of lines which have beeu so long overdue. 1 need nof refer to
other lines which have been sanctioned so far back as 1913, and o on because I-
think the people of Upper India can very well fight for themselves in the matter
of those lines. I hope that this modest resolution of miune ssking for only one
orore, and that when you have zot 22 orores, will be acoepted by the Govern-
ment and give satisfaction to the people of SBouthern Iudia.”

The Hon'ble Sir George Barnes :—“ Sir, we have got to out 352 rv
our coat ascording to our oloth. We have got 22 crores allotted to us and we
cannot go beyond that this year. Consequently my friend Mr. Sarma’s
resolution comes to this: ¢ let us take away money which has been. allotted to
open lines and lot us devote it to building new lines” Now I am as anxious
as anyboly can be to see more railways built iu this ocountry. ' India
is orying out for railways in every possible direstion. We want new
railways; new railways will be the life-blood of India, but I should
entirely demur to the policy which Mr. Barma suggestse, He says spend
the money on new lines apd’do not spend the money on your existing
lines. Now the position- at the present day is this, that our existing
liner cannot carry the traffic that they are asked to carry because of their
condition. The rails want renewing, wagons want renewing, we want more
wagons and we want better wagons. Supposing we spend all our available
resources in building various feeder lines to these raiiways, what. would be the
result ¥ The traffic which is at present very muoch congested, would become
much worse. Our difficulties whioh are great at present would be inflnitely
greater. We should not be able to carry the coal for our industries, and
altogether I thiok in a very short time the state of our railways would be
reduced to chaos.

- “Mr. Sarma mentioned some particular lines on which he wished
money should. be spent, and he said that he thought Madras had been
very badly served in the past. I would like to tell him that in the amall
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smount that we have been able to put aside—I think he would call it a
small amount—for new constrtiction, we ave spending 10 lakhs on the
Vizagapatam Harbour Railway, and we are spending 7 lakhs on the Raipur-
Vizianagram Railway, which 1 think is part of the railway which be
expressly referred to, and we are spending other smallor sums on capital
account on railways in the Presidency of Madras. Now I would like to tell
him what the total amount is. The total amount provided for lines in
progress and new lives in the budget is 8476 lakhsand 9445 lakhs respectively.
That docs not include the cost of putting back the lines which were taken up
in the course of the war. We had during the war to strip certain lines of

_rails in order to use those rails elsewhere. 1 thivk my friend Mr. Barma would

say that it is right to replace those rails and put the railways into running
order before we undertake new ones. [ can assure Mr. 8arma, Sir. that our
interest is to build railways as quickly as we can, but be must really let us
get our existing railways into order hofore we start new ones.”

The Hon'ble Rao Bahadur B. N. Sarma :—"“8ir, it is not
without realising the difficulties of Govervwent that 1 bLave tabled this
Resolution. Hon'ble Members will see that, haviug regard to .the exchange,
the 21 orores that are now provided are, as has been already pointed out by
the Hon’ble 8ir Arthur Anderson, cquivalent to 31 crores of old, so that we
have provided for 5 orores more than the last year's budget grant. Auwd if
I ask for one crore out of that additional five crores, surely there is nothing
unreasonable in that. I am uot asking that Jast year's grant should be cut
down in the slightest degree. Thcn, agaiu, the experienve of last year should
warn us that it may not be possible to spend all this money and, consequently,
having regard to that also, I think some concession may be made in the watter
of the construction of new lincs.

* But, 8ir, there i one other important point on whioh I thivk I can
assist by advancing an argument whioh may appeal to the Hon'ble Member
and that is this, These pew lines that I am talking ahout will not be ready,
even if undertaken to-morrow, for another threc or four y ears, and they therefore
cannot add in any way to the diffoulties in the way of giving additional traflic
to the companies. Azaanwhilc, you will have sufficient time to add to your
rolling-stock 5o as to bring the whole thing up to date There is another
point ulso. You have to take coal and other articles over long leads simply
because you have not got shorter cirouits. Some of the lines I have beeu
mentioning will give the coal fields access to the sea ports. Consequently,
there will not be 8o much congestion on railways, and the goods being taken by
shorier route the same quantity can be taken with less vchicular accommoda-
tion. Thercfore the construction of these new lines will not throw additional
traffio on your hands for some years, will relieve the pressure upon goods
wagons hy reducing the lead and in any nuwmber of other ways will improve
the situation.

“Then I am thankful, 8ir, for the provision of 7 lakhs, but what I fear has
ocourred in the past may ooour again. That is the reason why I am asking
for a little more, and I am also thankful that the Guntur line, which was
ruthlessly removed owing to the pressure of war, is going to be restored in the
near future I hope that the Government will be able, by way of adjustment,
to provide this one orore of rupnes in case they are not ablo to secure the wagous
which they hope will besccured. I have brought the matter to the notice
of the Council,and I hope the Government will he able to acoept it in this
gartiou]m' form. If they cannot, I shall not take up the time of the Counoil

y pressing it "' - '

The Hon'ble Sir George Barnes:—"“I um 'afraid we cannot
accept the Hon’ble Member's Resolution, but I would like to aesure the
Hon’ble Mr. Barma, and I hope that assurance will satisfy him, that we shall
make every endeavour to spend the money on Railways in some shape or other.
If we cannot get the material from abroad, we will try and spend it on labour
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in his country. I hope that will satisfy the Hon’ble Mr. Sarma and ‘this
Couneil.” : I

',l‘he ‘.Vice-President'::-“ Do I understand the Hon'ble Mgmb’gf_.-'déf-v
-sires to withdraw his Resolution ? ” o

'The Hon'ble Rao Bahadur B. N. Sarma :— Yes, 8ir.”
" The Resolution was, by leave of the Council, withdrawn. -

- RESOLUTION RE APPOINTMENT OF COMMISSION
TO INVESTIGATE TARIFF ARRANGEMENTS.

 The Vice-President:—*Before the Hon’ble Member -moves bis

. Resolution, I must point out .to him that he has already moved one Resoly:..

- tion whioh appears to me to be on the sanie question, and under the Rules:a- *
tlluestiOnvonce disoussed in this Council cannot be discussed again for a ‘year, - :.

. T will give the Hon'ble Member an opportunity of showing me that his
_present Resolution is. different from the one which he moved the other day.”

- .. The Hon’ble Mr. V. J, Patel .—* May I saya word, Bir, The other "4 v
day I moved & resolution for the appointment of 3 Committee. . It-was ‘then -
poicted out that there should be a Commission, with power to o round, colleot™ "
evidence and make recommendations. Therefore, I have brought this Resolu- ~ :
tion for the appointment of suoh a Commission. The other ‘Resolution , was ‘a~ -
Resolution for the appointment of a Committee of officials and non-offisials. of *. -

Py

s Oouol”

. 'The Vice-President :—* Does the Hon’ble Member think’ it wosth .
while taking up the time of the Oouncil with this. If there is -any :réal
difference between the two Resolutions I will leave it to him.” L e
The Hon'ble Mr. V. J. Patel :— ir, I beg to move the followlzig

Resolution : ) . .
“Thin Council recommends to the Governor General in Council that the grant tnder sub-
head ‘ ¥pecial Commissions of Inguiry ’ of the besd * Miscellaneons ’ be increased by one Iakh
of rupees in order to ineet the expenses of & commission to be appointed ‘with power “to vieit
importunt commercial centres, record evidence, and devise and recommend thore tariff- arrange-
ments which seem to it.best fitted to India’s needs consistently with the recommendations of
‘Lotd Selborne’s: Committes,’ . . ' .
+¢ Bir, this Couneil only a few days ago appointed a Committee to consider
the question of Imperial Preference. . I then moved for the appointment of a
Oomimittee to consider the question of fiscal autonomy and to devise and .
.recommend suitable tariffs. It was. pointed. out then by my friend the .
Hon’ble 8ir Fazulbhoy Ourrimbhoy that & Committee of this €ouncil would be
of no use for the purpose, and that there should be a Commission with - power
to go round the country, visit important centres, record evidence and recoms=
mend the necessary tariff arrangements. ' e
%I appreoiate the foree of that contention, and, therefore, I take this oppor-,
‘tunity of moving this as a Budget Resolution and ask Government to make a
provision of one lakh of rupees, because, after all, if a Commission is t0 be .
appointed, you will have to undergo some expenditurc. I hope the Commis-
- sion will be appointed as I'propose. The main reason I want -this provision .
"to be made is this. - When you have appointed a-Committee already for the-
purpose of considering the question of Imperial Preference and do not appoint
one on.the. question of Tariffs, it is likely to create an impression in the public
raiud that you are avoiding the real question which ought to be solved first, and
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for which Lord Selborne’s Committee has made recommendations in favour of
India. Well, we all know that the public in India is against Imperial Prefer-
ence and at this time, when you are given some measure of flscal autonomy,
instead of taking advantage of that, you are appointing a Committee to
consider the question of Imperial Preference and you do not appoint either a
Committee or a Commission for the purpose of considering the reconmenda-
tions of Lord Belborne’s Committes. I hope the Government will consider the
Resolution in this light and relieve the public anxiety in the matter. The

_ Resolution regarding Imperial Preference has becn oriticised in the public

press, and it ia necessary that you should really consider the whole question all
at once. Statistice aro ready and you can place them at once before the
Commission ; the Commission will go round and then the whole question 91’
the tariff will be considered together and ncoessary recommondations will
be made.

“I hope the Council will accept this Resolution."”

The Hon’ble Sir Fazulbhoy Currimbhoy :—* Sir, I am entirely
in sympathy with the Hon’ble Mr., Patel's Resolution, but I think he has
brought it a bit too soon again. A Comimittee of this Council lias been appointed
to inquire into the question of Imperial Preferenco with the amendment of the
Hon'ble Mr. Orum as to the best meansby which the tariff question can be «
inquired -into. I think the Hon’ble Member ought to wait and see the
report of that Committee and, if he is not then satisfied, it will be an oppor-
tune time for him to bring this Resolution.”

The Hon'ble Mr. V. J. Patel :— In September.”

The Hon'ble 8ir George Barmes:—“I hope the Hon'ble
Mr. Patel will withdraw this Resolution. I csnnot bind the Government to
any particular course at this stage, 1can only tell him that all that he has
said will be most ocarefully considered. But as to the provicion of a lakh of
rupees, I have the authority of my friend the Finance Member for saying
that, if a Commisaion is decided on by the Government, the provision of a

-lakh or any other sum will not be wanting.”

The Hon'ble Mr. V, J. Patel :—“Iam sorry, 8ir, that Govern-
ment cannot see its way to accept this resolution.”

The Resolution was put and rejeoted.

FINANCIAL STATEMENT FOR 1920-21.

THIRD STAGE.

The Hon'ble Sir William Vincent :—“8ir, I beg to introduce
the following heads of the Finanocial Statement for 1920-21 :—

- Reoense. Ezpenditure.
Registration. Registration.
Jails. ' General Administration.
Police, Courts of Law.
Medical, Jails,
Police.
Medical.

“8ir, when it falls to my duty to introduce the heads of the Financial State-
ment with whioh the. Home Depsrtment is connected 1 always feel a little

-envious of other more fortunate departments, dgartioularly of my Hon’ble
li

friend, the Bducation Meémber. Increased expenditure on education or sanita-
tion is welcomed by the Oouncil. Fuorther, sometimes, I do not say this in the
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case of the Education Department only, bui in the oase of other departmeuts, too,
Oouneil will listen with at least somnolent dontent to Jong if lucid expositione of
the work done by the department and commendations of the various ofliceze con-
nected with if; and at times we have an Hon’ble Member, like Mr. Khaparde,
getting wp and proposing an increase in the pay of subordinate officers in such
a department as the post'office. Sir, no such fortune falls to the lot of the.
Horae Departent. I can remember no occasion on which Mr. Khaparde has
proposed an increase in the pay, say of the police. I can understand the.reason
forit. It is, I suppose, that he thinks that we look after the police so well that
it is not necessary for lim to do so. *But it is a thankless job, the work of the
Home Member in introdticing the beads of his budget. As I have to do it,
however, I may as well begin with this question of the police. I informed the.
Council last year what we had done to improve the prospects of the Imperial
Police Service, and I understand that our efforts in that dircotion have not been
free from criticism. It has been suggested in the case of this service, I think
as' well as in the case of other services, that we have increased the pay of the-
Imperial and higher branches of the services excessively without any regard to
the lower branches. ' If Hon’ble Members have been reading their papers
lately they will have secn something of the other sido of the pioture, how .the
increases 1n the pay of police officers have been attacked as inadequate to meet -
the requiremeats of the service 1 would hope the Council” will have a little -
sympathy with the Home and Finance Members in such very difficult” cir-"
cumstances. .
~ “In any case it is not corroct to say that we have not at the same time im-
proved the pay of the provinoial sorvices, for we have issued instructions for
. tho inorease of pay of the provincial police service up to, say, Rs. 700, and we
~ have also provided that service with inoreased chanoes of promotion to the
senior service ; and while I am mentioning this matter it may interest-the
Counoil to’ hear that twenty-five Indians are being appointed to the Imperial - -
‘Service in 1919 and 1920. 'This is a matter, I think, in which the Oounéil is- .
" sumewhat interested. ‘ Ry
. “But the cxpenditure on the Indian Police and the Provincial Service is -
really a small matter compared with the expenditure on the lower grades, andJam:
‘anxious 10 correct any impression that while we have increased the pay of the °
higher grades we have not at the sametime taken the same care to improve
the prospects of those lower down. I gave some figures last™ year. which
illustrated this, and I do not propose to repeat thein ; but we. have recently had
schemes from many provinces, some sanctioned and some under consideration, -
for the improvement of the'pay of the lower grades: This has been partioularly:
the case as regards the Bombay District Police and the Bombay Oity Police.
From my own province of Bihar, we have & soheme now oosting five lakhs ;
. and we havo & large police re-organisation scheme affecting both the oivil and
wilitary police from Burma, which we hope shortly to sanction, which will
involve large expenditure.” We have similar demands coming from the Punjab
and from other provinces. *I am sure too that as the Oouncil, as ‘my Hon'ble-
friend, Mr. Khaparde, if 1 may quote him, is 80 anxious to have a contented
post offioe, he will be anxious cqually to have.a contented police -force, for he
and other members of the Council will realise the dangers of a discontented

police force.

“Turning now to the question of jails, I am glad to inform the Council
that the Jail Committee, which has been making inquiries both in the United
Kindgom and in America, is now in India and will, I hope, complete its labours
in a short time, and we trust that as a result of their recommendations we shall .
be ablo to effect considerablo improvements in the administration of our jails,

“I will turn now to another matter to whioh reference was made by
Mr. Bastri, namely, the inorease in the pay of the various Imperial sorvioes,
including, in particular, the Indian Oivil Bervice. :The actual increase in the
pay of that service has, I think, been overestimated. If Hon'ble Members
will refer to the Reforms Report of Mr.. Montagu and ‘Lord Obelmsford,
they will see that the authors of that report' say that the scales of
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pay should be fixed sufficiently high to attract tho bLest persons available,
and the‘authors say in another place that they seek to restore the services in
India to the position which they ocoupied twenty years ago. Now, the actual
increase in prives in the last few yedrs has been over 50 per cent. The
increase of pay in many ooloninl services since the outbreak of war has
been considerably over 83 per cent:: The increases which we propose in the
pay of the proviucial services is, 1 think, approximately 25 per oent.; andin
the Civil Servico, athough the pay was fixed many many years ago, at least
50 years ago, the increase is approximately 16 per cent, and even this is not -
granted to the higher paid postsof the service. J think, therefore, that Hon'ble
Members will seo that we have not really dealt renklessly with the publio
money in considering the claims upon it of this service. Indeed, the contrary
acousation might well be brothL It was suggested by some critivs again,
I think, that we had been negligent of the provision for the ministerial and
lower services of the country. But if Hon'ble Members will turn for one
momeat to page 71 of the Budget edition of the Gazette of India, in which the

figures are given, they will see that the provision for increases in the pay of the

subordinate sorvices is no legs than 125 lakhs, which is Iargely in exoess of
aoything that is proposed for any other service. 1 only oite these figures,
however, to show that in all the services the rise in prices has necessitated a
very considerable inorease. In dealing with these cases we have attempted
to oxercise—I hope my- Hon’ble friend the Finance Member will bear me

" out here—most careful economy compatible with attracting competent men to’
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the various services concerned. There is only one other departmnent to whioh
I need refer, and that is a department on which 1 am sure no member of this
Council will grudge an inorease of salary, namely, the members of the Imperial

- Bevretariat. I know of no body of men who have better earned this inorease

or have suffered more from the rise in prices of all necessary commoditics

of life.”
'RESOLUTION EF APPOINTMENT OF COMMITTXE OF

OFFICIALS AND NON-OFFICIALS TO EXAMINE
THE WORKING OF ALL REPRESSIVE ACTS AND
REGULATIONS. ‘

The Hon’ble Mr. V. J. Patel :—*Bir, I beg to move the following i
resolution which stands in my name and reads as follows :— : :

¢ This Council recommends to the Governor General in Council that a provision of Rs. 26,000
be made under appropriate heed io the budget to meet the expenses of a committes of officials .
and non-officials to be appoloted to examine the working of tha Press Act, the Prevention of
Seditions Meetings Act, and all other reprossive Aots and Regulations and report whether =il
or any of them can oonsistently with public safety be wkolly ropealed or at soy rate so

_amended as to ensure that no executive action should be taken finder them without obtaiving
 previous sanction from ordinary court of law in that behalf.’

«Sir, during this Bession there were three resolutions on the Agenda, one
in the name of my Hon’ble friend Mr. Chanda, another in the name of mny

Hon'ble friend Mr. Sinha who I am sorry to say is not here (o-day and one in -

my own name, all the three related to the very subjeot-matter whioh is in issue
in this resolution.

«Unfortunately only five or six days were allotted to the discussion of
resolutions and therefore none of these could reach. I have therefore brought
this resvlution before the Council with a view to inviting public attention to the

" fact that the situation demands we should seriously and immediately consider

the question of repealing certain Statutes and amending others. Bome of the

: Qtatutes to which my resolution relates are Regulation III of 1818, Rengal

Revulation 11 of 1819, Madras Regulation XV of 1827, ‘Bombay Act XXXTV '
Act X of 1911, Aot VIII of 1913, Act LV of 1915 and Aot XI of 1919;
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“1 do no “for a moment suggest that all the repressive Acts and “Regula-
tions " shionld be struck out of the Btatuto-book at once. ~ What I suggest is
that a Committeo should be appointed for the purpose of considering whether
they or any of them couldbe wholly rcpealeg or at any rate amended-5 a8 to
cosure that in fufure no executive action can be takon under any of them
without previous sanotion of the ordinary oourt of Law. Well, Bir, the provision -
that L ask for is very small T ask for ouly 25,000 rupees, not lakhs or
crorcs as my Hon'’ble friend Mr. Sarma would liké, and I hope the Tinance
Department will not grudge me this small provision. -

“My Hon’ble friend the ITome Member reforred to the dungéis of a
discontented police foree iu conneotion with anothec resolution. May I remind
him «f tho dangers of a discontented public in connection with this resolution.
We very well know the public feeling all over the country sinoe.the passage
-of the Howlatt Bill.© We also know the danger involved in allowing the Press,
Act to romain on the Statute-book. Both these Acts must go if the new éra
is to begin with mutua} good-will and co-operation us desired by - His Majesty.
8ir, is there really any” justification whatever why in this year of 1920 the
old Regulations of 1818 or 1827 should remain on the Btatute-book? Times:
liave changed and we are about to begin a now era. Everywhere there is a-
cry that we shnuld all co-operate, officials and non-officials, but how can Govern-
‘ment éxpect the peopleto co-operate when they distrust them and when there'is
always this sword of repressive Statutes hanging overthem? Where is the
justification for keeping up these Statutes on the Btatute-book P Trust begets
trust and. if you do net trust people they oannot trust you. Lhope my -
Hon'ble friend the: Home Member will “consider the question in this light.
Even the President of the All-India Moderate Conference suggested the other
‘day that certain -legislative mcasures must be radically amended, making -
_partioular reference’to the Press Aot. We know that the suggestion has found
no_support whatever in the country. The opinion in-the country, Bir, is .
unanimous that the Aot must go root and branch. I do "not wish fo:take. -
up the. ‘time of the Counoil any more,~ and I trust that'the’ Hon'blé - the
Home ‘Member in this new era will favour the people’of India with this small

‘conoession.” )

The Hon'ble Mr. Kamini Kumar Chanda :—“Sir, as my s 5,
Hon'ble friend Mr. Patel told the Council, & similar resolution stood in m
name but. for want of time it was not disoussed. As the grounds on‘which
intended to move my resolution are very similar to those which my Hon'ble
friend has placed before the Council, I do- not think I shall be justified in
?i )eafifsglghém. I just want to say only a fow words about the Begulation
M o . . ;

“8ir, it is well known that at that time British power in India .was not
firmly established, there were wars going on every now and again, and there-
fore it was very neoessary thatthe Government should have armed themselves
with this extraordinary power, and this measure wae therefors for use in those
times of dangcr. It was well known and it can be found by inquiry that at
that time this Regulation was aimed more at some Buropeans whose presence
in the country was considered undesirable, and as a matter of fact that Regula-
tion was uscd against & number of Europeans. Times have ohanged, Sir, and
those days have gone, and I should think that -in these altered days it is high
time to consider whethor this Regulation should remain on the Statute-book,
at least in the form in which it is now. With these few words, Sir, I support
the Resolntion whiol has becn moved by my Hon'ble friend Mr. Patel.” '
The Hon'ble Sir William Vincent :— Sir, the reason why the .93 ¢ x,
resolutions on this question were crowded but previously, was that wo had very '
little time available for -resolutions this year His Excellenoy warned the
members of this Oouncil that the time for resolutions was limited to five or six
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days and we reccived notioe of o less than fifty-one Resolutions for* discussion,
twenty-one of which were actually disoussed, six of these notices came from the
"Hon'ble mover himself. T am not quite sure if I'amn accurate, I speak subject
to.correotion, ‘Thirtecn of those resolutions proposed what I may call the new
_ panacea for every real or imagined evil, the appointment of a committee. -I
think the Council will realize that if these proposals had hesn accepted, . the
Government of Indis would really liave been lost in various committees
working in different direotions, and there wou'd be no time even to digest the

various reports that would bave come in.

~ “TInow turn to tha merits of the discussion. The resolution as it appeared

‘ tv me was very vaguely worded. A committec is to be appointed to inquire
into the working of all repressive legislation. This term would, striotly speak-
ing, include, I imagine, all punal and even prison laws. The Penal Code is
‘certainly repressive to oriminals, and I imagine that most laws in sowc degree
jinpose restriotions on the liberty of the subjeot, but I do not want to make out
that 1 was at a loss to know what the mover intended, beosuse the Hon'ble
Mr. Sinha had given notico of a similar resolution, and I gatheced that the
mover had in his mind the laws specifically mentioned by Mr. Sinha. Many of
these Acts have 1ot been used for yeats, one at least has never been brought
into operation and some will cease to be operative in a few months, and I
suggest to this Counoil that thereis little need for appointing a committee to
inquire into the working of a number of Aots and Regulations in such oircumn«
stances. As to Regulation IIT of 1818, the whole position was explained to the
Qouneil the other day by the Hon'ble Mr. McPherson ; the policy of Goverament

- in the past, the extent to which we have released men and the line which it is’
proposed to take in the future,: were' fully explained. It is our desire to give
effect; as far as possible, tg the King's Proclamation “by not employing the

’~v'¥ro_v’is_ions of these restrictive measures against any person unless this course is’

. ‘forced on us by neceesity. In Bombay and Madras, no persons arc now.detainéd’
. ‘at all under the analogous Regulations. Similurly, the number of persons under-
“restriotions imposed under the Defeuce of India Aot is negligible, and the Aot

. will cease to be in operation in a few months. Further, I believe T am right

. in saying that no restrictions at all are now imposed under the Ingress into
India Ordinance. Other Acts to which the Hon'ble Member raferred, Aot III
o§ 1852. for instance, are really merely subsidiary enactments to Regulation III-
of 1818. :

. *“There is, bowever, one very important law, nainely, the Press Act
to which he  drew special attention. 1 told the Council the other day, T
thiok,that - we were prepared to cxamine certain amendments which have;

“been suggested in that Act by Sir Sivaswamy Iyer and, I think, Iam not
betraying any confidence if I say that I was approached the other da;
on the subjeot of receiving a deputation from the Press on the subject of this
enactment, and expressed my willingness to i2ceive the deputation and disouss’

_their difficulties with them. It will be seen, therefore, that the Government of
India are not in any way "averse from examiningthis question. I must point :
qut, however, that our difficulties are materially increased by ‘the manner'in

“ which certain orgaus of the Press are used at present. I do not want to wound
the feelings of any members of this Council by a discussion of the subjeot of
the various reported speeches, or by citing particular articles, bt I believe
that to inany, I hope indeed all, Hon’ble Members these recent open incite.
ments to disld{::,t ‘must bave been a matter of great dissatisfaction and concern.
I have in my the sort of article to whioh I have referred that increases
our difficulties in relation fo the Press Aot. Another reason why I oppose.the
resolution, why I ask the Hon’ble Member not to press;it, and why I will ask"
the members. of this Council not to support it, 15 that I cannot but think
‘that it will javolve a‘ great revival of . bitterness and ill-feeling in . the
country. I have never seen -an inquiry into matters of this kind on which
there is -a good dealof feeling which did-not provoke great bitterness, I
want members of this Oouncil, if they give the Government the credit for what



RESOLUTION ¥E APPOINTMENT OF COMMIITEE OF OPIL- 1207
CTALS AND NON-OFF[CIALS TO BXAMINE THE WORK-.
I_NG or ALL REPRESSIVE ACTS. AND REGULATIONS.

[10er Magow, 1920,] [ Sir William Pincent; Mr. V. J. Paici. |

1t hae dono in the way of taking steps to allay ill-fecling and for what it hasdore . -
togive effect to the King's Proclamation, to assist us in our efforts, . The
Jlon’ble Mr. PYatel says that trust begets trust. S8ir, can it -hopestly. be
raid by any member of this Council that the conduot of some of the men to
whom we have extended the King's clemenoy has apswered this test; or
thet it has done any good, or that we bave been trested fairly or generously by
them ? I am willing to legve it to members themselves -of this Council in
their heart of hearts to say whether it can possibly be said that all of those who
are releaged havo treated ue in the spirit in which we bave treated them. -Sir, '
a5 I am speaking of His Majesty's proolamation may I repeat that an inquiry

of the kind proposed, which would do nothiug but evoke unrest, agitation.and
ill-feeling, would not be in accordance at all with the spirit of that annoynce-
went, _lgtmay be said that the inquiry would not be in any wsy opposed o
the proclamation, but my point is that any action which would proveke any ill-
fecling would not only Le dangerous and unwise, but_centrory to the wish
expressed in the proclemation. I ask tle Councjl” to rewember also.the
difliculties and the Ere-occnpatiom_; of the Government at the present moment.
Do they not think honestly that the Government have enough on their hands
without adding to their lagoum by a committee of the kind proposed P I want
members of the Council to realise that we are, in my judgmept, in a difficult-
"and critical stagein the life of the country. An attempt is boiug madetc evolve
peacefully and gradually a new form of government. The process is the more
difficult, because if facts are to be stated plaiply, India has been for mavy years
and is ubder foreign rule. The difficulty of the work is further enhanced by
tho fact that the change is being made when the whole world is suffering from

a spirit of unrest ; when the feelings of our Mubammadan fellow-subjects are
much -exércised over the Turkish Peace terms, and by the spirit of anarchy
prevalent in Central Asia. Igay that it would need little at prescnt to cause
thesp factors in the country to become a serious danger to the welfare of India,-

and Lask Hon’ble Members here not toadd to the diffieulties of Government by, *

proposing‘a committee of this kind at this juncture.

. “If.tho Government of India can seoure, if-Local Governments can secure - -
the co-operation of the members of this Council in dissooiating themselves from
those who-are guilty of revolutionary and anarchical crimes, in discouraging.
and denouncing disloyalty, then I hope we shall not.find it necessary to use
these Acts to which reference has been made. That is the spirit in which -
1 ask ‘the co-operation of this Council. It has been said that members of
the Govornment think that co-opération is one-sided, that Government expects .
the co-operation of non-officials, but is'not willing to do anything in return,
I put it to this Council that the Government has gone far to meet them in
this matier of clemency, in meeting their requests in various ways. They bave
gone, as far as possible, to give genuine effect to His Majesty’s request to all his
subjects to do what is possiblo to sllay bitter feeling-in this country. I have.
‘explained the dangers of the situation, and as I have touched on this subject,
T should like to conclude my remarks by appealing to all members to give us
their whole-hearted and real support in seouring tranquillity al a time of anxiety
wheu such co-operation will be of the greatest value.”

The Hon'ble Mr. V, J. Patel :—*8ir, I had little thought when I485.rx.’
gave notice of this resolution that it would upset my Hon’ble friend the Hon'ble -
the Home Member in the way in which it has done. I thought the resolution
was really innocent. I wanted really to give an opportunity to Government o
show real proof of their intentions to co-operate with the people of India. As
s matter of fact, what doI ask? I ask for a conmittee, How could those
consequences which my Hon'ble friend the,Home Member described result
from the appointment of a committee fo consider the question ? I do not ask
for the repeal of the Siatutes all at once, I merely say appoint & committes! I
understand from the Hon'ble Member that the Government themselves are
considering the watter in the light of the proclamation and trying te do all
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that they can. And all I say is, ‘please take us also into your confidence,’
My Don’blo friend the Home Member sajs he does not helieve that {rust begets
trust. He says well Government used their clemency and.released 8o many.
ple. They did so no doubt in pursuance of the Royal command. But he
said that the result was that some pecple misused the confidence. I wish he
bad quoted instances insiead of merely making that general statement. The
other day my Hon'ble friend Mr, MoPherson said that cerain individuals used
objcotionable language in their speeches very soon after they were roleased,
He was not in a position to quote what particular specches he was referring to,
and 1 at onoe challenged his statement. It is no use making such geners)
statements in a matter of this kind. I am surprised oy Hon'ble friend chal-
lenges the very doctrine which has always been acoepted that trust begets Lrust.
The whole government is based on the trust and confidence of the _people. 1f
you do not trust them there is an end to all good government,  He referred to
oerfain Aotsbut he forgnt to mention the Oriminal Law Amendment Act,
which he himself said orly Iast year in this very Counoil hall that from expe-
rience Government bad found that that Act had become ineffective. He
said the experience of the working of the Act in Bengal Lad proved that the

. Act had become ineffective. 1If so, what is the justification for keeping it on

the Statute-book? I really cannot see why all this long spéech was ncoessary
in reply to this small resolution of mine.

“T think the acoeptanoce of this Resolution will help to create good foeling
between the people and the Government. The apprehension of my Hon'ble
friend is entirely unfounded 1If you allow things to remain as they are, I am
afraid the feelings will be more bitter. Only the other day, 8ir, you know in
Bombay, under the presidency of my friend 8ir Narayan Chandarvarkar, there
was a_huge public meeting protesting against the Press Act and asking
Government to repeal it at once. These things will go on. How can you
prevent it unless you give some proof that Government really intend to do
something. and propose {o take the people into their confidence? The bitterness
will grow as time goes on. 1 want Qovernment {o try and soothe the people,
and the only way to do it is to appoint a Committee io consider and examine
one by one all these regulations ard see which of them could be repealed, and
which could be so amended as to insure that no action under them could be
taken without some judicial order.

“ Now it has been said that the non-official Members must realise the px;
occupations of the Gqvernimnent. They have got so many other things on hmﬁ-,

_and 1t is not right that they should burden their hands with this business also.

Well, 8ir, I see nothing more important than the consideration of a question .
which would at this period of our history, tend to bring closer and ocloser the
Government officials and the people, and promote mutual good-will and oo-

_operation. That is the object of my proposal, and 1 do not know why my

Hon'ble friend is 80 muoh troubled about it. Public feeling, Bir, is very very
strong against certain Acts on the Statute-book, and I think—I do not know
whether it is parlismentary to say so—but I think we are living in a
fools paradise if we believe that all agitation will cease by the mere .
expression of “K sympathy or by mere talk about co-operation or anything of

that-kind. What is wanted is & radical cure. Remove those Statutes against
which people have been protesting all these days. 'Why do you not take the
straight and open course that lies before you ? And what is the use of saying
we are ready to po:operate, Government has done this, Government has done
that? Why do you not do the very thing 1 tﬂw ose should be done in order
to bring the people into closer touch with the Government and promote
mutual good feeling between them? I trust my Hon'ble friend will still

" re-consider the position of Government and accept this resolution and give real
- proof of the geod intentions of Government in this matter.”

The Hon'ble Sir William Vincent :—“I only want to ssy a
word or two in reply on this argument that trust begets trust. It was
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with the object of inviting the confidence of the people that we aoted as we did
in giving effect to'the gracious words of the King's IProclamation. Indeed in
some cases a3 I darosay Members of this Cuuncil are aware, we have beon
accused of going too far. In any case I put it to Council that it cannot be
denied that we have taken great risks in our roliance on the very principle on
which the Hon’ble Member lays such stress. We have released various persous
in the hopo and helief that the exercise of this clemency would influence
them, and would induce them to refrain from seditious or treasonable conduot,
and what has been the response? 'The Hon'ble Member has accused me of
making general charges and criticised me for not revealing the particular
statements to whioh ‘I referred. I guarantes that if he is ignorant of the
particular speeches and artioles to which I have referred, he is almost the onlff
man in this Council that is in that position, The papers are herc in my hand,
he who runs way read then, My only object in not citing verbatim {rom them
was not to cause any bitterness in this Council by naming individuals. If
the Hon’ble Member wishes tc have proof of my statement I shall be only too
,gélad tolgivo it to him and to show him these papers immediately after this
ouncil.”

The motion was put and the Oounoil divi'(ledfas follows :—
dyes—8. Noee—40.

The Hon’ble Mr. 8. Sastri, His Exce]lency the Commander-in-Chief.
w » » R. Ayyangar. The Hon’ble 8ir Clande Hill,

. . y Goorge Lowndes.
» s  Mir Asad Aliy Khan Babadar. :: :: :: Ge?irge Barnes.

Mr, V. J. Patel. »  » » William Vincent.

w » » E L Jaffer. 4w M Shai.
) -. i ) » W. M. Hailey.
Chﬁt;il;un Mohamed Ismail :’ :: B A b Andoson.
Mr. G S Khapard n o» » Thomas Holland.
» O 5, Baparde. Gangadhar Chitnavis.

» ”n

» »

» » » » »

K. K. Chanda, R Mr. C. F. dela Fosse,
» B. M. Cook.
H. Sharp.

” ”» 2

» » »

w om » H. McPherson,
” ” ” A, H. Ley.
8ir Willinm Marris.
Mr. R, A. Mant.
Major-General Bir Alfred
Bingley.
Mr. E. Burdon.
Bir Sydney Crookehank.®
Mr, H. R. C. Dobbs.
Sir John Wood.
Major-General W, R. Edwards,
Mr. G, B. Clarke.

H. Moncrieff Smith.
A. P. Muddiman.
C. A. Barron.
N. E. Marjoribanks.
N. B, Paton.
» K.C. De. .
Mabarajs Sir M. C, Nandi.
Roja Sir Rampsl Singh.
Mr. L. F. Momshead,
w o » C.A. Kincaid,
» - 2. J. G. Pipon,
8ir Umar Hayat Khan,
Mr. H. A, Casson,

» A. E. Nelson,
. » B. C. Allen,
Maung Bab Too.

’i’he Resolution was therefore rejected.



4-30 r.w.

4-57 r.\.

1270 RESOLUTION RZ REDUCTION OF SECRETARIAT CITARGES.

[ Mr. Kaméwi Kumar Chonda; Sir Williom  [10rn MARmom, 1920. ]
Vingent. ) '

RESOLUTION RF REDUCTION OF SECRETARIAT.
CHARGES. ‘

The Hon'ble Mr. Kamini Kumar Chanda:—* Sir, I bog to
move the following Resolation :—

“This Council recommonds to the Governor General in Council that the allotinent unde
head ‘15—General Adninistrution, sab-head 1, Cost of the Central Government (iv) charge

of tho Secrcturials’ be reduced by two lukbs of rupees and the cstimated sarplus b
increased.’

“ Bir,this is a very small iatter and I will not take more than a minute.
I shall simply oalt the attention of the Council to the composition of the
Socretaviat. I think it is well known that, in view of the delay that takes
place in the Secretariat, it was suggested in the Joint Report on Constitutional
Reforms that tbe matter should bo examined, if neccessary, by experts
from England and it was slated in the Ropert that His Excelloocy
the Viceroy bad informed his colleagucs that afier the war thore would be an
investigation of this kind. We read in the papers last autumn that a Couunittee
bad becn appointed under the presidenvy of Sir Llewelyn Bmith of the British
Board of Trade. Now the composition of that Committec was rather Peculiar.
It consisted only of English oflicials, excepting that there was one Kuropean
pon-official, Mr. Gall, a Calcutia merchant, who was connected with the
Employment and Labour Burcau; the Indian element, official and non-official,
was entirely absent. 1 do not kaow, Sir, if it is considered undesirable that the
piercing Indian eye should bave a look atthe dark recesses of tho Becretariat,
Well, 8ir, I think that it will bo conceded that if perhaps some outside light
in the shape of the non-official Indian view point was corsidered, it might have
been useful. Tho Beoretariat is an important feature of the Government, and
it is unfortunate that it was not considered necessary to bave an Indian clement
in the Committee. The Committee has reported to the Government of India.
‘We do not know what the recommendations are, The reference to the Com-
wittee was very wide and included even the portfolios of Members of the
Executive Council. In view of this, Sir, I contend that it is a matter for
grievance to the Indians that the Government of India should have excluded
Indians from this Committee,

“ Inthe next place, we find that the cost of the Becrefariat has gone up
by leaps and bounds for the last five years. In1918-17 it was Rs. 88,06,000;°
in the next year it was Rs. 46,00,000; and in the last year it was Rs. 47 lakhs;
and in the budget we have provided for Rs. 49,66,000. S8ir, it was believed
that in view of the recommendations of the ITobhouse Commission on Decon-
tralisation for the devolution of authority and decentralisation, the work of
the Becretariat and the cost of the Secretariat would be rcduced ; but far from
there being a sign of that we find it to be otherwise. It isa matter for serious
consideration, 8ir. With the coming reforms there is bound to be some
decentralisation ; but if you maintain a huge scoretariaf, as a centre of tho
bureaucracy, it will be 8 real menace to respousible government. It will be
bound for its very existence to create work and to unnecessanly interfere with
the Provincial Governments. That is a matter, Sin, whioh this Council ought
to look into and, if possible, prevent, With these words I press this resoludion
for the acceptance of Council.” -

The Hon’ble 8ir William Vincent:—*“8ir, when I first saw
this resolution it gave me and my officers a great deal of thought. We saw that
the secretariat grant was to be reduced by a very considerable sum of moncy,
two lakhs of rupees; and our minds were exeroised to know what the Hon’ble
Member was after ; was it the S8imla exodus, or was it New Delhi, or what was
it that the Hon’ble Member had in his mind? Now it turns out that his
sole reason for wishing to reduce the secretariat grant is that he is dissatisfied
with the Government of India for something whioh they did last year. It is
said that we had a committee to inquire into the Becretariat procedure and put
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no non-official Indian on it and that the Hon'ble Member has brought this
resolution as an indieation of his dissatisfaction, Well, all 1 can say in regard
to that committee is, that we regarded it as a purely domestic and technioal
matter in which we necded the opinion of cxperts. The suggestion to appoint
the committee was made, I think, originally by the Secretary of State and he
supplicd an expert from Home. There was certainly no intention whatever of
casting any slur on tho members of this Council, nor did we think that any
non-official members took that intimate interest in our domestic concerns, or if
I may say so without any disrespeot, that they had that expert knowledge—of
course, Mr. Chanda may be an exception—which would erable them to deal
with a very intricate administrative subject of this kind. I hope that tho
Council will not vote the decrease in the secretariat budget for next year
because of him. .
“The other point to which the Hon’ble Member referred, was tho increase
in exlilenditure which, he says, has gone up by leaps and bounds. I admit that
there has heen an increasc ; but the partioular increase tbis year, according to
my information, is due to a transfer of the Indian Munitions Board from the
military to the civil. A note that I have before me says that the provision.-this
year inoludes the full year’s amount for the Indian Munitions Board amounting
to Rs. 6:91 lakhs in all, Sabtracting that, the actual expenditure is roughly a
decrease on the preceding year ; that is, anyrincrease there is this year is. due
merely-to a trausfer from one head to the other of the Munitions Board which
has now become more of a civil department than it was in the past. I do not
thirk that Hon’ble Mombers will accept this transfer as a suflicient reason for
reduoing the establishment, unless it is proposed in some way to re-transfer my
I;an'blc friend, 8ir Thomas Holland and his establishment, to the military
side.
“Thy Hon'ble Member went on to say that the large staff of the secre-
tariat encourages unduc interferenne with Looal Governments and that such
establishments are quite iccompatible with the responsible government that is
coming. I can assure him that our practice has been to interfere with Local
-Governmenta as little as possible, and I think, at any rate so far as the Home -
Department is conoerned, P can state without fear of contradiction, that we- do
not interfere with them save where it is striotly necessary. As to the second
argument, if the Houn’ble Member thinks that under responsible government
there will be a small scoretariat staff or less work for that staff than at present,
I can assure him that he is making a very great mistake. As it is a large
portion of the time of the officials of Government for many mounths in the year
18 occupied in collecting infurmation for answers to the questions and resolutions
.Jplaced before us by the non-official members and this is 8 burden which will
inorease with tho size of the Council.
“Iwall these circumstauces, I hopo the Oouncil will not. aoccept this reso-

lution.”

The Hon'ble Mr. Kamini Kumar Chanda:—“1 havesru
listened, Bir, to the speech of the Hon'ble the Home Member with all respect
and with much interest ; but I must say that I do not feel convinced. Taking
the Committee first, was there no Indian official of experience at all, either in -
the Imperial or Provincial Governments who could serve on the Committee ?
That was what I contended.

* Coming to the next point, my Hon'ble friend says that this budget
provision of Rs. 49 lakbs is due to the transfer of some department to civil ;
but I find some difficulty in understanding that ; for instance, I find in the
Home Department we have now got a new joini secretary, and there is mny
Hon'ble friend, Sir William Marris, the Chief Reforms Commissioner ; in the
Oommerce Department I find there are two deputy secrctaries ; in the Finance
Department there is a joint scoretary ; in the Revenue Department thers is a
Food Controller. I suppose these do not belong tu the military department,
but are additions to the oivil departnents. That is & serious grievance
certainly of which we have a right to complaiu. The enormous rise of 8 lakhs
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in tho courss of five years in the scorctariat is not & small thing, and surcly
requires looking into. That was my complaint aud these arc my grounds for
pressing tho resolution. * '

The Resolution was put and rejécted_.

The Vice-President :—* The Council will now adjourn and re-
assemble at ¢ o'clock. *

RESOLUTION RE GRANT OF FIVE LAKHS OF
RUPEES TO THE AYURVELIC AND UNANI TIBBI
COLLEGE, DELHI.

The Hon’ble Khan Bahadur Ebrahim Haroon Jaffer :—
“8ir, I beg to move— ) '

* This Conncil recommends to the Governor Qeneral in Council thut a grant of five lakhs
be made to the Ayurvedic and Yunani Tibbi Colloge, Delhi, for building, equipment, eto.’

. 8ir, for the last few years ciforts have been made in all parts of the
country on an organized basis to win for the indigenous systems of medicine
the scientific and the social status they fully deserve, but which was denied
to them for a long time. 1 do not want here to enter into a discussion of the
comparative merits of thc Western and Eastern systems of medicine, and, as a
layman, I would be presumptuous if I attempted the task. I likewise know
that very strong views are held on this question by tho champions of the
claims of Indian medicine and their opponents. But I may be permitted to
observe, notwithstanding this difference of opinion, that the utility of a careful
study and also of the practioe of the Ayurvedic and Unani systems is coming
to be more and more recognised even by experts. Looking to the needs of the
masses of this vast country, and to the impossibility of relying only on the
Western system and its practitioners for ministering to their medical wants,
people have come to admit the importance of the Indian systems of medicine
to give relief to suffering humanity. Aad the practitioners and supporters
of these indigenous systems are actively striving to provide for the systematic
teaching of the subject in special institutions o that the number of trained
practitioners may increase to the great benefit of the mass of the people living
in villages and small towns, One such institution is the Ayuarvedic and Unani
Tibbi College in this oity, which has secured a large measure of popular
support under the able and energetic guidance of Hazik-ul-Mulk Hakim
Ajmal Kban, its Honorary Secretary. Lord Hardinge laid the foundation-stone
of the college and the building is now an accomplished fact. It is expeoted
that His Excellenoy the Viceroy will be pleased to perform the opening
ceremony of this institution next autumn. DBeing a central institution estab-
lished in this oity, the capital of the country, the institution deserves every
support the Government of India can give toit. A grant of five lakhs of
rupees for buildings and equipment will prove very helpful to such a useful
enterprise, and I bope Governinent will not grudge the monoy I am proposin
it should give to the college. The Board of Trustecs of the College is compose
of respectable gentlemen, and private cffort in the direction of education in
medicine made, under suoch auspices ought to receive {;enemus partronage
from Government. With these words, 8ir, I move the resolution.”

The Hon'ble Mir Asad Ali, Khan Bahadur :— “T beg to
support the resolution, Bir, "’

The Hon'ble Sir Fasulbhoy Currimbhoy :—*"8ir,I beg to
give my hearty support to this resolution. Four-fifths of the population of
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this country are unfortunately unable to get tho benefit of the European systemn
of medicine, and the number of doctors that we haveis so few, that they
are hardly adequate to meet the requirements of the vast population of this
country,

“ Not only that, 8ir, but there is a large proportion of the population in
this country who are in sympathy with Ayurvedic and Unani systems of medi-
cine and these pcople must not be left tobe treated by ¢ quacks.” Now that an
institution of this kind is established on the latest model, I think it ought to
be encouraged by the Government. I am surc the Government have full
sympathy with this institution, and I hope the ITon’ble Member in charge
will see his way to give some grant for it.”

The Hor’ble Mr. Kamini Kumar Chanda ;—* I heg tosupport
this resolution.”

The Hon’ble Nawab Saiyed Nawab Ali Chaundhri :—*8ir, 6.9 p.x.

I heartily support the resolution moved by my Hon’ble friend Mr. Ebrahim
Haroon Jaffer. During the Muhammadaun period, Sir, the indigenous systems
of medicine had reached a stage, unrivalled by any of the existing systems ; but
since, under British rule, Allopathy has becn accorded the Government patron-
age and recognition, the Ayurvedio and tho Yunani schools have been relo-
gated to the cold groove of neglect. Yet even now in some of its branches the
Ayurvedic and the Yunani are in advance of their Allopathio rival. B8ir, I can
bear personal testimony to the great efficacy of the indigonous systems. 7The
year before last, Bir, after three months’ continual attack of fever when 4ll the
leading Allopaths of Caloutta gave up my oase as hopeless, through tho grace
of the Almighty, Yunani treatment restored me to health again. I owe a deep
debt of gratitude to tho -systems, and I'amn glad to notice that the leading
exponents of the Ayurvedioand the Yunani medicines are oxcrting themselves
for the establishment of a ocollege of indigenous medicine at this Imperial
City of Delbi. They deserve every support and encouragement from the
Government, and I hope His Excellenoy’s Government will not be slow in
belping a beneficent institution of which the foundation-stone was laid by His
Excellenoy’s distinguished predecessor, Lord Hardinge. With these few words,
8ir, I heartily give my support to this resolution.”

The Hon'ble Maharaja Sir Manindra Chandra Nandi :—e.10r.x.

S 8ir, I bave much pleasure in supporting this resolution. It is a well-known
fact that an Ayurvedio and Yunani Tibbi College has recently been established
at Delhi, and it is desired by everybody that its buildings should be ereoted
sonn,.as the public are likely to derive great bencfits from the institution.
As we cannot produce from the Medical Colleges, which we bave at present
Jdu this country, a sufficicnt number of dootors to meet the needs of the publio,
the Government should encourage the establishment of colleges for tho
adequate study of the Ayurvedic and Hakimi systemsin different parts of
India. I, ’therefore, hope that the Government will be pleased to accept this
resolution.”

The Hon'’ble Mr, G. 8. Khaparde :—“8ir, I have! heard  the 611 r.u.
arguments in favour of this resolution, and it seems to me that the Ayurvedio
and Unani Tibbi College in Delhi would afford very great facilities for the
study of Ayurvedic and Unani”medicines. I therefore sincerely bhope that
the Government will see their way to help this institution with the grant asked
for, With these words I support this resolution.”

The Hon'ble Mr. V. J. Patel :— 8ir, I also rise to support this 6.)3 p.x.
resolution. I think it is in the fitness of things that the Government should
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accept this resolution. My Hon’ble friend Mr. Jaffer has rightly pointed out
that one Viceroy laid the foundation-stonc of the college and that another
Viceroy is going to open it. Well, I think it is not at all a question of
cowpetition betwesn two rival systcms of medicine. It is, I think, the accepted
policy of Governmont- to encourage indigenous systems of modicine in this
country, and that Gédvernment will, T hope, take this opportunity of giving
proof that they really mean to ocarry that policy into etflz\ot. 1 subuwit it is
absolutely neccssary that all possible efforts should bo mado to have the
Ayurvedic and Yuvani systems encouraged on as large ascale as possible in
ordir to meet the requirements of the masses in India. If we had the
Ayurvedic and Yunani systems of medicine oncouraged in times gone by, and if
we had enough medical mon trained in those systems, we could Lave combatted
to some extent the results of the influenza epidemio in which about six million
people died only the year before jast.”” :

The Hon'ble Haji Chaudhuri Muhammud Ismail Khan:—
“8ir, I beg toaccord my hearty support to the resolution moved by my
Homw’ble friend. The necessity of encouraging indigenous systems of medicine has
been acknowledged, and it is -only proper that Government should extend the
same patronage to Indian systems of mediciue as to thé European systems.
The College at Delhi has done splendid work, and further opportunities for
rosearch should be afforded to it by grant from Government. I hope the
Government will find their way to accept the rcsolution and thereby give
proof of their sympathy with our cndeavour to conduot research into Indian
systcms of medicine’. '

The Hon'ble Sir Umar Hayat Khan :—“Sir, I risc tosupport
this resolution. Many of the Punjabees who have attonded this college and
have gone back to their districts are doing very good work. Where there
are no dootors or hakims, some quacks como forward and generally, I think,
they do the work of killing. I think that wheun the stock of Bnglish medicines
ran short during the last war wany hospitals bad used Indian medicines
which were considered very useful. Therefore I feel if wo have people properly
trained in the Ayurvedio and Unani College in Delhi, it will be very useful’
to the country. I therefore support this resolution very strongly.”

The Hon'ble Rao Bahadur B. N. Sarma :—*8ir, there is a ques-
tion of principle involved in this, and having regard to the fact that medicine
is toa certain extent to come under the vew ministers T think the problem
requires some examination. It -has been contended, and I think not
without reason, that bhaving regard to the small amount of funds available
for the extension of melical tcaching, it might not he desirable to dis-
sipate our resources in departing from the cstablished practice and encourag-
ing studies which have not been scientifically proved to be sound. 'That
has been the view accepted by the Governments in general in the past, and I
know that in the Madras Presidency municipalities were to a certain extent
prevented from giving funds to Ayurvedio institutions and grants were with-
drawn in some instances. Now this question will come to the forefront in the
immediate future, and I therefore think some kind of definite policy must be
pursued by'the Government ; at any rate, some indication must be given so as
to guide the people as well as the Government in the future,

“ Bir, there is a very strong volume of opinion in favour of encouraging
Unani and Ayurvedic studies, and, I think, it will be expedient, politic as well
as just to give a grant to this central institution so that the results from the
utilisation of that grant may be awaited and the system may be exteuded.
There is ne use saying ‘no’ to overythiog. I mean we shall have to go with
the people to some extent in order to .show that we have no prejudico in the
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matier, and I think Government will be setting public opinion against itself
if it says that no money can bo spared for this college. Tt will he better,
I think, if the Government can ses its way to give encouragument to this parti-
cular institution, ask it to show definite results and then wait and see
whether the results justify any farther extension of grants-in-aid lo institu-
tions of & similar character.”

The Hon'ble Sir William Vincent :—* 8ir, in 1916 a resolu- 618 rxc.
tion was moved in this Council by the Hon’ble Khan Bshadur Mir Asad
Ali in which he asked us to investigate the possibilities of placing the
anoient and indigenous systems of medicine on a scientific basis. That re-
solution was accepted and subsequontly Local Governments were invited to -
givo@hcir opinion as to whothor theso proposals were feasible or not. 1 regret
to say that the replies, the substance of which I placed on the table at a later
date, were very unfavourable to the proposals I hesitated to put the actaal
replies on the table because I thought thoy might cause offence to individual
members. Bince then, however, a good deal of water has passed under the
bridges, oonditions have changed, and although the opinions that I have
received are not favourable,—~I have now a memorandum before me by an
expert in Western Medicdl soience which speaks in remarkably scathing
terms on the soientific aspect of the Ayurvedic system—yet I quite . recognise
that many members, in fact nearly all the non-official members of this Council,
feel very strongly on the subject. Iurther, whatever may be the soientific
basis of these systems, it is undoubted that many, both Indians and Euro-
peans, have considerable faith in them, I have myself heard a very high
official of Government say that he has known of as many cures effected by
these practitioners as by any other class of dootors. Another consideration
weighs with me in this matter, and that is the one which has been put forward
by the Hon’ble Mr, Barma. Medical administration is going to be & provincial
subject. It is also going to be a transferred subjeot, as I understand,
and it is, thercfore, a matter in which the Ministers and the Legislative
Oouncils will exercise great authority and for the administration of which
they will be respounsible. It is, therofore, quite possible and even probablo
tha{ they will uso some of their resources for finanoing or aiding dispen-
sarics and various iunstitutions worked on the Ayurvedic and Unani Tibi
systems. In fact, I believe in some provinces that is the case at present. That
being so, the question of having a ccntral institution in which the system can
be properly taught is of considerable importance. The institution to which
the Hon’ble mover refers has also received recognition from Government in the
fact that the foundation-stone was laid by His Excellency Lord Hardinge when
Vioeroy, and T am told, though I have no authority for this myself, that His
Excellency Lord- Chelmsford will open the building. I do not know the
authority Jor that statement, but 1 presume the Hon’ble Member has not made
it without being satisfied that it is correct. Another argument_ that presses me
is this. It was only a short time ago that I was speaking of co-operation
belween officials and non-officials, and I spoke of the necessity of this not
being one-sided, that is that while asking the assistance of non-officials
we should show that we are anxious to work in with them and accept their
recommendations when we can do so. I cannot pretend to have any knowledge
of the value of these systems of medicino myself, and I am bound to
admit that the soientific advice I have roceived has little to say in favour
of these systems, but I am anxious here again to meet Hon'ble Members.
I recognise also that much of the criticism comes from persons who would
naturally not be inolined to favour any system other than their own. It is
also quite clear that facilities for medioal treatment that at present
exist are very inadequale for the needs of the country, and it will be very
diffioult, if not impossible, for many years, for the Government to train a
sufficient number of personsin Western methods of medical science. Bearing
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all these considerations in mind, I am propared to go as far as I can to meet
the Hon’blo Member in respect of this Resolution. 1 cannot, of course, and
he does not really expect this, promisc to make a grant of Re, 6 lakhs to an
institution which has cever, I think, asked us for it, and for the omployment
of which sum we have no definite scheme before us, or anything of the kind.
Nor would I, for one, think of approaching the Finance Department for a
grant on the information bofore me.  Bometime ago I offered to receive a
deputation from the authorities of this Institution, and to my regret thoy have
not thought fit Lo come near me, but I an prepared to say that, if I receive
& scheme which, 1 think, I can conscientiously support to the Finance Depart-
ment, I will do so and endeavour, so far as financinl exigencies may permit,
if the scheme scems & sound one,to secure o grant for it. The amount of
that grant I cannot possibly say. It will depend largely on the character of
the scheme, largely on the goold-will of my Hon’ble colleague the Finance
Member, and largely on the financial cxigencies of.the momont. I wish
however al present to make it clear to the Council that I accept, so far as [
am in & position to do so, the principle underlying the resolution of tho
Hon'ble Member. " '

The Hon’ble Pandit Madan Mchan Malaviya :—“ Mr Vice.
President, as one interested in this institution I thank the Hon’ble the Home
Member for the promise of support which he has made for it. It will be un-
necessary for me to take up any more of the time of the Counocil, but I wish to
say this much, that the reports and opinions which have been expressed Ly
those who are not practising these two auncient systems should always be
received with a oertain amount of reserve. These two systems have existed in
this country from very ancient days. They are boneficent systems. Milliocs
of people have benefited from theso systems. Even now, when we acknow-
ledge with gratitude the advances wade in the European alopathic systems
we find that in important places wvaside and Aakims are effecting cures
in cases often givenup as hopeless by other practitioners. I know from
personal knowledge many cases of kabirajes practising the Ayurvedic
system sucoessfully in cases which have been given up by practitioners of other
systems. I know also at this moment that a very esteemed friend of mine, a°
very wealthy man, having tried othcr systems, has now called a hakim from
Delhi to treat him when his case is considered to be nearly hopeless. I could
state many instances, but I do not think it is necessary to take up the time of
the Council by doing so. T will only ask my European oolleagues to take onc
fact into consideration. The Ayurvedic system is more ancient than any other
system prevailing in history, and it bhas its body of literatare, it has its own
science, it is not an empiric system. It has not developed as modern soience
developed. The progress made in ordinary science during the last 100 years
is & matter for sincere congratulation, particularly on the question of surgery
in which the progress has been immense. Also in the matter of medicine,
the physician’s work, the progress has been very great, and we feel grateful that
this progress has been achieved. But we must not overlook the very great
advantages which the system of Ayurvedic medicine and the Yunani system
do confer upon the people who resort for medical help and relief to the practi-
tioners of these systems. Also it should he borne in mind-that the tendency
in the teaching of both these systems new is to incorporatc the advances made in
the modern systems and teach them along with what is obtainable in the ancient
systems. There is only one other point to which attention should be drawn.
When the Government of a conntry like ours finds that vast numbers of poople
resort to a particular system which is prevalent in the country, they ought to
adopt one of two attitudes. They ought either to aocept the advice of the

eople who resort to-those systems for relief and support the systems, or if they
1ave 8 doubt they ought to appoint a committee of ecientific men, upon
which representatives of these systems should be invited to sit, to sift the
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whole matter and to place the report before the Government which would
relieve the Members of the Government of any doubt or distrust of the
value of these systems. I am confident that if such a committee was
appointed, if the matter was examined, the Government would be satisfied and
it would be a matter of satisfaction to all to find that these systems have
inherent merit in them which ought to be encouraged. 1 am very glad

therefore that the Hon'ble the Home Member has promised to support this-

institution. 1 hope this support having beeu promised, it will not merely
encourage the present institution which has been referred to, but othier institu-
tions also and that the ariny of workers who are working to administer relief to
our fellows-subjects will greatly be increased to the satisfaotion of all interested
in the rolief of human suffering and in the preservation of health.”

The Hon’ble Khan Bahadur Ebrahim Haroon Jaffer :--6-%0r.v.

“ 8Sir, I am glad that my Resolution has been so well recoived by tho members.
of this Council. Imust also thank the Hon'ble the Home Member for his sym-
pathetic reply. I hope, when the scheme is placed before him, he will not
only consider it favourably but liberally. We have had enough of sympathy
in words, but nothing has so far been done praotically. It is iigh time now
that something was done to encourage this sort of medicine. In view of the
assurance of the Hou’ble the Home Member, I beg your permission, Sir, to
withdraw this Resolution.”

The Resolution was, by leave of the Council, withdrawn.

RESOLUTION Rk APPOINTMENT OF AN INDIAN AS
CHIEF REFORMS COMMISSIONER.

. The Hon’ble Mr. V. J. Patel :—* 8ir, I rise to move the following 6.33 v.x.

Resolution :—

‘ This Council recommends to the Goveruor (eperal in Council thut the amount of
eneral resorve entered for unforesecn requirements under the head ¢ Miscellaneous’ be inoreased
Ey a sum of seventy-five thousand ropeos which should be allutted for the appointment of an
Indian as Chief Reforms Commissioner, and for the payment of the travelling-and other exponses
of members of the Informal Advisory Committee on rules already appointed and hereafter to be
appointed ’, '

“ Bir, this is a very important Resolution. It raises two ivsues. In the
first place I want that provision should he made for the appointment of an
Indian as Chief Reforms ‘Commissioner and, secondly, I want that provision
should be made to meet the travelling and other expenses of members of the
Advisory Committee already appointed, and mark the words ‘ hereafter to be
appointed.” . ’

“1 take the second point first. There is already, as this Council is aware,
an Advisory Committee appointed by the Government of India to consider the
draft rules and regulations under the new Reform Act. That, I understand, is
not the only function of that Committes. It has also to advise the Government
of India from time fo time on matters arising out of the reforms, so that the
Oommittee will not cease to exist as soon as this Session is over, but will have
to continue its sittings hereafter in April, May, June and July ; in fact for all
the year round till the new Councils come into existence. Well, 8ir, when I say
that provision should be made to meet the travelling and other expenses of ths

members of the Committee hereafter to be appointed, I mean that the .

Committee requires to he strengthened ; some more members ought to e added
to that Committes. Asitisall the provinces are not represented on that
Committes. I find that Assam is not represented ; I also find that the Central
Provinces are not vepresented ;'Burma is not represented, It is neccssary, Bir,

-~
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that there-should be representation on that Committee from every provineo.
Oonsequently, additional members will kave to be put on that Committee ard
their expenses will have to be paid for. Meetings will take place at 8imla and
othor places from time to time till the end of this yesr. Not only is there no
representation from all the provinces, as I say, but all the interests are not re-
presented. I know, asa matter of fact, that the BEuropean commeroial interests aro
represented on the Committes. Thero are two non-official European members of
this Council who are members of that Committes, so far, as-I understand,
but not one single member of the Indian commercial community is there.
And what isthe result? 1 understand—I am not giving out any secrots because
Tam not a member of the Commitice; T tell the Council what I have heard
for what itis worth-—the other day a question was discussed whether there
should be two European commercial members on the Legislative Assembly
from Bengal as proposed by the Government of India, and the two Euro-
pean members of the commercial community who were members of that
Committee pressed that there should be threc. There was no one on the
other side to represent the Indian commercial interests, with the rosult that
the Committee rcocmmended that there should be three European mem-
bers and not two. I do not know how far that is true, but perhaps the
Hon'ble 8ir William Marris will be able to explain the matter. What I ask
the Council to do is this. Let therc be representation of all the prinicipal
interests on that Committes, the Indian commercial interests, landholders’
interests, and tho like. I do not want to go into the question whether the
political bodios particularly the congross and the moderato conference should
have representation on the Committee. I should like to see all interests
represented. If my view is accepted, you will have to make provision to pay
the travelling and other expenses of those members.

“The second point is, I want an Indian appointed asjthec Chief Roforms
Commissioner. Sir, there is a good deal of talk about oco-operation now-a-days.
My submission to this Council is ‘let us begin co-operation in the Reforms
Office itself.' That is the place where co-operation must begin. The Reforms
Office is there for tho purpose of advising the Government on the rules and
regulations to be framed under the new Aot and on various other matters that
may hereafter arise in connection with the reforms. Now we know, we have
been told times without number, that the Minto-Morley reforms failed because
of the rules that were framed by the Government of India under the Aot. Let,
us therefore fake lesson from past experience. It is absolutely nececssary
that Government should take the representatives of the people into their
confidencein the matter of framing these rules and regulations. Itis much
better, Sir, in my opinion, that an Indian should really be in charge of the
Leforms Office, as the head of it. Let us Indians be responsible for the making
of these rules. ‘

“Tt way be said that well, there is the Hon'ble Bir William Marris, who
has already been appointed and he has been working for some time past, and
how is it that I now come forward with a proposal for the appointment of an
Indian as Obief Reforms Commissioner? Well, it may be said that
he has been there and doing the work and there is no reason why
there should be any change. I do not complain. We know the
Hon'ble 8ir William Marris. We know his views. I have great respect
for bim, and I kuow that he has been associated with this question of reforms
long before the announcement of August 20th, 1817. In faot his name was
associated with 8ir Lionel Curtis who came in 1916-17 in search of some
constitution for India. Subsequently Bir William was associated with the
two distinguished authors of the. Reform Report. We find his name promi-
nently mentioned in the report ; we also know that he was associated with the
despatch of the Unitea Provinces Government on that Report. We know that
despatoh very well, and we also know .that he must have had a go:d deal to do
with the nine des&uoha that were sent on the Beform Report by the Govern-
ment of India to the Beoretary of State. All these things we know, and we there-
fore know his liberality of views regarding the Reforms. We may not mind all
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that, 8ir. But I am surprised at the oolossal ignorance of the Hon'ble 8ir William
Marris on important questions conneoted with thc prooeedings of the Joint
Comwittee. The other day I asked a question whether it was not a fact that
Lord Selborne in the House of Lords stuted that there would be four Indisn
Members of the Executive Council of the Governor General, and what was
the reply ? Up jumps Sir William Marris and says ‘ the Hon’ble Member
must give notice of the question.’ Now, Sir, I ask this Council seriously to
consider whether the Reforms Commissioner, the person who is in charge of
the Reforms Office, should or should not have koown what the Chairman of
the Joint Sclect Committce said in his speech on the subjeot of the number of
Executive Council members of the Government of India, that is.a thing
which T cannot understand.
“The second poiut to which I should like to invite the attention of Counoil
is regarding the Indian National Congress deputation. I asked & question a
few days back whether thers were any members of the lndian National
Congress depufation on the Reforms Rules Committee. The Hon'ble Bir
William Marris said he did not know the personnel of the Indian National
Congress deputation. Well, Sir, if Le had only seon the proceedings of lord
Selborne’s Committee which contains among other things, the memorandum of
cvidence submitted to the Joint Committee by the Indian National Congress
Deputation, he could have easily got the names. Sir, it seems to me ho has
not cared to know these things, and it would be much better therefore from all
points of view that we should have an Indian who knows these things, who
~has worked in the Legislative Qouncils, local and imperial, who realises the
dificulties, who can understand how the new reforu;s should be worked,
and why and how the Morley-Minto Reforms failed. "8uch a man is the
proper man to guide the destinies of the Reforms Office, I have great respect
for Bir William Marris, and I know my friend, the Hon'ble Mr 8. N. Banerjea
ave him a certificate only the other day, but there it is; the faots must be
aoed; he has disolosed deplorable ignorance of most vital things which a
Reform Commissioner ought to know. Under these ocircumstanops, I submit,
Bir, the Government should take us into confidenee and appoint an Indian as
Reforms Commissionor. With these words I move my resolution.’

The Hon’ble Mr. Kamini Kumar Chanda:—*8ir; I would ¢.45 r.x.
like to make one suggestion to my Hon'ble friend, Mr. Patel. Instead of
askiug for a Chief Indian Reforms Commissioner, I would suggest that he
-should ask for a Joint Indian Commissioner to be associated with Bir William

Marris”

T’he Vice-President:—“I am sorry I cannot acoept auy amend-
ments.” ]

The Hon'ble Mr. Kamini Kumar Chanda :—*“I am not pro-
posing any amendments.” '

The Vice-President:—*1. must -ask the Hon'ble Member to
addresslhimse]f to the resolution, and not to something which is not before the
Council.”

The Hon’ble Mr. Kamini Kumar Chanda :— That is the
_only suggestion I have to make. I support the second portion of the Hon'ble
Mr. Patel’s resolution.”

The Hon'ble Sir William Marris:—“S8ir, when a few days¢-iorx.
ago a resolution was moved in this Council on a matter very cognate to that of
‘the Hon'ble Member's . speech, I ventured to ask the Hon’ble Mover of
.that resolution to remember the old proverb about the unwisdom of
swapping horscs when you are orossing & stream, T think that perhaps the
same applies to the Hon'ble Mr. Patel's resolution now. It may be that you
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do not very much like the horse you have got, indeed, I gather that he does
not, But against the advantages of getting & mount that you would prefer,
itisas well to take into account tho inconvenicnoe that may result from
the wetting you may get in the process. This strcam whioch we arc orossing
is not altogother a little rivulet; it is a broad stream, and w¢ do not hope to
got to the other side before the end of the year. When we do emerge on the
other bank it has been arranged that tliere shall then be a considerable change
of horses. Boveral old stagers are going to he relieved of part of their load,
and some new and uatried bluod is going to assume part of the burden of the
admijpistiative harness. Is pot that the appropriate time to make a change
when we are safely across and know where we are ?

“ I gather from what the Hon'blo Member snid thai his main objection to
the arrangements that have been made for- the charge of the Reforms Office,
(though he hedged it round with plenty of reservations), is that tho Hon'ble
]gunt-lcman objects to iy association with this officc on the ground that, when
e had elaborately prepared two supplementary questions for me in this
Council, I asked for notice of one, and zave the only auswer that occurred
to me on the spur of the moment in reply to the other. It was a perfectly
tiue snswer, and in the oircumstances it appeared to me a satisfactory answer.
I said that 1 could not charge my memory with the exact personnel of the
Congress deputation to England. I do not sec why I should bave done so : and
I gave the only possible answer. The other matter that the Hon'ble gentleman
alleges against me is that ho put another supplementary question and that I
asked for notice of it. Now the Hon'ble Member's original question had been
apswered. Then, he, having read through various blue-books and having
found in them the material wherowith to lay a train, fires it off in the shape
of a supplementary question. Aoccordingly I asked for notice; I said that I
required time to 160k into these blue-booﬁn and to verify the veferences that the
Hon'ble Member had studied so long beforchand. I do not believe- that any-
body standing in my position could, without wading through hundreds of these
pages beforehand—nor even then—give an answer straight off to any conoeivable
supplementary question that the Hon’ble Mr. Patel has elaborately prepared
beforehand. I say that if the Hon'ble gentleman has nothing better to allege
against the conduct of the Reforms Office thau the faot that on two occasions
his supplementary questions were answered in the only possible way in which
they could he answered, then I say that his case is indeed & weak ope.

“The Hon’ble Member briefly indicated some of the qualities which he -
thought suitable and desirable in the officer who had charge of this work. I
suppose that the Hon'ble Member has given this matter some thought as a
sagacious man, he bas considered, I suppose,  what the nature of the work is
and what the problems are with which it is concerned. He sees that the officc
is there, in the first instarlco, to deal with a re-adjustment of the rclations
between the Central Government and the Local Governmonts, between the India
Office and the Government of India ; and again that the Reforms Office is con-
cerned with some re-adjustment of the internal relations betwesn the various
executives and legislatures. 'Cherefore I can conceive the Hon’ble Mr. Patel
saying to himself ‘ For the charge of this office let us look for sumebody
wbo has bad administrative experience, who has been in a local
(Government and alsc assooiated with the Government of India, who has
also been in a local Council and in the Governor General's Couucil  As
the office has a good deal to do with the. relations betwesn the
Beoretary of Btate sand the Government of India, it would be as well
if the offizer had also sccn som thing of the India Office.  As there are questions
of ministers coming into being, as & ministerial system is to be started, it is
desirable to look 1f possible for some one who has dealt with or who has prao-
tical acquaintance of dealing with ministers in being. Parliamentary electiors
on & large scale also are in contewplaticn, and it is therefore desirable that you
shiould get somc one who las if not actual experience of such business also,
at least some one who Jas at all events had the experience of watching a parlia-
mentary election.’
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These then, T suppose, arc the sort of qualifications that you would look
for. I havc omilted to wention three other matters of some impnrtance
which are involved in all the various parts of the scheme, Some knowledge
of constitutional law and of finance and of the working of the services is
clearly tequired, and some acquaintance with such matters would therefore
be an element of valus. Now the Hon'ble Mr. Patol may (el me that in
cnumerating these eight or nine points, all of which seem to ba fully just and
reasonable, [ am settingup an impossibly high standard. I think the answer
to that suggestion is a simple one ; namely, that if it had not been for ofher
chances which T am snre cvery ono bere regrets, we should have had in an
ex-member of this Council one who possessed in a very unusual and extra-
ordinary degree exactly all the qualifications that I have enumerated for the
purpose. If the period of Lord Meston’s service in India had heen prolonged,
I think it could not bave been denied that he would have been’ the
ideal person in evcry way for this work. He possessed all those varied
and numerous gualifications. Well, circumstances have otherwise willed and
Lord Meston may help us in another capacity and another place, but he is
unfortunately not bere to nudertske the charge of the reforms work.

“I do not supposo, Bir, that it would be proper or seemly for me for a
moment to attempt to justify or give reasons for the selection that the Govern-
ment of India made when Lord Meston was not available. But what I have
_to do is to apply the premises 1 have suggested to the proposal before the
Council. ‘I would ask the Council to consider whether these propositions
which I have put forward, these qualifications which I have suggested, are or
arc not substantial and reasonable propositions, Either let the Hon’ble Mecmber
show that they arc not reasonable, or let him show in the alternative th:t
the one qualification which he has put forvard, that racial qualifieatiou
which indeed he bas put forward in all its nakedness, let him show that
that is an over-riding oonsideration of such moment and value as to wipo
out all others Because, Sir, if he cannot do that, then il seems tp me
that. it must bo admittel that from no fault of theirs but .from the
mere ciroumstances of the case the fleld of selection of an Indian gentleman

}:ossessing the required qualifications must be a restricted one I do not
" know who the Hon'ble Member had in his mind for this appointment, he
did not indicate anyone, nor do I think it seemly to make any suggestion. But
I aw reminded that he did state qualifications, Sir, and it appears that thoso
qualifications, so far as he stated them, would apply to a gentloman sitting
within not a very large radius from where the Hon'ble gentleman himself sits
in this Couneil. '

“ As regards the question of travelling allowance which the resolution also
raises, I may say at once that of course provision will be made for that, and for
that purpose there will be no need to enter any special aum in the Budget.
But 1t is obvious to Council that the Hon'ble Member's concern is not maiunly
with the question of such allowances.

“Ido not conoceive, 8ir, that the question of the composition of the
Committee, or of the operations of the Committee, regarding which the Hon'ble
Member appears to have gathered some insscurate information—I do not think
that these matters are sufficiently germane to the subjeot of this resolution for
it to be necessary for me to enter upon any disoussion of them. The Hon’ble
Member has already had the opportunity of discussing the composition of the
Committec once already and its function is to advise the Government and
not to report to Counocil. For thesa reasons, Sir, I do not suggest to Counoil
that they should accept this resolution.”

The Hon'ble Pandit Madan Mohan  Malaviya :—* Mr. 65
Vice-President, I consider it unfortunate that we should have had this
disoussion, and this Resolution should be open to the attack, to the criticism
that the suggestion has Leen put on a racial ground. I also consider it very
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unfortunate that there should heve been so much discussion of a personal
charaoter in dealing with the question of the characler involved. I feel that
the oriticism on porsonal ground is most doplorable and T only want to say
this, that while I do not at all wish to say anything in regard to the personal
-gualifications of Sir Williamn Marris who has been appointed Chicf Commis-
sioner, it would pain me to disouss them and has pained me to hear the
discussion of thera. I would not go into the question on personal grounds, and
1 wish my Hon'ble friend Mr, Patel had put it in asking for preferenco for
another Commissioner merely on the ground of his being an Indian.

“I think we had a suggestion that we wauted tho co-operation of European
and Indian. The whole basis of the Reforms Act, the wholo basis of our
reforms and changes in the new coustitution to which we are looking forward
rosts upon the co-operstion of Indian and European. Therefore I would not
ask for the appointment of any Comumissioner merely ou the ground that ho
was an Indian, nor would I for a moment object to the appointment of a
Commissioner merely on the ground that he was an Indian. Having made
this much clear I would say ihat Iwish it had fallen to some other mowmber,
that some other member had been asked to reply to this Resoluion than Sir
William Marris, not that I think he said anything to which exception oan be
taken, but I think that it was due to him that some other member should have
taken up the answer to this Resolution. I think the only point whioh I will say
i this, that this is a matter which does require some serious and impartial con-
sideration. There is a feeling in the mings of many members of this Council, I
should say of some at least in this Oouncil and outside this Council, that in
asking members to consult, to advise the Government regarding Reforins, the
Government have not shown that large-heartedness which was expected of
them on such an occasion as this. 1 think the Advisory Board saould bave
been larger, and I think the suggestion that non-official niombers might be
asked to co-operate was worthy of consideration. If that was only done the
Board might have been still larger thav it is.

$'The President of the Indian National Congress, I understand, sont a
cable to the Secretary of Btate complaining of the composition of the Advisory
Board ; I should like to know- from the Government whether any intimation
has been received by the Government from the Secrotary of State with refer-
enco to that complaint. I should like also to know from Government why
is it that Government were not able to satisfy the request that the comgo:itiou
of the Advisory Board might be made more liberal or large. No, Sir, the
Hon’ble the Home Member has referred more than once to the desire of the
Government to co-operate with the people and has appealed to non-official mem-
bers of thie Council to co-operate. This wascertainly a legitimate appeal for him
to make. 'We on our side also appeal to him and to other members for co-opera-
tion in a generous spirit. Now I want that we should really work in that spirit,
and that the action of the Government should not be exposed to the criticisms
that they have begun to form and fostei a feeling that there are two parties
in this -Council and that the Government favour one pariy. I wish
the Government to guard against it, I wish also that the Government
should do all that they can to avoid the oriticism to which the regulations
framed under the Morley-Minto Reforms werc exposed. The Government is
aware, and my Hon'ble friend Mr. Patel has brought the question again hefore
Government that the Act which was passed by Government in 1908 was
welcomed with cothusissm by India. The Government is also aware that
the regulations which were passed under that Act were received with very
great disappointment. The fact has again and again heen mentiouned, and
when people have been blamed for not welcoming the Reform Act in
fair terms, they have again and again pointed to the fate which overtook the
previous Reform Act. The Government bave to see that no opportunily is
given for such criticism. We ought to show in this matter on both sides as
much large-mindedness as we can. The Government ought tlerefore to
consider whatever oriticism there is in -Mr. Patel's Bill iv regard to “the
enlargement of the Advisory Board in an impartial and fair spint {ree from
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auy prejudice arising from vcfercuces or discussions of a persona!l charaoter.
T thiuk at this stage there is time at Jeast for Government to re-consider the
position, The Hou'ble Bir William Marris has told us that it will not be before
the end of the year that this work will be completed. Well, that is, I supposc,
tho final completion of the work, but before that time there is ample opportunity
which should be availed of to consult the members of this Council as largely
ns possible. I hope the Government will consider this suggestion in the spirit
in which I put it forward. I repeat that, while T deplore the refercnces
of a personal character in this disoussion, 1 should say that there is justi-
fioation for tho complaint that the Advisory Uody is not cularged and that the
Government should approach the question relating to the formulation of the
rules in a larger spirit and the matter does require consideration, and I hope
it will receive that consideration from the Government.” .

The Han'ble Mr. G. S. Khaparde :—* Sir, I donot propose {0
take much time in placing my views before the Council on this Resolution.
"There are two points of view that bave occurred to me, and as they have
not been mentioned I should like to put then forward. ([n the qualifications
which are mentioned bf' the Hon’ble 8ir William Marris, he bas not stated
the qualification to which Ilook forward with some smount of solicitude
and anxiety, anditis this, that the framing of the rules will cover the
ground of the formation of the elcotorates and those- electorates will be
formed. In forming those eleotorates, however, I believe the views of all
those people who have laboured and who have done whai they could possibly
doiun order toorealo aswide electorates as possible, would bo very usefal.
We therefore naturally feel that the Commissioner to be appointed to preside
over this office should be one who has had some experionce of having worked
in India for clectorates of the kind which we seek to create, and this qualifica-
tion has not been mentioned by the Hon'ble Bir William Marns, and I
therefore partioularly want to put it forward. The Reform Scheme, as
I understand it, will stand a great deal by the kind of eleotorates that
would be created. o know that al present the vote is purely property
vote,yet it admits of being sp arranged that nearly all interests may be
represented in the new Councils, and my anxiety is to sce that these
new clectorates are so formed that all interests in the country nre
represented. 'That is onc part of our anxiety, and the reason why our anxiety
is inoreasod is that the rules framed now may be considered as unalter-
able for a pericd of ten ;years, which is rather a long period. If there-
fore the electorates are mot properly formed and they do not work well,
I am afraid we shall all have to stand the criticisms that will be made on
thoso rules and ou the consequences of those rulcs. 8o I feel that it is our
duty to get those electorates formed as well as we cau.

“Thon there was a question put which I did not expeot here, as to what
candidate the Hon'ble Mr. Patel had in view, and that the candidate would be
within a certain radius or at the apex of a triangle or whatever it might be,
My reply to that is, if the Government will kindly accept this proposal, then
it will bo time to put forward a candidate and disouss bis relative merits. At
this stage it is not necessary to see what candidate is going to come forward, or
what particular person the Hon'ble Mr. Patel has in view. There is a further
qualification which I like to put forward and which has not heen put forward,
and it is this, I like that this new scheme should be the joint production of
Buropeans and Indians. I am aware that there is an Advisory Body, but this
hody has no constitutional oxistence. There are no rules, and there is nothing
to show that the views of a particular majority or of & particular person will

revail or suoceed. If it was a sub-committee appointed by this Hon’ble
ouncil I would understand the rules, and I would know how the committee is
being worked. As it is, I do not know how the Advisory Board is being worked,
and I believe the outside public would imagine that thers were no rules beoause
they were not placed before the Council, nor were they disoussed and passed

IR AN
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through the Council, nor were they subjeoted to thec riticisms of this Cauncil,
I do not wish to speak of the composition, however, but the quatification comes
in here that by appointing an Indiap gontleman to the chief place in that office,
the public will bave a guarantee that therc was an Indian associated with the
Hon’ble Sir William Marris and that everythiu%that oould be dono has been
done. Ifitis not doue, then there will be, as my Hon'ble friend Pandit Malaviya
said, ground for some people to imagine that their intercsts or their point -
of view has not been considered. These are the remarks that I wish to put
forward, and I hope and trust they will appeal to the Council.

“ With these few observations I beartily support - the proposition moved hy
thc Hon'btlle Mr, Patel.”

, The Hon'ble Mr. V. J. Patel:—“1 lave nothing lo say in
rep y" .
Vice-President ;:—“ Has the Momber in charge anything to say 7"’
ir? The Honble Sir William Marris :—"1 have nothing to say,
ir.". - .
Tho Resolution was put and rejected.

FINANCIAL STATEMENT FOR 1920-21.

Trigp Brage.
710 r.u. The Hon’ble Mr. W. M. Hailey :—“I beg, Sir, to introduce the
heads of the Finanocial Statement for 1920-21, Revenue and Expenditure,
which stand in my name :—

Revenwe. Espenditure,
Opium. Refunds.
Interest. ‘ Opium. -
Mint. Stamps,
Receipts in aid of superannnation. * Income Tax, ]
Exchange. : Interest on obligations other than the
Miscellaneons. Public Debt.
Mint. *
Civil Furlough and Absentec allowances,
Superanuaation Allowances and Pensious.

;. Exchange.
' Misoellaneous.
lteduotion or Avoidance of Debt.

“These heads are largely techniocal ; the points of general interest have
either been dealt with in my Financial Statement, or have formed the subjeot
of resolutions which have already been before the Conncil or are still being
discusred. T do not, therefore, propose to detain the Council with any intro-
ductory remarks on the subjeot.”

RESOLUTIONS RE SALES OF REVERSE COUNCILS.

(SIEX'S The Hon'bie ‘Rao Bahadur B. N, Sarma:— “S8ir, with
your leave I shall take the two resolutions on this subject together and make
my observations in regard to them.”

The Vi co-Présicient :—* Certainly, Nos. 24 and 26.”,
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The Hon'ble Rao Ba.h#duf B. N. Sarma, :(—" Thoy arc :—

‘ This Council recommends fo the Governor General in Council that the deficit durin
1919-20 be veduced Ly € crowes, the suid sum heing deducted from the loss on sales o
Reverse Councils vhown in paragraph 152 of the Explanatory Memorandum,” and

‘ This Council recommends to the Covernor General in Coupeil tlat iun ¢ Interest
seceipts X11 * the receipts in England during 1920-21 be raised by £191,000, the decresse
in tbe revised fignre for 1910-20 provided for owing to an anticipated reduction in the.
amount of investments for meeting reverse drafis on London . .

“ Bir, the subject-matter of the two Resolutions is practically identical,
the questioning being as {o whether the Council would advise the Government
of India to stop immediately the sale of reverse drafts on London under the
existing circumstanoes. The first Resolution deals with whatis to be done.
during the few remaining weeks of 1919-20, and Resolution No. 26 deals
generally with the poliey in 1920-21. Well Hon'’ble Mombers will excuse
me for undertaking the task of bringing to their notice the considezation of this
highly techni-al subject. 1do it partly in response to a strong feeling on the part
of the Indian publio that the Government aro losing heavily and uunneoessarily
by the sale of Reverse Councils, and chiefly because as far as I have been able
to understand the subject subject tocorrection, I have felt that there is ample
justification for the feeling of unrest among the Indian public, especially among
the Indian commercial community who have sent me numerous telegrams
on the subject, and who have been agitating the matter in the Indian press.
I belicve, Sir, it is generally understood that the object of the Government
in selling these drafts is for the purpose of maintaining the exchange at a
ypiform level. The Governinent possibly feel that ualess they do it, exchange
may break away from the point-at which it ought to romain, and that inasmuch
as it is parb of the onrrency polioy of the country to so maintain it, whatever
temporary loss may bo incurred in doing so, the Government are justified in facing
it, although for the time being the public may bealarmed thereby. Well really
if in the general interests of the courtry and following the true spirit of the
recommendatiors of the Chamberlain Commission, the Commission of 1898-99
aud the report of the Ourrency Committee of last year the Government had
been doing this, thero would be something to be said for it ; but L think, Sir,
that, although the Government may bring themselves within the- technical
meaning of the term ‘ weak exchange’ as it may be loosely interpreted, I think
the objeot of sclling these Reverse Councils is not really what the framers of
these recommendations had in their minds when they suggested that the
Government should have practically unlimited power, a power subjeot to little
ocontrol, to soll freely Reverse Councils. Now 1 will just read a few extracts
from these various reports for the purpose of showing that Reverse Councils
should be sold only if it be absolutely necessary to do 80 to keop the Secretary

- of Btate in funds, or to adjust the trade balance against India and in order to .
support exchange at particular times of severe stringency, and that the objeot
is not merely to benefit trade or individual persons who may like to remit
{unds from one country to another. That is not the object, amf my point is the
first ocondition docs not obtain and that duting 1919-20, taking every month of
the year, you find a large excess of exports over imports so that at no period can
it be said that the trade balance has becn against us. And even taking into
account the Council Bills which havebeen sold by the Government during the
period running from April to December for which alone I have figures, there is
‘nothing to show that the trade adjustments of the country really necessitated the
removal of funds from this country to England in order to adjust any trade
balance. If this country had to pay in gold or whatever may be the equiva-
lent of gold, for the purposc of meeting an adverse trade balance, certainly
I would not have had anything further to say ; we .must incur the losses for
the purpose of maintaining our exchange. But I think, Bir, that criterion ,
does not oblain in the present circumstances.

‘“ Then there is another point. I shall mention it and try to justify my"
position - with reference to the recommendations of the commissions. The
Smith Committee as well as the Chamberlain Committee practioally contems-
plate a free inflow snd outflow of the precious metals, snd they say -that if the
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trade balance is suoh that gold might be exported from one conntry to
another and the exchange is likely to fall, in order to keepup the exchange
at a partioular level, whon it is weak Government would have to prop it up.
But my submission is that here there is no adverse balance against us for
whivh we have (o remit funds, and the other conditions do wuot exist forthe.
simple reason that you have no free import of gold here. Ther: is nofree
export of gold. Atany rate there would not be any esport of gold for the reason
that gold is dearer hete than outside Indin. Again, supposing a man had to
remit funds now, he cannot say that he has to do it because ho cannot obtuin
trade bills inasmuch as the exports are in oxcéss of imports, if the market be not
wanipulated. Whatever way be the handling of the mechanism of the ex-
changes by the exchange market, the stock exchange banks horeseem to think
that their buciness is ouly to make a profit and leave all the loss to the Govern-
ment. Whatever may beartificial condition created, my submission is that thero
must be some justifioation for the Goverument or the exchange market to
come forward and say ‘here on account of adverso trade in order to meet
this balance of trade, we cannot meot the import trade bills; consequeutly,
Government must come to our aid.’ That they cannob say now.

“Then the point is, if it is not for th: hencfit of the trade really in the
*striotest sense of the term, for whose benefit is it? A man possibly during
the war kept his money here whon he would have recvived only .s. 4d. Now
he fluds it pays him to remit money to kngland. What is be to do? If he
were to seud, his notes, nobody would take them in Eogland; if he were to
send his silver rupees, nobody would take them there. Therefore, he wants
gold or pounds sterling. Now, if he goes to the market, ho has to buy like
anybody else, and the market rate is considerably above the exchange rate.
Iv'is ahove Ks. 16, was sometimes as rouch as Rs. 23 or Rs 24 per tols, or it
mny be lower, but it is above your exchange rate, considerably above that
rate. If he buys gold in the market, it will not pay him to send it to Bogland,
or, at auy rate, he will lose on it. Therefore, lic uses the mcohanism of the
Governiwent for transmitting whkat he would not otherwise do in his own
interest; through the freo market or such market for gold as might exist. Here
he wants to use the mechanismn of the Government to pay Rs. 7 or Rs, 8 into
your Paper Currenoy Reserve and ask for & pound, the pound meaniog really what
he hopes would in a very short time be equivalent to Rs. 10 or a much larger sum.
He wants to make a profit at the expense of the Government. My submission,
therefore,’is there is no export point and therois no such thing as supporting
an export point. The Currency Committee, as I have put it already, recomn-
mended the immediate adoption of the removal of all restrictions with a view to
enable the Government to meet a normal courss of free interchange of metals.
It is then that this question of weak exchange and stroug exchange will some iu,
and then it may be that the Government woald and could rely upon the recom-
mendations of the Ourrenoy Committee for romilting money to support ox-
change, but when they retain the restrictions for cortain purposes they ought
to retain the restrictions for other purposes. After all, is there such a thing
as o steady exchange now ? It is 2s. 7d. oue day, 2s. 8d. a second day and 2s.
10d. the third day, and with a variation in the American oross rate it is possi-
ble it may be still further depressed aganist England if India's resources ard
ot at her disposal, and it may be that your 2s. 10d. rate may still remain not-
withstanding your refusal ‘to sell, leaving it to the stock exchange banks to
take further risks or to ask for a higher discount. These recommendations
have no application whatsoever in the case of abnormal conditions like the
present. Here is the first answer. First of all Reverse Councils may be drawn
against the treasury balance in Bngland which may be in exoess of the Seore-
tary of State's reﬁimlpeiits. I do not believe that there are any such bloat-
ed balances with the Becretary of Btate becausc you propose that some part
of the Treasury Bills and some part of the securities would have to be sold
and the interest thereon reduced, and I take it that the first condition does not
exist. Then the'gold standard reserve was considered to be your first line of
defence. - That" first lire of defoncs, owing to caunses into which we need not
entet here, does not contain onme ounoe of gold. Therefore, if you were “to
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draw on it, you would lose heavily by the sale of securities. Then again, you
will have to translate into gold at a heavy loss which by a littlec waiting, say.
for six months or eight, you might save by sterling appreciating during the
interval. 'herefore, this forced sale of securitics is cxtremely undesirable
in the interesis of India, Liecause she will have to bear all the Joss.

“The conditions laid down do not obtain because you have really no gold,
s was recommended in the Chamberlain Commission's Report, in the Gold
Standard Reserve wherewith to meet it. You may have temporarily a small
quantity ; again in the paper currency what you havo is largely Treasury Bills
which all of us know under the present exohange conditions have depreciated .
considerably in rupee value. 'Therefore, those conditions which are to exist in
order to he able to meet these currency bille in terms of adverse trade do not
exist at the prescat moment. The Report of the Committee of 1898-99

stated ;

 We regard it as the principsl nse of a gold resorve that it should bLe freely available for
foreign remittance whenever the exobange falls below spevie point; snd the Governwent of
India should make its gold uvailuble for this purpose, when necessary, ander such conditions as
the circorstances of the time may 1 nder desivable’. ’

~ “For instance, the Government of India might, if the exchange showed a
tendency to fall Lelow specie point, remit fo England a corresponding reduc-
tion being made in the drawings of the Seoretary of State. '

‘“Commenting upon that (I think it is in 8ir ILionel Abrabams’ note)
says:-- . .
“As a matter of fact, there is, 1 believe, now & general conseusus of opinion that the
reserve, po far as held 1o provide against a fall in exchange, should bo vsed for two purposes
namely to supplement temporarily the resources of the Secretary of ‘State at timea when be is

unable to sell Cuuncil Bills except helow specic exporting point, and fo serve as a fund for
enibling an adverse balance of trade o be liguidated without a fall in exchange ’,

“ Now you do not allowny imports of gold except under license, and there
is no norma{npeoie exporting point, the scoond condition does not obtain at all,

as there is no adverse balance of trade.
“ “Then again, let us turn to the Report of the Ohamberlain Commission.
They say :— ' '
~ “On. the other band, the Reserve is not required (o provide for the conversion into
sovereigns of the rupeesiv circulation in India. Golds is world’s money and Indis, like
other greal countries, needs gold less for intevaal ciroulation than for the settlement of external
obligations when the bulance of trade is insufficient to moet them ’. '

“Then they say :

‘This being the purpose of the Reserve, its amount depends not so much on the amount
of ropees at any time in circulation as upon the growth of India’s trade and the extent of the
deficienoy which adverse seasons and circamstances may at any tims be reasonably expected to
prodace in the country’s power to liquidute immediately its foreign obligations . ‘

_ “There are & number of passages to the same effest. In the courss of the
evidence it was objected that London might utilise the reserves for ber.own
purposes in times of great crisis ; that suggeslion was indignantly 1epudiated by
the whole Committee. They said :

*The objections put forward to keeping it in London rest on the belief that the Reserve is *
regarded in London us being availuble to sapplement tho Bank of England’s reserve. There
is no foundation at all for this belief *, '

“ Then they go on to say that this must be the first linc of defence.
“ Turning to the Currency Keport of 1919 I find it stated :—

*Phe Chamberlain Commission recommended that the Government of India should

" make a public ndtificationr of their intention to sell in India bills on Lovdon at s price corres-
ponding to the gold export point, whenever they- were asked to do so, to the full extent of
their TEEOUrcES....o.s oot We thereforc recomwend  that the Government of India should be
auiborized to announce, withoot previous reference to the Becretary of Slate on each occasion,
their readinees to sell weekly a stated winoyut of -Reverse Councils {incinding telegruphic

transfers) during periods of exchangd weakness ’,
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“They refer to the Ohamberlain Comnittes's recommendation, and I take
it, Sir, that what is meant by weak exchange is, not inability of the exchangn
hanks temporarily to provide or say that they caunot provide bills at the day to
day fluctuating exchange that is now the courso of events, but weaknegs of
exchange on acconnt of inability of trado to adjust differences on accouat of au
adverse balance really running against India. How do the faots stand hero?
You find in Ajril the exports weré 23 and the imports 14 ; in May 21 and 13 ;
in June 20 and 11; in July 27 and 14 ; in August 26 and 16 ; in September 81
and 16; in October 28 and 16 ; in November 30 and 17; and in December 27
and 17 ; even excluding re-exports here the difforence wounld not be much ; you
find no month of 1920, in which there was not an excess of exports over imports.
I would like to have some explanation why trade bills éan find no ready adjust-
nent exocept it may bo becausethe exchange banks do not want to tuke any
risk and wish to travsfer all the risk to the shoulders of Government, that is on
to the publio tax-payer. If it was a merely artificial gain and loss, 8ir, I
would not mind it. There would be no real loss, if £100 were to bo
remitted from here on import trade and £100 sent back here in the
export trade; whether the remittances aro on a Is. 4d. or 4s. basis it does
not matter; it docs not make the slightest difference; but this is not of
that description; hero really you are sending out money which need not be
really sent; in aljustment of trade you are werely the post ofice; you are,
through the post oftice foa certain extent, remitting money at considerable
loss when exchange banks do not undertake remittances not for carrency
stability but to enable certain persons who want to send morey to do so
cheaply, and get that money back when it is dear; that is the long and short of
the whole matter. Then, may I ask this? We read in the papers that
there are £120 millions apphed for to he remitted by Reverse Oouncils.
Well, we find that the whole capital of the joint stock companies in
India is only 9Y crores. I am of oourse referring to the paid up capital,
not the nominal capital; the nominal capital may be anything. That was
in 1917 ; during the last two years considerable additions have been made to this
but not very considerable if we consider the amount of paid up capital; of
course any company ey advertise two, three crores or more nominal capital but
that does mot couni. I ask where does this money come from? You might
easily have assessed these people to excess profits tax because they mnade such
huge sums of money which they got iu at 1s. 4d. when the market rate was ls.
6d. or more, and now that they have got a chance they press Government: to
facilitate their remitting money at 2s. 10d. Is it to theinterest of’ the country:
to allow export of money from India when wo want every pie that we
can get to mobilise our industrial resources ? Asa question of polioy I submit
the present oourse of sotion is very dargerous. Of course there may
be temporary advantage if the Europsans sell their shares and the Indians
buy them; there is nothing which has not something good in it. But
I would strongly deprecate it, because we are not likely to attract British
ocapital for a long time and I should not like to drive away British capital,
because we cannot have.tdo muoch capital in this country. My submission is that
you should not allow export of capital in this artificial saanner with these artifi-
oial aids. And for whoss benefit ? I can very well understand the Seeretary
of State being ocol .and firm over it. I was reading in a telegram that if
only Eogladd could send £60 millions or so in gold to America the cross ex-
change rate might be considerably bettered for “London. I oan understand
that each country will have to build up its gold reserves; but the Beoretary of
State should not allow the-people of India to entertain that suspicion, even though
there may be no foundation for the suspicion, that exchange is being manipu-
lated for helping the United Kingdom. I submit on the information available to
us there is reasonahle ground for entertaining that suspicion, and I submit it
should be the policy of the Government to remove that suspicion. Therefore, I

~submit there is absolutely no.justification for remittances in the pagt year ;- of-
course what has been done cannot be revoked ; but I submit you should stop it
from now. You have:lost about 18 crores; you had -to scll £24 millions,
ond you obtained 18:crores, I think, 8ir, thie 6 orores which I asked ghould
be deducted, would be the approximate loss on the sale of £8 during the

-
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next four weeks. [ canuot of course give the exaot loss, having regard to
the variation in exchange ; and the object with whick the figure £191,000
in tho estinate was adopted, was to protest against Reverse Bills being sold
daring 1920-21 and seourities beiug sold in an adverso market, whereas we
might have a chance of sterling recovering. I do not want the Gold 8tandard
Reserve or the British T'reasury Bil's to be now converted in an unfavourable
market ; but I think we should wait for a suitable opportunity; and
there is no difficulty abou* waiting for that opportunity il wo do not sell
Revessa Bills, | The Becretary of State bas said that the 1s 4d. rate should
oontinue to be adopted in keeping accounts ; and 80 long as we keep accounts
that way there is no necessity for us to convort those funds at the rate of 2s.
or at a higher figure. I would therefore strongly depresate this Gold Btandard
Reserve or tho other reserve hoing converted at the presont moment. These,
8ir, are the reasons for which I think I can ask the Government reasonably
4o re-consider their pusition and not sell any more reverse councils.”

The Hon'ble Mr. W. M. Hailey :—“Sir, I am nol at all sorry that 738 r.u

my Ion'ble friend has raised this guestiOu, as it is just now ocoupying a
great deal of public attention, and Iam plad, therefore, of the opportunity
of making olear what (tovernment's position in this matter is, and also,
I hope, of clearing away some of the misapprehensions which undoubtedly
exist in the minds of some of my Hon'ble friends in this Coumecil. I am
unable to accept the conolusions which Mr. Barma iavites the Oouncil to
endorse, and I am unable to accopt his Resolution. At the same time, I
wish to express my appreciation of the moderation with which he has stated his
‘case, a moderation which Las been singularly wanting in some quarters where
the case has been arguei agaiost us. My remarks will, I am afraid, take a
somewhat wide range and the Hon'ble Mr. Sarma will perhaps exouse me if
in the course of doing so I re-state, though in a different form, some of the
objections he himself has brought against our policy.

“There is & good deal in the presani position which must be some-
what puzeling to the ordinary member of the public, and I-.do not think
we have any right to complain that people generally should feel that this is a
matter whioh requires explanation. Let us take in order the points as they
no doubt strike the publio. The first is fbis. They sce, on the one hand, that
India's trade ie prosperous ; there was an excellent autumn harvest and there
is-a promise of a good' spring harvest. 8o far as tho ordinary men can see, the
balance of trade is not markedly against India; indeed, so far as actual
merobandise is concerned, it is still in India’s favour. Theoretically, therefore,
there - should not be any need for providing remittance to England.. Yet
he sees that the Govornment is not only selling sterling remittances weekly,
but is selling themn at rates which are usually more than 3d. shove the
rate which remitters conld obtain in the open market : that is, it is obtaining
fewer rupees for its remittances than it would if it sold them at the market
rate. It'is not unnatural, therefore, that thisshould appear to be nothing
less than tho giving of a bonus, at the expenso of tho Indian tax-payer, to those
people who are fortunate enough to get a share~of the allotment of Reverse
Councils. I take a second point. The offer of these Reverse Councils would
appear, - as the Hon'ble Mr. 8arma pointed out, to be » direct invitation to
people to transfer their investments to Kngland. It is not surprising, . I say,
that Hon'ble Members, knowing the great demand that the internal
development of India and the necessity for frceing ourselves of the inoubus
of  our floating debt are likely to make upon all our capital resources,
should feel somewhat perturbed at the sight of large transfers of capital
out of the country. Thirdly, the transfer of capital pufts a strain on the
money market, reduces the value of Government securities, and raises ‘the
rate of interest at a time of the ycar when money 'is required to move. our
exports. And finally, there is the consideration, which 1 myself mentionéd in
my specch on March 1sf, namely, that these sales of Reverse Couneils,
operate very considerably to reduce the gain by . cxchange which would
otherwise accrue to us. - The sale of direct Councils ati the present high
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rate of exchange would mean that London would have to pay moro sterling
to Jay down rupees in India; that thereforo would be a potential gain
to us; the sale of Reverse Councils, on the other hand, moans that we are
receiving in India only about R726 for £100 in Londou, though this £100
cost us originally abeut R1,600 to deposit there. That at all events- would
be the case as it would be put by our friend, the man in the sireet.

“ Now I have stated the facts as they would appearto the ordinery man:
and now, in reply, let ine go at once Lo the general principle whioh governs our
sale of Reverse Councils. I neced not, I am sure, go over again the reasons whici
{n'ompted the Currency Committee to advocate linking the 1upee on to gold.

know that my Hon’ble friend, Sir Q. Chitnavis, expressed a£esira to return to
the old state of things before the Tupee was linked on to sterling—which was
then the same thing as gold~but T think that ho alone of all those who have
discussed the question in this Council, would desiro to get back to a pure silver
currency with open mints, and with no attempt to give our rupee any ratio to
gold or to sterling. Nor, indeed, outside this Council, has th:e decision to link the
rupeo to gold been seriously attacked. But the Committeg, in linking the rupee to
gold, in their desire to mn{c it possible for us to maintain our- silver currency
by the purchase of silver on better terms than other people, took a Ligh figure
as the gold parity, namely, one-tenth of a sovereign; in other words, at the
present sterling price of gold the rupee is bound to have a high exchango value,
and it will not, when gold and sterling again coalesce, be helow two shillings.
Now let me pause to repeat onoe more some of the incidents attaching to the
high exchange rate we have aimed at establishing. It is not only that it is
intendcd to enable us to bay silver and thus save us from the nightmare of in-
convertibility. It aims at more; we hope to do somothing to combat tho high
l-vel of prices from which so many of India’s population are suffering. I will
add a further consideration, which is prompted by what my Hon’gle friend
Mr. Banerjea aod others emphasised during the general disoussion on Monday
last ; it relates to the effect which-we expeot our gains from exchange to have
on. our _ability to- relieve Provincial Governments of their contributions. As
the. Counoil knows, ‘we are boping to reduce the. all-India deficit to Rs. 6
orores. The result of this will be that the provinces as a whole will be Rs, 11
crores better off under the Reform Scheme than they would be otherwise.
As I pointed out on March 1st we have only felt justified in-making this
reductidn becanse-of the considerable savings which, with a high exchange, will
socrue to us in our home charges. I will not pursue this point further, use
I think it must be obvious to qve?' one here. All I will say is that Sir
Fazalbhoy Ourrimbhoy’s proposal that we should allow exchange to fall by stages
to 1a. 4d. would be little short of disastrous in this partioular respeot. We should
either have to take larger contributions from the provinces, or we should have
immediately to introduce fresh taxation tv finance the many schemea of
improvement which the Reformed Councils will desire to introduce. Taxa-
tion may have to come for that purpose; but we desire to defer the day.
T know that it bas been represented that what we call gain.is mot a real gain,
becanse what appears to be a saving to Government really comes out of the
pockets of the people, that is to say out of the pockets of the producer. The
srgument may be stated as follows :—Money sent home is of course only
equivalent to expcrts sent home. If Government has to send home £35 million
at Rs. 15 to the pound it bas to send 874 crores of rupees, and the producer gets
37% crores for his produce. By making the rate Rs. 10 to the pound
Government will, of course, send only 25 crores of rupees and the producer
will therefore cet 13} crores of rupees less. That is true as far as it goes; but
the argument goes only part of the way. The eame argument was, of - course,
applied when we raised-the rupee to 1s. 4d., and I do not think that anyoune
would now-a-days claim that the producer has suffered severely in the last twenty
years..  You call it an indirect tax ; but you cannot deny that it is in many
cases; perbaps almost entirely in the case of our monupoly exports, largely paid
by.the foreign consumer.. -And what is the alternative 7 -A low exchange and
high prices ; inoreasing:denrands for enhancement of wages and salaries ; and the
sogial and indnstrial disturbance which comes from the attempt of wagds ¢o
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oateh up tle rise in prices, If youadvocale a low exchang, leb us, at all eveits,
be clear what it will cost the country. Andif yoa want te abandon the Currency
Committec’s polioy, do let us havo--what we have not yet had —some definite
and cleaz-cut alternative,

“ Well, 8ir, I will continue 1ay argument. [t is an essential feature of our
exchange polioy, aud I quote here the words of orne of our oritivs, that we should
“not only provide for remittance from London to Tadia through Couucil Bills
at approximately gold point, but from India to London in time of exchange
weakuess also at gold point through the sale of sterling remittance known as
Reverse Councils.’ [t is simply an alterna{ivo to the export of gold. This is
no new matter—we have beeu selling Reverse Counsils for years ; we were selling
them this time Jast year, and unless we do so the exchange polioy docs not be-
come effective ; that is, trade does not get the remittance it requires at the ratio
fixed, aud tha whole policy of exchange breaks down. This is the rcason, and
the only reason, why we have sold Roverse Qouncils ; that is, to help trado to
get remittance at the fixed ratio. It is an effort in fact to maintain exchange
as near as possible to the gold point.

““ Well, 8ir, so much for the reason for selling Reverse Councils at all Itis
urged that therc was no reason t» follow our previous praotice i this case
becaunse there is not a genuine trade demand for remittance and that, I thiuk, is
one of the Hon’ble Mr. Sa:ma's points. It is urged and has been urged else-
where as well as by him that if the balance of trade is in favour of India,’
there canunot be a genuine trade demand for remittance Home. I reply that
it is exceedingly diflicult to separate the elementsin the domand. ¥ou cannot
gauge the balance of trade by looking to see whether ships are full or empty
at that particular moment ; we arc dealing not with freight, but with the
balance of demand for remittance one way or the other. We know that a strong
and insistent demand exists. It is undoubtedly a genuine trade demand
to a certain extent ; that is to say that over and above romittances to pay
for .imports, whiok are of course of high value, there is the demand (in
somo oascs antedated) on the part of companies for remittance of funds for
the purchaso of mashivery. Part, I admit, is & demand by persons who
werely wish to send their savings Home; and another part 1 also admit may
be an actual demand vy speoulators. As I have said, it is difficult to separate
the elements; just as it has been diffioult for us to estimate the total amount
of the money still awaiting remittance. We have been hoping weekly to see
the end of this; to sce export bills come out and the tide turn the other - way.
Our oritics allege that in any oase we Lave nof achieved our objeot, since we have
not waintained the theoretical eschange rate; there is a defluite gap botween
the market rate, that is, tho rate at whish exporters aie prepared to sell their.
bills, and the theoretioal gold rate. That is so, but I maintain that the
gap would be far greater if it were not for our sale of Reverse Ovuncils;-
and the larger the gap the further off are we from the realization of that
stability which the Ourrency Committee desidgrated, namely, fixity of ex-
ohange in relation to two shillings gold. What would be the consequence if
we yielded to the pressure placed on us and ceased to sell Reverse Counoils
at all ? - I can understand a demand that Reverse Counoils should be sold by
some different method, or at rates different from those at present in foreo,
but I must confess that I cannot understand the demand that the faocilities
for the exchange of rupes into external currency should be entirely with-
‘drawn. I see that in Bombay it is urged that we should let ex-
~change find its ‘natural level’. That is a catohword which does not impross
me. Used in the sensc in which that phrase has recently been used, thereis no
such thing asa ‘natural lovel’in exchange, for, whon one translates the
internal ourrenoy into another currcuoy, there must be some sort of common
denominator to which both currencies can be brought; it may be gold, it may
Le silver, it may be sterling, or it may be Spanish pesetas, which we take -as
our basis. The rupee must be linked on to something, and, if it is so linked,
then it must be at some definite rate, and this necessarily involves that we
.must sometimes be prepared to sell Reverse Counecils in order fo maintain
that rate. If Reverse Councils be' withdrawn ontirely, ‘then we should have-
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neither n -gold standard, nor a gold exchange standard, nor any kind of
standard at all. I bave 1o doubt that some of my friends here, who have
followed me so far, have neverfholess in their winds an objection which
they would probably put as follows: ‘This may be all very well as a matter
of theory : it may bethe proper and orthodox thing to support exohange; but
nevertheloss the effort tc support it is costing India a great deal of money ; and
that vast expenditure is unjustifiable merely in order to attempt, and to attempt
with only partial suceess, to aupll)ort- the high rate indicated in the Committee's
Report’. Well Bir, if there is a loss, and what is this loss due to? It is due to
the fact that the sterliny resonroes, from which Reverse Councils are now heing
met, were remitted Home at a lower rate of exchange than that which now prevails.
What I want to emphasise is that it is not the sale of Reverse Oouncils which pro-
duces that loss. The loss is there all the time potentially, and soaner or later it
must hecomo a reality. Take, for example, the sterling securities in the Paper
Currency Reserve. Sooner orlater those reserves must be brought back {o Indis,
if not by Reverse Councils, then in the shape of specie remittances of silver or
gold, and, as so0o as the re-transfer takes place, that loss immnediately becomes
spparent. There is no avoidiug the lnss, and the stoppage of Reverse Couvruile
would not make it any the less real. There is only one way to avoid the
loss; that is to get back to the 1s. 4d. exohange, aud I have already
described the oonsequences which this would, in my opiniou, entail upon
the people of thiy country. You cannot have the matter both ways. You
canuot (ake the benefit of the gain by exchange, and at the same time hope to
re-{ransfer your money to India at 1s. 4d. The loss you are now msking should
not be regarded as & loss; it is the expenditure vecessary to earn the advant-
agoes which, I am oconvinced, this country will gain, both in respeot of the
saving in tho Home charges and also in many other directions, from a high
exchange. I must again remind those Hon'ble Members, who are in-
olined to grudge the reduotion in our gains by exchange resulting from
the sale of Reverse Counoils, that if these ars withdrawn ‘altogether, and
exohange be left unsupported, there would be little prospeot of realising in
the future the permanent exchange gain upon which' we are counting. It is
not a question of throwing good money after bad ; it is a question of standing
up to a certain amount of present loss for the sake of the future gain. Well,
here again, I can fancy Hon’ble Members recurring to an argument which bas
been used more than once outside this Council and has been, I -think, in-
cidentally repeated here in the course of our discussions. I imagine the objector
saying : ‘This again is all very well—hut why is there all that money
acounulated at Home? Why bave you bad this big banking up of resources in
London which have to come out again at aloss? Why, 1nstead of juvesting
in ‘Treasury Bills at Home, did yon not adopt the proper method of paying for
India’s own exports by sending out gold?' Well, 8ir, I think the answer
to that objection is simple. It is not the fact, as bas been alleged, that we
adopted during the warthe perverse course of investing in London instead of
bringing out gold or eilver werely to conserve gold and silver for the London
merchant or banker. In the first place, we hrought out enormnous supplies of
silver. As for gold, I believe that every fair minged man would admit that
the policy of investing in Loxndon, instead .of bringing out gold, was
in tho interests of the whole Empire in & time of war, and not in the interests of
the London money market. England, France, Amerioa, all found themselves
under the imperative necessity of conserving their gold resources. I have
seen the statement made that no neutral country would have consented
to take payment for its exports exoeptin gold; and that as England would
not let us have gold during the war, England should now bear the loss
which will occur in transferring our investments back to India. We
bave heard: suggestions made to this effect in this Council two days ago.
Well, I can only ask my friends here, was India a neutral country during the
war or was it a partner in it?. Should she in this matter olaim different
treatmeont from other partners, Canada for instance or Australis, which came
under the same disability in regard to gold ? And again are we to take all the
profit of a rise in exchange; and is England which bore, and for many years to
come will continue to. feel the effects of, by far the greatest sbare of the



- RESOLUTIONS RE SALES OF REVERSE COUNCILS, 12938
[10ta Marcm, 1920.]  [Mr. 7. M. Hailey. ]

ngél?’s defence, alone to finance the loss which will occur in realizing that
I)l'o {

- “Itwin now to the oriticisms directed not :gainst our policy in selling
Roverse Gounoils, but against some of the featurcs incidental to that sale. Let
me take first tho criticismm  which is bassd on the difference of about 3d. in tho
rupee between the rate at which we have been selling Roverse Councils and the
market rate. I have touched on the point before; but wish to deal at greater
length with it here, because, probably, bul for the existonoa of this
diffcrenco we should have heard nothing of these objections to the recent
sales of Roversc Councils, That difference, as cvery one knows, is due mainly to
thescvere slump inthe sterling-dollar exohange which occurred just about the
iime the Curroncy Cowunittee’s Report was published. Now on this point, while
I admit that the present differcnce between the two rates certainly acts as a
stimulus to remittance, or at any rate incites people to make their remittances to
Ingland as quickly as pogsible rather than spread them out throughout the year
as they would otherwise do, I must nevertheloss point out that'it is by no means
an essential part of tho Ourreacy Committee’s policy that thore should at all
times be an exaot correspondence betwesn (he rate at which Reverse Clouncils
are sold and the market rate. I do not wish to press this point too far, because
the presont divergence between the rates is so marked. On this matter I will
say no more at present than that we have kept the Secrotary of Btate very
fully informed of the feeling in India on the subjeot. We are in hopes that
he will agree to measures rec:ntly proposed by us which we believe will
bring the two rates more closely together : we are awaiting his reply ; and we
believe that if that be done, much of the present artificial stimulus to the
remittance will be removed, aud I am inclined to think that a great deal of the
present critioism will lose its force,

I take a further point of criticism, one of detail rather than of principle ;
I mean the discrimination which we have exercised in the matter of refusing
or accepting tenders. The redson for this discrimination was explained in a
communiqué issued on February 23rd, and ‘was due to the faot that speoulu.
tors and profiteers, who had no real necessity for remitting, were taking advaunt-
age of the situation in order to enatoh a considerable profit, thereby reducing
the amount of Reverse Couucils available for bond fide romitters. It is
common knowledge that at one time people who had obtained allotments.
of Reverse Councils from us had been able to re-sell them at a profit of
several penoe in the rupee. Others have sent money Home, by way of
speculation, in the hope that,if the agitation for the withdrawal of Reverse
Councils is successful, so that exchange will break to a lower level, they can
re-transfer their money at a profit. Our officers have applied this discrimination
as best they can, but I am sure that every business man here will agree with
us that it is & most diffioult and a most invidious task. .I do not think that
in fairnoss to our officersit is a fask which wo oan continue to lay on them,
and I am ordering its discontinuanoe. N
“ And now, Bir, I have dealt, I hope, perfectly frankly with the bulk of the
criticisms directed against.our policy. I would willingly have conciuded here.
But I cannot do so, without alluding to a.type of criticism which has en-
deavoured to import into what is after all only an economic problem acousations
which I cannot pass over in silsnce. These oriticisms, I admit, have not come
from within the Council ; though I have heard them hinted at here ; but if I am
not strictly in order in referring to them, I claim the indulgence of the Council
in this respect. 1t has beon represented that our present action is only the con-
tinuanoe of a polioy which has been deliborately directed to the furtherauce of
British intercsts as against Indian ; it has been contended that during the wur wo
kept exchange artificially low, in order to beneflt the Home Government, and that
subsequently we have kept it artificially high in order to benefit British
merchants ; and finally it is row said that our policy in respect of the sale of

Reverse Councils is pursued definitely in order to benefit Europeans. I scethat

the phrase ‘organised -loot’ has obtained a temporary popularity in certain

quarters in Bombay. I have even heard the expression ‘embezzlement.’

I have only recently assumed charge of my Department, bat I am, subjeot to
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such control and united action as the oconstitution of India requires, for the
time being the custodian of its traditions and its honour. When T look
back on the list of distinguished men who have held the post of TFinance
Momber, in the last twenty years I ask mysclf against whom do you bring
tho charge of criminal conspiracy ?° Siv James Westland, Sir E. Law,
Sir E. Baker—were they the tools or tho allies of London bankers? Was
Sir Guy Yleetwood Wilson, who left India with such testimonies of
respect and goodwill as have fallen to the lot of faw, and whose bust was placed
by the non-official Membersof this Council by the side ol that of Mr. Gokhale,
was he one of these sriminal conspirators? Sir William Meyer's strenuous
guardianship of Indian finances during the war deservedly won him the good
will of India ; would any bedy here dare to bring a charge of that nature
against him ? Do you bring that charge against Lord Meston or against
Mr. Howard? Then again, Sir, the Scoretary of State is the custodian
of India's financoes in Parliameat. 1t would be entirely out of place for me
here either to criticiss or to defend the Sccretary of State, but when you
bring a charge of that nature, you wmust includle hira also in the conspiracy.
I come to myself ; but as for myself | care nothing. I care only this, that
the Council will allow me to rcpudiate ihose abarges against the fair namo
of my predecessors and my Department. T say this to our oritics. The nancial
policy pursued in the diffiouls years of the war may have been right or if
may have been wrong; we are all entitled to our own opinions on that. The
policy of the Currenoy Committes may have been right or it may have beeu
wrong ; we aro all entitled to our opinions equally on that point. The
steps which we are now {aking to attompt to support tho policy of that
Committes may be right or they may be wrong; you may criticise us on
cconomic fact or economic theory and we will weloome your eriticisms, for they
may help us; but I warn yon to beware uf suggesting that men whose one
object and one thought has beon to serve India, have joined in a criminal
conspiracy to squander her resources.”

[The Council adjourned at 8-10 ».:. to re-asscmble at 9-80 p.x.]

The Hon’ble Sir Fazulbhoy Currimbhoy :—*“8ir, I beg to
support the Resolution moved by my Hon’ble friend Mr. Barmna. We have
been able to find out the policy of the Government of India in regard to
Reverse Bills by this Resolution.

“8ir, I have to express the views of the commercial community of Bombay
who feel ve strong}li' on this subject, and if in giving expression to their views
I have offended the Hon'ble the Finance Member, I should fesl sorry. ”

The Hon'ble Mr. W, M, Hailey :—*Bir, might I interrupt the
Hon'ble gentieman. I have never had to complain of any ezpression that has
besn by any member of this Council in conneotion with -this ratter. I
tried to make that clear before; I wish to repeat it now.”

The Hon’ble Sir Fazulbhoy Currimbhoy :—*I am sorry I am
not convinced by all the arguments used by the Hon’ble the: Finance Member,
in defencs of bis policy, but at this late hour, if I go into their discussion it
will take nearly two hours and still, I believe f will not be able to convince
the Hon’ble Mr. Hailey . . . .

The Vice-President :—* I must rcmind the Hon'’ble Member that
he has only a quarter of an hour”

The Hon'ble 8ir Fazulbhoy Currimbhoy:—* Sir, the Hon'ble
the Finance Member wants to stick to the policy recommended by tho Finanoo
Committee, 4.e. of selling Reverse Bills connecling .with the cross rate of ex-
change between England and America. But if I havo understood him rightly,
while he says that they are going to stick to this policy, he also says that he has
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recommended to the Sceretary of 8tate to allow him to sell the Keverse Bills
at the competitive tenders [ understand he has subwmitted to the Sooretary
of Btate a schems by which he will be able to scll the Reverse Council
.Bills al nearly the actual.rate of the market. If this is so and if the
Roversa Bills are sold at nearly the parity iarket rate, then he will not be sell-
ing these Roevorse Bills at the cross rate batween America and England. That is
what T havo understood by his spcech. 1 congratulato the Hon'ble Member
on his desire to seil the Reverse Council Bills at lower rates. He has himself admit-
ted, that, when hesold the Billsat 2, 11d. there was a lot of speonlative tendenoy
in tho tenders which were givon. I know for a foet that the exchange banks
were solling their exchange bills at 3 to 4 d. less, and thereforo, as the people
were getting 8to 4 d. more, and as everybody wants to make money, there
wero so many tonders.  Really speaking, there was not a genuine demand for
the tenders.

v “ I will just take only two cr three minutes mors to express tho feeling of
.the Indian Merchants’ Chamber. If the Government wishes to stick to the
policy ef the Currcncy Commitiee, suroly they can stick to that, and, if the
exchange goes down below two shillings, thenthey can sell these Reverse
Bills. 8ir, the Hon'ble Member has admitted that_ the first Reverse Bills
wore given to peoploin proportion to the tenders which they submitted.
Later on, the polioy was changed, and, asthere was a lot of speoulative demand,
the Government decided to give only to the genunine people and for not less than
£10,000 tenders. Bir, there is a strong feeling among tho commercial com-~
munity that the other policy should be alopted, namely, that of sclling Roverse
Bills by tenders and accepling the tenders of the lower amounts. I thank
the Hon’ble Member for doing his best and approaching the Becretary of State,

“and I am surg he will bo able to induce the latter to agreo to his proposals.

“The Hon'ble Member also complainod that no constructive proposals had
been made to him. Sir, I had made one or two proposals, the first was of not
selling Reverso Bills under two shillings which was the rate fixed by the
Currenoy Committes, and the other was of fixing tho aoquisition rate of
goldat from Rs. 10 to Re. 12. There was another proposal, to which I
referred in my hudgot speech about bringing the exchange down to 1s.
4d. When I spoke about that I never meant that it could be done within
six months or twelve months; I know that it is not practicable to bring:
down the exchange to ls. 4d. without inconvertibility; that is impossible
pow; but in the distant future it is the belief of many poople, including
myself, that silver prioes will go down; when India will largely import gold ;
and if India is not a big buyer of silver, surely the silver rate will go down.
Moxico is also producing more; the total produotion before the war was 220
millions and during the warit came downto 170; but now Mexico is trying
to produce more, and 1 believe that if India ono of the largest consumers, is
not buying largely and if the silver comes down the Government will not
try to keep up the exohange to 2s., if it is naturally coming down to 1s. 4d.,
1s. 6d., or 1s. 8d., later on in two or three years 1 am entirely against incon-
vertibility or debasement of the coin, beoause that will be misunderstood in
& country whioh is uneducated and will bring more trouble, and that isthe
opinion also of many of the members of our Indian Cbamber.

“8ir, ag I said before, I do not wish to argue all the other points mentioned
in the debate, but I want to know if the Hon’ble the Finarce Member is going
to sell Reverse Bills at the approximate near rate of the real exchange, how he
in going to keep in with the policy of having the rates kept up with a- oross
exohange rate.”

The Hon'ble Pandit Madan Mohan Malaviya :—* Mr. Vice- 9.50
President, I beg to move for an adjournment of this debate. My rcason for
it is this, 8ir. I have not been able to understand that there was any neees-
sity- to have this debate continued at this late hour in the evening. I find
soveral 1nembers have not been able to come here; the Hon’ble 8ir Dinshaw
‘Wacha, who is a great -authority on this question, is not here; the Hon'ble
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Mr. Surendranath DBanerjea is not here. Of course if thore is 8 necessity for
continuing the work of the Council till late in the evening no member would
ohject and we might sit till the next morning. " But I have not heen able to
find in the cicoumstances so far appearing in tho debates or in the work of tho
Govornment, that thore has becun any actual ncoessity to justify_our being
called to meet this evening at this hour. I may suy that ordinarily when we
finish our work day after day iu the day ti:nc, unless therc is some very over-
powering reason, the continuance of the meeting at a late hour results in
unfairness to those membors ‘who may want to continue the debate at some
length. Tt necessarily leads to a dcsire to shorten the disoussion and not to
rolong the debate. Tor these reasons I beg to move an adjournment of this

debate.”

The Vice-President :—"I am afraid the Hon'ble Meniber does not
understand our position; ho has not been present at many of our meetings
this Scesion and does not know how very full of work we are. It is quite
impossible to adjourn now. We have get a very full day to-morrew, and un-
less we sit late to-night we shall have lo stay lale to-morrow. ”

The Hon'ble Fandit Madan Mohan Malaviya:—* Mr. Vice-
President, of course it is for you to decide whether the meeting shall he
adjourned or not and the motion is to bo put to the Counoil ; if it is 8o, I shall
on{y say this; I have unfortunately not been able to aitend & few meetings of
Council this Session ; but from what I see of the importance of this disoussion
on the subjset that is sufficient to gustify my request. Onoea year we meel
for the budget ; the resolutions put down relate to the budget and full opportunity
should be given to disouss thesc resolutions ; and 1 have not been able to sev any
justification for the view that the Government work is so heavy that one day
mors, or a fow hours more, could not be set apart for this discussion to-morrow.
If there is work set down for to-morrow, I do not know why this should not
have taken precedence over that work ; at any rate I do not see any justification,
and I think the matter must be put before the Oouncil, unless the rules enable
you, 8ir, to decide the matter without reference to the Oouncil. I have
nothing more to say, but I think the matter is one which should be put to
the Couneil.” -~

. The Vice-President :— It is for the President to adjourn the Counncil
and not for the vote of the Counoil, If the Hon'ble Member desires to speak
on this Resolution, I give him the opportunity now.”

The Hon'ble Pandit Madan Mohan Malaviya :— Mr. Vice-
President, I should like to say what little I can at this hour on the question which
is now before the Council. The Hon’ble Finance Member has placed the history
of the whole question of exchange admirably before us; he Kas also told us
coough to remind us of the diffioulties which surround this problem of
exchange. The calamities which India and Indians have suﬂereg and the
beavy losses they have had to pay for on the soore of exchange is all matter very
well known to members of this Council. At this junoture the point before
the Coanoil is not what the right policy to pursue is in regard to the general
question of exchange. 'The issue befors the Council raised in the Hon'ble
Mr. Barma’s resolution is & very simple one and has reference to the sales of
reverse councils. Now, Bir, with a great deal of what the Hon'ble Finance
Member has said nobody would disagree, and I think I may also say that
cvory body sympathises with the difficulties of tho situation which he hLas to
mest. I think most peopls, if not all, will agree also that he has put the whole
casc with admirable clearncss, and that he has enabled us to understand tho
question in a better form than probably we may have been able to do without
such a clear statement. They will also-agree that the question-is not free
from difficulty and that with the two alternatives which the Government had
before them if the Gdvérnment decided to adopt the report of the majority, not
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many people will be inclined to quarrel with the Government. Bat the ques-
tion before tho Council iy, as I said, a very short one ; and in discussing this
question Members of tliis Oouncil might very well, though they might reject the
attack made in strong language on the action of the Government,”they might

-be excused for not being rosponsihlo for those attacks, and they might there-
fore not take upon themselves to answor them either. I think the strong
language used, as the Hon’ble Finance Member pointed out, scemed to my
mind unjustifiable. Therc is no suggestion that members of the Government or
the ¥inanoe Member or those who preceded the Hon'ble Mr. 1failcy have in-
tentionally done anything against which they have to defend themnsecives. As
the Hon'blo the Iinanco Member himsclf said, he would welcome criticism
relating to the proposals before us. We, Members of this Council, find it a
difficult task to offer such criticism. But there are certain points which emerge
from the disoussion and from tho statement, 8o far as the sale of reverso
councils is oconccrned, I find it stated in the summary of conclusions to the
Report of the Committoe appointed to inquireinto Indian Fxchange and Cur-
rency, that the 12th conclusiou runs as follows :—

¢ Council drafts are pricarily sol | not for the convenience of trade, but to provide for
the Homo charges in the widest sense of the torm. Thero is no obligation to sell drofts to
meet oll-trade demands; but if, without inconvenience or with advantage, the Secretary of State
is in a position to scll dvafts in excess of bis immedjate ncedr, when a trade demand for thun
exists, thera is no objection to Lis dving so, subject to duo regard beiug paid to the principles
goveruing the location of the reserves.’

“ Now 8ir, that is the recommendation of the Qommittee, the question then
arises, were these drafts sold to meet trade demands, the balance of trade, the
prinoiple that we apply to dircct salo would also apply to reverse sales, The
question as it is raised here is that we have to sec now what these reverse sales
come.to. My point in drawing attention to this recommendation was that
there is no vbligation to sell drafts to meot trade demands, that is the point which

-Iwanted to make. The recommendation is that it it is necessary fo sell
reverse Councils in order to adjust balance of trade, that if it would be to
advantage of India to sell reverse Councils, then only should reverse Oouncils
be sold. . ThatI take it is the recommendation. What has been done here ?
Ilave the reverse Counoils been sold solely in favour of India, for tho beneflt

of India.

“T find it said here in page 127, paragraph 20, of the Statement of the
Hon’ble the Finance Membor that * when we are selling reverse Councils,
qur accounte will show & credit of rupees 160 lakhs for every million sterling
we have sold, whereas the actual payment made to us Dby the purchasers of

" the reverse drafts only amount to Rs. 75 lakhs, the difference being debited as
loss on exohange. '

“ Now, Sir, that is the real result of roverse sales, and further we find it
 stated that during January and February the Government sold 16} millions
of reverse Councils on which they would incur a loss of 12 crores. At page
125 we again find the Hon'ble the Finance Member saying ‘The much

tor amount of sterling that could be purchased by a given number of
rupees naturally provided a great incentive to people, with a<-umulated funds
in India, to remit these to England, The demand for reverse Councils camo
unprocedentedly great and the exchange markets ocould have absorbed
considerably more than tho £11 million of reverse Councils which we sold
during February. This fact rcsulted in a considerable divergenoe between
the gold rate at which, following the Ourrency Committee's polioy, we have
been selling reverse Councils at the actual ms'ket rate. Speculators and
profiteers have not been slow to take advantage of the situation. Then it
comes to this that it has not been shown that it . was necessary to sell reverse
Counreils to the extent that they have been sold in order to keep the exchange
where it could have been kept , and that is the question on which we wanted
to have a Committee. Up to this time we do not see any justification for
the extent to which the reverse Councils have been sold. Ihope when the
Hon'ble the Finance Member speaks again he'will try to help us with further
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information on this point. It is clear from tho Statoment that speculators
have come in to profit by the rcverse sales; it is cleur that a great deal of
money hss gono to them. if it is not merely to help trade altogether it has
been to the sdvantago to the persons who had accurulated funds in India
and as il is stated when they accumulated funds in India they tried to rewmit.
theso to England, and in this wonnection they have beeu stimulated and
encouraged fo romit these funds to lingland because of the reverse sales,
T hope T am quite right in stating this. Tt this has been 80, it ir obvious that
thero has boen too much of reverse Councils sold, and am glad to find that the
Hon'ble the Finance Memher has told us that he is in communication with
the Scorctary of State in order to bring the rate as near the actual market
ratc as possible. The differenco which has been lost, unfortunately the
amount that has been lost, I fear, is irrevocably lost, but it is great consolation
to know tha it is going to be rectified and I hope it will be roctified, but on the
general question I hope that this discussion will have the result of preventing
reverse Gounoils sales to the large extent to which they have been sold unless
there is a real and just explanation forthcoming.” :

The Eon’ble Rao Bahadur B. N. Sarma :—*Sir,in putting
forward this Resolution before the Council my attempt is to represent tho .
interests of the general tax-payer ; of course the genoral tux=payer’s interest and
the commercial man’s interest are to some extent identical, although they may
not necessarily be always so. We desire to promote the interest of commerce
consistently with the general safety of the country and that is the reason why
I did not go into the intricatd question as to whether a high exchange or low
exchange rate would be beneficial to the country. Itis a very controversinl
question and is not ono that is likely to bo satisfactorily settled in the very
near future or Ly u short discussion on it here. But Bir, the point that I tried
to make was that there is no reason whatsoever for the sale of Beverse Councils
here at all, because the position justifying their sale has not arisen. The
Hon’blo Mr. Hailey said that it is diffioult to discriminate betwesn what is
required for gonuine trade purposes and what is not? If there be any diffieulty
about discriminating between the two, assuming that there is a genuine trade
purposc, then the argument will go to some oxtent in explaining the position of
the Government. But 8ir, my point is that there can be no genuine trade
purpose at all under the oircumstances, having regard to the existing state of
the export and import market. *

*Then the other important argument which has not becn clearly met by
Mr. Hailey is that we are not linked to any partioular market, whether it be a
British market or any other market. If our exchange were linked on to ster-
ling then I can understand the necessity for an obligation on our part to main-
tain the exchange level at that rate. I take it that we are linked on to gold,
and the duty of the Government of India would be to maintsin exchange at
the gold rate. 1In that case tho United Kingdom or any other country would
stand on exactly the same footing, from the legal as well as from the commer-
cial point of view. Therefore we shall have to maintain the rate of exchange
with gold at 2 shillings or so many grains of gold per rupee and keep it there.
There is no tendency of weakness in the exchange market for the rupeo going
below 2 shillings, and apart from the question as to whether there is any adverse
trade balanoe against India which justified the sales of these Reverse Counoils,
I ask the Government fo consider whethor the rocommendations of the Currency
Committee would support their selling reverse bills and at the present rates.
The Government of Endia is not bound to maintain, from moment to moment,
from day to day the course of the exchange rate as between England and
Ameriea, I thini that will be too much for usto undertake. Even at the
rate of 2 shillings the Commissioners were extremely doubtful whether the
Industrial interests of Indis would not be jeopardized, and Indian industrial
interest would be seriously hampered by the high rate of exchange. That they
would be hampered was admitted, and the only question was whethér they
would be seriously hampered or only elightly hamnpered. Therefore, we shall
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have to be very chary in fixing u: rate of oxohange so that we shall not kil
our nascent industries and also turn the balance of trade against us and make
us & deblor country instead of a creditor country in at least those matters whero
we oocupy the position of oreditors. '

“The other point is that we are roally abandoning the only solid
advantage we might got under the recommendations of the Ourrency Oom-
mitlee, namely, that we shall get jgold into Tudia comparatively cheap so as to
link our currency really with gold in tho true senss of the term, by possessing
at the back of our currency gold in oirculation and in the roserves so that we
might make silver to a large extent—gradually, completoly, subsidiary in the
true senso of the term. That advantage we aro absvlutely foregoing iu addition -
to undertaking the burdens and disadvantages attendant upon a high exchange.
The recommendations of th: committee are that the paper currency reserve a.
proper proportion of the gold reserve must he in 1ndia, at any rate balf the
metallic portion must be in India; thercfore anything in excess of the {reasury
balances required for the Secrctary of State purposes must be sent on to India.
‘'hen again we neced not worry ourselves very much just now about the gold
standard rescrve, beoause there is no gold there. The net resalt is, and must
always be the'tlissipation of our gold stock or what wasintonded to be converted
into gold. For otherwise how is the Seoretary of Btate to meet the Reverse

Jouncils ? either with the gold there or by the sale of - Treasury Bills. That
meanein effect that we are intercepting the imports of gold or virtually exporting
gold, you may put it that way if you like, intercopting gold which might have
come to India or really encouraging the exports of gold, assuming that it has
comse hers technically. But I think these are the furthor considerations that I
place before the Couucil in addition to those which I have already urged. The
main position stands, namely there is no adverse balance, there is necessity for
importing more' gold into this country, thero ie no real export point, and con-
sequently the consitions under whioh the Reverse Councils have to be sold do
not exist. ‘

“Then, again, if I undgrstood rightly Government themselves admit that
the world’s imarket rate for gold is more closely approximate to the rate at
which Government has Dbeen seliing it. If so, the ohservations which have
fallen from the Hon’ble 8ir Fazulbhoy have considerable weight. We shall
bo in adopting this fictitious rate about which experts theinselves are so very
dubious landing ourselves iu an endless sea of frouble. We are launching
oursclves in a sea of speculation and we need not add to our troublss, I think,
by losing 80 heavily from day to day in order to support a theorotical standard
which does not really exist.” ' '

The Hon'ble Mr. W. M. Hailey :—*8ir, I began my first answer 10.9 r.x.
to the Hon'ble Mr. Sarma at an early stage of the discussion in the evenin
by expressing my gratification at the opportunity whioh his resolution aifordeﬁ
us of explaining our views, our position and our intentions with regard to the
sale of Revorse Councils. I reiterate that sentiment of gratification vow.
I do so0 because it has brought from Mr, Barma, I think, a recognition of some
of the difficulties of our position, It has brought from him also, I think, &
recognition of the fact that our intentions in this matter were clear and above-
_board; that there was no desire or intention on our part' of supporting
European trade, there was no intention of doing anything else, than to attempt
to support the rate of exchange which was indicated by the Report of the
Currenoy Committee. I welcome the expression of opinion which bas fallen
.from the Hon'ble Pandit Malaviya that the prejudice which it has been
attempted to import info this question was in itself unjustified. I welcome
also what the Hon'ble 8ir Fazulbhoy said in the same sense. I intended to
take, I hope I did take, partioular psins to explain that in what I said in the
latter part of my speech regarding the manner in which this question had
been treated outside this Council, I was dealing entirely with outside
criticism ; I was taking the only course which it is possible for a member of
the Government to take in dealing with criticisms of that nature, and I was in



1300 RESOLUTIONS RF SALES OF REVERSE COUNCILS.

[ Myr. W. M. Hailey;  Pandit Madan Mohan  [10tm Marcw, 1820.]
Mulaviya; The Vice- President.)

no senseresenting, criticisiog or in any way objecting to the manner in
which that question had been approached hy members of this Oouncil.

“ Now, 8ir, in my spe:ch I tried to place before the Counoil very frankly
and fully each and every one of the objeotions which I thought could be
bronght by the public ageinst our present policy, and I tried to meet those
ohjections. T am still left with a doubt as to whether the Hon’ble Mr. Sarma
and bis friends who have supportéd him here, think that we are bound
immediatoly to stop the sale of Reverse Councils. They have advanced
oansiderations as to tho undesirability of onr sciion, but they have not in my
opinion met the substantive arguments. which I put forward to show that for
tho present it was our duty to sttempt to support the policy of tho Currency
Committee. 1t is true that the How’ble Bir Fazulbhoy Ourrinbhoy did
suggest an alternative coursec of acliou ;: but he himselt did not secw fo
be very strongly persuaded of its feasibility. He suggested that we should
endeayour to work back to the old parity of ls. and 4d. sterling. But
he admitted that it wonld be many ycars before wo ocould work back
such a figure, even if we descided to attempt todo so. Ile recognised, I
think, that in the interval we must give up any idea of realisivg our antioi-
pated gains from exchange, and I have already emphasised here the importance
which we attach in connection with the development of the conntry to making
some of those gains from exchange; the uses.to which we intend to put them,
are, I believe, such a2s will commend themselves to the Council. He will, I
believe, agrec with me that a return to tbe ls. 4d. rupee, even if possible,
would iuvolve & rise in prices of food grains and the like which might provoke
severe social disorder in this country. His ideal of an eventual 1s, 4d. rupee,
as he himself admits, deponds entirely on a heavy fall in the price of silver.
The Ourrency Committee very oarefully considered tho possibilities of the
fall in the world price of silver; they themselves were pessimistio on the
subject; he is much mote optimistic. I can claim no gift of prophecy and
must leave others to judge between the two views. Dut he himsolf, as I think
his’ speech has clearly ghown, admits that if we try to work back to a low
exchange and if silver does not fall, then we will have to face inoonvertibility,
and he himself, (and I heartily welcome his statement on the subject) is of our
owz opinion on this subject; he himself fully admits that neilher inognver-
tibility nor a debased ooin is a desirable thing for India.

“T find it nccessary to refer—I do not intend to kee&"the Council at any
length—shortly to what the Hon'ble Pandit Madan Mohan Malaviya said-
on the subject of our obligations to issue Reverse Councils. He read from the
report of the Ourrency Committee an extract referring to diroct councils He
did not refer to the following paragraph in which that Oommitiee lays down
its policy in regard to Reverse Qouncils, and I will trouble the Council with it.
You will remember that the Hon'ble Pandit said that we were under no
obligation to issue Reverse Councils merely to provide facilities for trade.
What they actually said is this :—

‘The Chamberlain Commission recommended that the Government of India should make
u public notification of their intention fo sell in India bills on London’ (that of coure. is
Reverse Councils), ‘ at & price oorresponding to the gold export point whenever they weorc

asked to do so, to the full oxtent of their resources. We agree entirely with this recom-
mendation,’

“ Now tho Hon'ble Pandit would have put the case very much more com-
pletely . * e -'l

The Hon’ble -‘Pandit Madan Mohan Malaviya :—* May
1, 8ir, invite the attention of the Hon’ble Member . . . .”

The Vicw?fe’ﬁidént +—* The Hon'ble Member is only entitled to
make & personal explanation ; I will not hiear him on anything else.” -

The Hon'ble Pandit Madan Mohan Malaviya :—*I
wanted to draw his'attenfion.”
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. The Vice-President :— I cal! upon the Hon’ble Member to resume
bis seat while I rule,” ' '

The Hon'ble Pandit Madan Mohan Malaviya :—*Thank
you, 8ir, I beg your pardon,”

The Vice-President :— I will allow the Hon’ble Pandit to mako
any personal explanation he desires to do, but I cannol allow him to make
any other speech.” .

The Hon'ble Pandit Msdan Mohan Malaviya :—* I wanted
to explain what I said on the point which is being dealt with Ly the Hou’ble
Finance Member ; I wailted to invite attention to this sentenoe in the report
of the Currency Comumittee at page 3.”

The Vice-President :—*Really, really, this is fot a personal
explanation,”

Thc Hon’ble Pandit Madan Mohan Malaviya i—“ Very
well, Bir, if it is not then I have nothing more to say.”

The Hon’ble Mr. W. M., Hailey :—“ I am not, 8ir, acousing the
Hon’ble Pandit of attompting wilfully to mislead the Council; Iam only
pointing out that he has made a mistake, and that the policy of the Currency
Committee aclually was that we should sell reverse councils up to the extent
of our resources whenever wo wero asked to do so. And thaf is emphatioally
what we have been trying to do. If we have failed in narrowing the gap
between the market price and the theoretical gold pricoe of the rupes, if wo bave
failed to do that, it is not because we have sold too many reverse councils, ns
I think the Hon’ble Mr, S8arma suggested ; it is because we have sold too few.
I put it to any memker of the commercial community here, and I pub it
without fear of contradiotion, that if our resources.had enabled us without
unduly tying up the Indian money market; to sell straight away 20, 80 or
40 millions of reverse councils, we should yi:):obably have had no gap between
the market price of the rupee and the theoretical gold price of the rupee at
all. . One of our difficulties has been, not that we have sold too many reverse
councils, but that we have been obliged to sell too few. '

* Then, 8ir, I have -one remaining point. The Hon’ble Bir Fazulbhoy
Ourrirabhoy stated that he approved of the intention to which I had given
expression of attempting to narrow the gap between the market rate and the
theoretical rate of the rupee ; he assumed that we should endeavour to do this
by selling reverse councils by tender. He has jumped somowhat hastily ata
oconclusion which Ido not think wasfully justified by the statement I made to
Council. I merely said that we were in correspondence with the Sccrotary of
Btate ; that we had put before him a proposal which I hope would have this
result; but as to the exact methed which we have recommended to the Secro-
tary of State, I am not at presént able to make any communication at all.
8ir, 1 leave the matter at that. I have, as I said bofore, tried to explain the
wholo case very fully and very frankly to the Council. I think the Hon’ble Mr.
Sarma would himself admit that I have put before the Council practically
every objection that he or any of his friends could think of to our polioy of
reverse councils. I have asked, and I think I have.asked in vain, for some
olear indication from the Oouncil as to what polioy we should adopt instead
of selling reverse councils, and failing any answer to that question, failing
from them any clear indication of policy, failing from thom any indication of a
better line of action than we ourselves have been pursuing, we, I think, are
only able to continue ian the coursc which we have mapped out for

ourselves,” *
‘The Resolutions were put and rejected.
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RESOLUTION R¥ GOLD MINT AT BOMBAY.,

The Hon’ble Rao Bahadur B. N. Sarma ;—* Well, 8ir, [ under-
stand that there is no objection to making some provisiou for the continuance
of the establishment of a Gold Mini in Bombay, and some provision is intended
to be made. The figuro 120,000 in my resolution ought to be Rs. 1,20,000,
and I shall formally move my resolution wud leave it to the Ilon'blc
Mr. Hailey to explain what he wishes to do. I beg to move formally tho
following resolution :—

‘This Council recommends to the Governor-Grenerul in Council that the budget figure
during 1920-21 under Kxzpenditure 17—Mint be increased by Re. 1,20,000 to provide for
the charges for » Gold Mint’,

The Hon'ble Mr. W. M. Hailey :—"S8ir, I Lave to thank the
Hon’ble Member for the sucoinot and very friendly way in which he has
moved this resolution. Ifisa fact that we have no objection whatover to
making such provision as is nocessary for the re-opening of the Gold Mint,
May I explain the following facts to the Council ? I shall not ocoupy much
of their time in-doing so. 'Lhe proclamation opening a branch of the Royal
Mint at Bombay was issued on the 16th February 1918, A certain number
of sovereigns were coined, but the greater part of the timo of the Mint was
vcoupied in coining Gold Mohurs, which had to bo issued at a time of exeep-
tional pressure for currency and before the arrangcments for the issue of
sovereignis wore fully completed.

“ It was olosed in Maroh 1919. The only reason why it was closed was
that the two officera seat out from Home were in ill-health and bad to return to
England. It isour intention to follow the recommendations of the Currenoy
Committee’s Report and-re-open the Mint as soon aa it is required. I may say
that it can hardly be required in the imincdiate present because we have a
large holding of sovereigns in our Ourrency Reserves. It was eight millions
up to a week or soago, and, of course, owing to the fall in the internal
premium on gold that number is likely to be augmented by the presentation of
sovercigns for notes in our treasurics. But, Bir, assoon as a state of things
arises when gold is likely to be presented at the Mint, we shall apply to thc
Secretary of Btate for-the sorvioes of officers to replace those who have gone
Home ill and we shall re-commenoce operations, Last year we budgetted for an
expenditure of Be. 1,20,000—I do not know whetber the Hon'ble Mr. SBarma
would like us to include in the Budget any definite sum on this account ; if fie
would, as a guarantee that we intend to continue the operations of the Mint,
I shall be very glad to put a sum of say Rs. 60,000, which, I think, will be quite
adequate for the purpose, into the Budget. If that will satisfy Lim, I shall Lo
very glad to acoept his Resolution to that extent.”

The Hon'ble Rao Bahadar B. N, Sarma:—~I acoept that
with thanks.,”

The Vice-President :—* Does the Hon’ble Member wish to press his
Resolution ? I eannot acoept an amendment under the Bules.”

" The Hon'ble Rao Bahadur B. N. Sarma :—* Except with the
permission of the Oouncil ani with your permission,”

The Viece-President :—*The Budget Resolution rules do not provide
for amendments at all, I suggest the Hon'ble Member ‘may be satisfied with
the Finance Member's assurance that he will provide Ra, 50,000 in the Budget

for this purpose.”
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The Hon’ble Rao Bahadur B. N. Sarma:—"“Iam satisfied.”

The Vice-President :—I think I may say that the Resolution is by
leave of the Council withdrawn.”

The Council adjourned till Thursday, the llth instant, at 11 o.M,

A. P. MUDDIMAN,

Scorelary to the Government of India,

Legislative Depariment.
DeLui ¢ }

The 24th March, 1920.
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